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HOUSE OF THE PEO PLE

Monday, 22nd February, 1954

The House met at Two of the Clock, 

[M r . S peaker in the Chair ]

ORAL ANSWERS TO QUESTIONS 

A ir I n d ia I n t e r n a t io n a l

•̂ 190. Sardar Hukam Sinjch; Will the 
Minister of Commanications be pleased 
to state:

(a) whether the traffic by Air India 
International between India and Europe 
has been on the increase during the 
last twelve months as compared to the 
previous year; and

(b) if so, by how much?

The Deputy Minister of Communica- 
Uons (Shri Raj Bahadur): (a) Thpre 
has been an overall increase in the 
traffic carried by the Air India Inter
national Corporation during the period 
January—November 1953 as compared 
with that carried during the corres
ponding period in 1952.

(b) The passenger traffic increased 
by 7*66 per cent, during the period 
mentioned above while the cargo and 
mail traffic incriasea by 6 87 per coiit.
The increase in the overall traffic was 
7 4 per cent.

Sardar Hukam Singh: rlas there 
been any increase in the frequency of 
the services on old routes, or have any 
707 PSD
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new routes been opened during this 
period?

Shri Raj Bahadur: We contemplate 
an increase in frequency or at least 
the provision of more accommodation 
from the point of view of the number 
of seats, after we get our new planes 
Of the type 149C.

Sardar Hukam Sin«rh: Has the in
crease in working expenses on account 
of these services been much more 
than what we could have expected?

Shri Raj Bahadur: No. It is not 
much more. It works rut to Rs. 27 25 
ilakhs.

Sardar Hukam Singh; Ig it a fact 
that the monthly loss in working these 
line® is much greater than the subsidy 
that the Government used to pay to 
the old companies?

Shri Raj Bahadur: There is no Joss 
in the operation of the Air India In
ternational.

Shri N. Somana: Is there any basis 
for the newspaper reports that the loss 
is about Rs 40 lakhs?

Shri Raj Bahadur: The question 
under reply pertains to the Air India 
International. The hon. Member’s 
question which is about the Indiati 
Airlines Corporation is a different on».

A b o l i t i o n  o r  F i r s t  C l a s s  o n  
R a i l w a y s

•191. Shri M. L. Dwivedi: (a) Will the
Minister of Railways be pleased to state 
the expenditure incurred in the change 
over from Class I to II in the Indian 
Railways since 1st October, 1953?
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(b) Has any provision been made for
the standard of accommodation and 
amenities generally required for tourist 
traffic after the change over is complete?

(c) If so, what are they and is any 
amount being spent for this purpose?

The Deputy Minister of RaUways 
and Transport (Shri Alagesan); ( s l)  Ap
proximately Rs. 3,000.

(b) and (c).

(i) Arrangements have been 
made to continue to provide 1st 
class accommodation in special 
reserved coaches or trains for 
tourists.

(ii) Air-ccnditioned coaches are 
provided on certain trains where 
1st class accommodation is not 
provided and more trains will be 
provided with air-conditioned 
coaches on a programmed basis.

(iii) No special expenditure is 
being incurred in connection with 
tourist traffic consequent to aboli

tion of 1st class.

Shri M. L. Dwivedi: May I know 
if there has .been any increase in 
passenger traffic in the air-conditioned 
class and II Class since the abolition 
of I Class, and if so. what administra
tive economy has been achieved 
through it?

Shri Alaffesan: I do not have the 
actual figures with me. but I should 
think that the utilisation of the air- 
conditioned class has been increasing. 
I do not have the figures separately 
for 2nd Class,

Shri M. L. Dwivedi: May I know 
what is the expenditure incurred in 
connection with the change-over and 
by what tima is the complete change
over likely to take place?

Shri Alagesan: As I have stated in 
reply to part (a), the expenditure for 
all the railways comes to about Rs.
3,000. In fact, barring the changing 
of the numbers from ‘T* to “11”, there 
is not much of expenditure.

Shri M. L. Dwivedi: When is Lho 
abolition of the rest of the I Class 
going fo take place?

Shri Alagesan: We have retained 
the 1st Class on fifteen trains and I 
am just now unable to indicate the 
timi:* when that also will be abolished.

Shri Muniswamy: May I know whe
ther any improvement has been made 
in the existing retiring rooms so as to 
accommodate tourists?

Shri Alagcsan: Where there are no 
retiring rooms, they are being cons
tructed.

I n s u r a n c e  a g a in s t  A ir  T ravel R i s k

*192. Shri Bansai: Will the Minister
of Communications be pleased to state 
the facilities that are available in the 
Country at the various air ports or air 
booking centres to passengers for getting 
themselves insured against air travel 
risk?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): I lay on
the Table of the House a statement 
giving the requisite information. [See 
Appendix I, annexure No. 41.]

Shri Bansai: May i know if these 
arrangements are a oart of the normal 
operations of the air companies, or 
these air risk insurance companits 
have their separate offices at the air^ 
ports?

' Shri Raj Bahadur: They have been 
arranged with the various insurance 
companies, of course at the instance of 
the Company, but not included in the 
set-up of the Corporation as such.

Shri Bansai: Are Government a ware 
that at some of these airports and book- 
lag «antcM, flit oOotri ivBo Im , the
ordinary tickets for passengers also 
issue these air risk insurance covers?

Shri Raj Bahadur: It varies from 
place to place. At certain places faci
lities for insurance are provided at 
booking offices, at other places both 
at the booking office as well as at the 
airport, and so on.
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Shrl Bansal: What is the remune
ration paid by these insurance com
panies the Government of India or 
to those air corporations for the ser
vices rendered by their officers?

Shri Raj Bahadur; We provide them 
with accommodation. As a matter of 
fact, the business is transacted by 
them independentdy, and there Is no 
question of our paying them anytning

Shri Bansal: The Minister just now 
said that the arrangements vary from 
place to place and in some places the 
air risk forms are given and filled i:i 
by the officĉ rs of the Corporation. I 
want to know if Government are re
imbursed for these services.

Shri Raj Bahadur: I would likê  to 
have notice for that specific.' question 
pertaining to fllling up of forms by 
officers of the Indian Airlines CoFDorr-
tioa.

Shri Raghuramaiah: Apart from Lhe 
facilities given to insurance companr s, 
may I know whether there is nny 
scheme under consideration by the 
Government for compulsoty insuranc3 
of all passengers, the charge beinR 
included in the fare?

Shri Raj Bahadur: The reply is in 
the affirmative.

Shri Bansal: From the statement I 
Ann that the arrangements are mafr.iy 
with the Ocean Accident and Guarani**e 
Corporation and with the Sterlinj: 
General insurance Company Limited.
I want to know whether these are 
foreign companies, and if «o, why 
arrangements are not mad? with T i- 
dian companies.

Shrl Raj Bahadur; We are carrying 
on with these companies now, but we 
are considering other steps to be taKen 
in this direction in connection with the 
geteieral question of compulsory in
surance.

Loans fr o m  P r o v id en t  F und

n93. Shri Frank Anthony: Will the 
Minister of Railways be pleased to
state:

(a) whether loans are made available 
to running staff from their provident 
fund for purposes of clearing urban 
bank loans or to perform marriages or 
religious ceremonies; and

' (b) if not, the reasons therefor?

The Deputy Minister of Railways 
and Transport (Shri Ala4g:esan): (a)
Loans are not made available for the 
purposes, mentioned by Hon’ble Mem- 
beT, excepting, in the cases of displac
ed persons, for performing marriages 
of their children. Loans from Provi
dent Fund are. however, granted for 
certain other specified purposes.

(b) The State Railway Provident 
Fund is a retiring benefit and should 
not, in the interest of employees them
selves. be treated as a banking account 
and utilised for ad hoc needs, barring 
exceptionail cases and even then tv> the 
limited extent only as now specified.

Shri Frank Anthony: May I know 
the kind of exceptional cases in 
which loans are granted?

Shri Alagesan: Employees who 
have three years or less to reach the 
age of 55 are granted loans for the 
purpose Of construction of houses, 
and displaced persons also are grant
ed loans, the maximum being Rs.
20,000, for construction or purchase 
off houses. These are aome of the 
cases.

Shri T. B. VitUiJ Rao: May I know 
whether any interest ir charged on 
the amount so drawn by the em
ployees?

Shri Alagesan: Yes.

Shri P. C. Bose: Is there any defi
nite rule regarding the grant of loans 
from the Provident Fund?

Shri Alagesan: Yes.
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The Deputy Minister of Food and 
Agriculture (Shri M. Y. Krishnappa):
(a) Complete figures lor the year
1953-54 are not yet available. The 
number of monkeys exported from 
April to December 1953, is, however, 
7,080.

(b) Approximately Rs. 16.

^ »T<T, it' ^T5T

Mr. Speaker: We will go to the next
question.

M edical  A id  o n  T r a in s

n95. Sardar A. S. Saiffal; Will the 
Minister of Railways be pleased to state:

(a) whether it is a fact that a murder 
took place on the 26th October, 1953 on
2 Up Punjab Mail between Harda and 
Bhirangi on the Central Railway;

(b) whether any medical aid has been 
provided on trains; and

(c) whether Government are having 
trained persons (with medicines) on 
trains, to provide medical aid?

The Parliamentary Secretary to the 
Minister of Railways and Trwisport 
(Shri Shahnawaz Khan): (a) Yes.

(b) and (c). A First Aid Box is 
provided in charge of Guards of all 
trains carrying passengers who are 
qualified in First-Aid. Those wound
ed or injured while travelling are 
taken to the nearest Civil or Railway 
Hospitals.
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E x - E m p l o y e e s  o f  K arachi P ort 
T r u st

•*197. Shri T. B. Vittal Rao: Will the 
Minister of Transport be pleased to 
state:

(a) whether it is a fact that all the 
cx‘-eniploj''e0s of Karachi Port Trust 
who oDted for employment in Indian 
ports after the partition of the country 
have been denied their previous service 
and made to work on the minimum 
scales of wages after re-employment in 
jndian Ports; and

(b) if the answer to part (a) above 
be in the afiirmative, how many such 
employees are in service in India and 
where?

Vaq Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
The option to serve in India or Pajcis- 
tan was available only to Government 
servants. However, at the instant’e 
of the Government of India, the Port 
Trust authorities treated sympathe
tically applications for employment 
from e,r-employees of the Karachi 
Port Trust. The Bombay Port Trust 
who have absorbed an appreciable 
number feave certain concessions in 
the matter of fixation of initial salary 
at a stage higher than the minimum 
to certain categories of employees.

(b) The number of ex-Karachi Port 
Trust employees at present employed 
is as follows:—

Bombay Port Trust 462
Calcutta Port Commission. ... 42
Kandla Port Administration ... 30

Shri T. B. Vittin Rao: May I know 
whether the total length of service 
is not at aU taken into consideration, 
for fixing the pay?

Shri Alagcsaa: No, strictly speak
ing, it is not. But their cases nave

been considered, and they have been 
fixed on a higher grade.

Shri T. B. Vittal Rao: May I know 
whether any assurances were given 
by Government that the full length 
of service would bg taken into consi
deration?

Shril ^lAgesanj: There ^isls no aS' 
suranoe^ giiven by Government. But 
the employees themselves were under 
a misapprehension that such an -as
surance existed.

Shri N. L. Joshi: May I know whe
ther all the employees who opted for 
employment in Indian ports were 
given employment?

Shri Alagesan: Many of them have 
been absorbed.

Snri Gidwani: Is it not a fact that 
all Of them have not been absorbed, 
and those that have been absorbed 
are not getting the same salary or 
the same grade of salary which they 
were getting in Pakistan?

Shri Alagesan: I answered it earlier. 
But I may inform the House that in 
most cases,, the salaries now fixed 
have been in excess of the emolu
ments that they were getting at the 
Karachi port.

I m ported  F ood- S t u f f s

•̂ 198. Shri Jhulan Slnha: Will the
Minister of Food and Agriculture be
pleased to stale:

(a) the total amount of loss due to the 
shortage in weight of imported food
stuffs during the years 1952 and 1953: 
and

(b) the steps so far taken or proposed 
to be taken to recover the loss thus 
.sustained and to avoid its recurrence In 
future?

The Deputy Minister of Food and 
Asrlcnlture (Shri M. V. Krishnappa):
(a) The amount vjf shortlanding 
losses on imported foodgrains is as 
follows:

1952
1953

Rs. 53*5 iakhs. 
Rs. 8-9 lakhs.
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(b) The amount of the shortland- 
ing loss is recovered from the Ship
ping Conipanies to the extent the claim 
is tenable against them under the d u - 
vision of the Charter ^Parties and the 
Indian Goods Carriage of Saa Act.
A certain amount of loss of weight 
during the voyage due to natural 
causes is inevitable and is considered 
normal.

Shri Jhulan Sinha: May I know 
whether the shortage in weight was 
due to under-weighment at the place 
of despatch or pilferage in transit?

Shri M. V. JE îsHnappa: It was
mostly due to natural causes. It is 
a natural' phenomenon with food- 
grains that after some time, they lose 
their moisture content, and their 
weight is reduced by one or two per 
cent, in most cases. In addition, sjme 
short weighments may also be there.

Shri Jhtilan Slnha: May I know the 
actual amount recovered out ^f the 
loss sustained by Government?

Shri M. V. Krlshnappa: The reco
very is a very negligible amount. In
1951-52, it was only Rs. 17.000. 
While we may agree, the shipping 
companies wiU never agree to bear 
this loss during voyage, due to natural 
causes, such as evaporativ>n of mois
ture and other things, because this 

is all governed by international con
ventions.

Shri Jhulan Sinha: May I take it 
that it is not permissible under the 
riiU's lb recover the loss sustained 
by us?

Shri M. V. Krlshnappa: No.

Dr. Soresh Ohandra: May I know 
whether the Government of India 
have got any machinery to check the 
weight at the landing ports from 
where the food is imported?

Shri M. V. Krishnappa: We< have 
got different machineries for w^ghing 
the stuff. In some cases our carriage 
machines weigh the articles, and in 
sbme cases, crude balances are em
ployed weighment.

S h ip - o w n e r s ' C o n fe r e n c e

^199. Shri Muniswamy: Will the
Minister of Transport be pleased to 
state:

(a) whether Government are aware 
that the Third Meeting of the Con.sulta- 
tive Committee of Ship-owners was held 
in Bombay on the 21st November, 1953;

(b) the proposals received from the 
Shipping Companies;

(c) whether Government have agreed 
to liberalise granting of loans and if 
so, how; and

(d) how the present arrangements 
in terms for giving loans differ from 
the former?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes. The meeting was presided v)ver 
by the Minister of Transport.

(b) It is not clear what proposals 
the hon. Member has in mind. The 
discussions took place at the meeting 
on the various items included in the 
agenda, a copy of which is laid on 
the Table of the House. [See Appen
dix I, annexura No. 42,]

(c) and (d). Government did agree 
to consider alj reasonable .‘suggestions 
Of the Shipowners in regard to libera
lisation of the terms of the loans. 
The m atter Is now under consideration 
but, meanwhile, on ad hoc basis, Gov
ernment have started granting a 
higher percentage of the cost of ships 
as loans and allowing a longer period 
of repayment than before.

Shri Muniswamy: May I know whe
ther the coastal trade of India has 
been completely secured to Indian 
shipping?

Shri Alagesan: Yes, Sir. It has 
been so for several years.

Shri Muniswamy: May I know how 
far the reconstruction policy of ship
ping has progressed?

Shri Alagesan: ‘Reconstruction po- 
licy7 What does the hon. Member 
mean?
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Mr. Speaker: ‘Reconstruction poli
cy’? I myself do not understand what 
it means.

Shrl Alagesan: If the hon. Mem
ber means ‘building of ships*, it is 
proceexiing, as programmed

Shri Muniswamy: May I know whe
ther it is a fact that a large number 
of ships are being kept idle for want 
of immediate discharge and loading?

Shri Alagesan: We do not have 
any such information.

Shri Jojuihim Alva: May I know 
whether any shipowners have put 
forward proposals for buying ta ikurs, 
and what proposals do the Govern
ment. have in the matter of giving 
maximum aid to buy tankers?

Shri Alagesan: This is one of the 
subjects discussed at the meeling. 
There are no proposals on behalf of 
the shipowners, but the matter is 
under the consideration of Govern
ment.

*^oo .  lift 5H 3n?irT7;

( ^ )  ^qt W T  grpj
W " ^ S T "  %
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The Deputy Minister of Communica
tions (Start Raj Bahadur): (a) No;
but the Corporation has under consi
deration the question of purchasing a 
few new aircraft for operation on the 
trunk routes*

(b) A demonstration of the aircraft 
was arranged by the manufacturers, 
on their own initiative, in DeL'ii in 
the presence of officers of the Director 
General of Civil Aviation and the 
Indian Airlines Corporation.

(c) No.

Shrl Bhagwat Jha Azad: May I
know how the cost of thi*? convair 
aircraft compare;s with the* cost of 
the Dakotas?

Shri Raj Bahadur: Convairs cost 
round about Rs. 30 lakhs each. So 
far as thei Dakotas are concerned— 
they are not in manufacture now— 
they vary in prices so far as the 
figures for those that we have got for 
tho Indian Airlines Corporation are 
concerned.

Shri BhaRwat <rha Azad: Do Gov
ernment propose to buy Viscounts?

Shri Raj Bahadur: The question 
whether we could choose Viscount or 
Convair is under consideration.

Shri Jaipal Singh: May I know whe
ther the ordeal is between the four- 
engincd aircraft and the two-engined 
aircraft, or, is there any other factor 
which is delaying the decision of 
Government?

Shrl Baj Bahadur: The- Committee 
of Experts are examining and studying 
the various economic factors involv
ed in the operation of these two air
crafts ajnd they will take into consi
deration all the various pros and cons 
of the matter.

Shri Jaipal Singh: Does it mean, 
therefore, that as far as economy of 
operation is concerned, neither the 
Government nor this Committee of 
Experts have been able to givg any 
decision yet?

Shri Raj Bahadur: A detailed note 
has been prepared by the Director- 
General of Civil Aviation, in which 
all factors have been taken into con
sideration, and that is now under the
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study Of the Committee. Aftar that, 
it will be submitted to the Govern
ment.

Mr. Speaker: Next question.

Shri Jaipal Singh: Sir, I want a cla
rification.

Mr. Speaker: Order, order. I am
going to the next question.

B h a t in d a  R a il w a y  A c c ident

’̂ 201. Shri S. N. Das: Will the Minis
ter of Railways be pleased to state:

(a) whether it is a fact that a serious 
railway accident took place near 
Bhatinda on the Northern Railway on 
the 4th January, 1954, resulting in the 
loss of lives of several persons;

(b) if so, the cause of the accident;
(c) the number of deaths and the 

number of persons injured;
(d) whether the report of the en

quiry has been received; and
(e) if so. the important features of 

the report?

The Parliamentary Secretary to 
the Minister of RaLways and Trans
port (Shri Shalmdwaz Khan): (a>
Yes. At about 5-08 hours on 4th 
January, 1954, while No. 4 UB Down 
Passenger /train was irunnihg In^m 
Bhatinda Junction to Phus Mandi sta
tion. its emgine and the flrst ^vfj 
coaches derailed at the approach to 
a canal siphon bridge under the rail
way.

(b), (d) and (e). The Government 
Inspector of Railways held his sta
tutory enquiry into the accident. His 
Preliminary Report has been re-ceived 
and his Final Report is awaited. His 
Provisional Finding as to the cause of 
accident is, that it was due to erosion 
of the railway bank by the rushing 
water from a breach in the bank of 
the canal distributory.

(c) 17 persons were killed. 13 per
sons received grievous injuries and 
28 others minor injuries.

Shri S. N Das: May I know, Sir, the 
time-lag between the time of the acci
dent and the arrival v f the relief 
trains from Ambalt and Bhatinda?

Shri Shahnawaz * Khan: The first 
relief train arrived from Bhatinda at 
7:15. The next train carrying medical 
staff arrived from Bhatinda at 7'30. 
Another relief train carrying more 
medical practitioners from Bhatinda 
arrived at 8:15 The Divisional Medi
cal 'Officer, Feirozeporc, arrived by 
road at 10.30

Shri S. N. Das: May I know, Sir, 
what were the reasons for the undue 
delay in reaching the place of acci
dent?

The Minister of Railways and Trans
port (Shri L. B. Shastri): I do nut
think there has been any delay in this 
case. The Stati: n-master got the in- 
I’ormation at 6.20 and the relief train 
arrived at 7-15.

Shri S. N. Das: When was the 
bridge over the canal and the track 
last inspe>cted before the accident, and 
is any report to that effect available?

Shri L. B. Shastri: I cannot say 
very definitely, but so far as I am 
aware, it was inspected only a day 
before, and the bridge remained in
tact. The erosion took place on the 
bank of the railway l:ne because of 
the breach of tha canal which was 
under the supervision of the Irriga
tion Department of the Punjab Gov
ernment.

Shri S. N. Das: May I know. Sir, 
wheither it is a fact that water was 
flowing through the canal breach very 
long before the accident took place?

Shri L. B. Shastri: No. 'Probably, it 
started from ten o’clock at night.

In d ia n  S h ip p in g  C o m p a n ie s

*202. Shri H. N. Mukerjee: Will Ihe 
Minister of Transport be pleased to 
.state:

fa) whether there have been any 
complaints against the United King
dom shipping companies about the 
latter’s refusal to admit Indian Ship
ping companies as members of their 
Conferences; and

(b) if so, will Government state the 
position?
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The Deputy Minister of Railways and 
Transport (Shri Alaresan): (a) and
(b). No such complaints have been 
received by Government but they are 
aw are tha t tha Indian Shipping Com
panies haVe been refused admission to 
some Of the Shipping Conferences 
governing the interm ediate trades in 
the India-Pakistan/U .K .—Continental 
trade sectors, of which some of the 
United Kingdom Shipping Companies 
are also members. The m atter is 
howevtir, one for the Indian Shippin;; 
Companies themselves to settle dircct 
with the Conference Lines concerned, 
and it is expected that the Indian 
T/nes would make further sustained 
Gll’ort.^ at a commercial level to secur? 
admission to the Conference's in ques
tion.

Shfi II. N. Mukcrjee: May I know 
Sir, if Government’s attention has 
been drawn to a charge made by S hn  
A. Ramaswami M udaliar in December 

at a meeting of \he shareholders 
of the India Steamship Company Ltd., 
that rfi spite of India being a m em 
ber uf the British Commonwealth, the 
U. K. lines have consistently refused 
to allow the Indian lines membership 
of any Conferenco Where the trade re- 
gulaied does not emanate from an 
Indian port and emanates from a wj‘,y- 
s'.dc p -rt and c'nds in a Q.K. Sort, rr, 
emanates from a J.K . port and ends 
in 0 wayside port?

Shri Alagresan: rh a t is the oresent
position.

Shri H. N. Mukerjee: May I krv-w 
what steps Government have taken 
Or have in contemplation in order to 
reimburse the damage which is being 
suilered by these Indian companies 

which now cannot carry freight from 
ports like Colombo and Aden to any 
Of the ports in the U.K. and have to 
go in ballast to that extent?

Snri Alagcsan: Sir. these shipping 
companies themselves are taking up 
this question with the Conferences at 
a commercial leveL If their efforts 
are not successful, then it will be time 
for Government to consider the 
question. They are at present n e R O - 
tiating with the Conferences.

Sbrl H. N. Mukerjee: May I know 
if Government have any scheme to 
provide tha t Indian shipping gets a 
fair share of the freight which has 
to bo imported m connection with 
the schemes relating to the Five Yeur 
Plan?

Shri Aka«:esan: Yes, Sir.

Shri Bansal: May I know whether 
the Government is aware tha t this is 
a very old standing complaint of the 
Indian shipping lines and, if so, w hat 
action Government have taken in the 
matter?

Shri AJagesan: I think, Sir, the hon. 
Member is repeating the same quL'S- 
tion. When the Shipping Companies 
come forward w’ith a concrete suggos- 
tion, we wi.J certainly consider tha t 
But, at this stage, they are still ne
gotiating.

B h a t in d a  R a il w a y  A ccident

'*’203. Shrimati Kamlendu Mali Shah:
Will the Minister of Railways be pleas
e d  t o  s t a t e :

(a) whether Government have paid 
any eomoensation to the families of 
the victims of the recent railway 
accident near Bhatinda: and

(b) if so. the total amount paid to 
far'^

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz KhanJ: (a) No, as
no claims have so far b-'en filed with 
the Claims Commissioner appointed to 
deal with claims ariijing out of this 
accident

(b) Does not arise.^,

Shrimati Kamlendu Mat! Shah:
Have the Canal Department bor^n 
asked for an explanationr

Shri Shahnawaz Khan: The ques
tion is about compensation and n)t 
for the canal authoritie® to give any 
explanation.

Mr. Speaker: The allegation is that 
the accident is due to the canal wuters. 
Therefore »h© has raised the QueMion 
whether the canal authorities have 
been asked for an explanation.
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The Minister of Railways and Trans* 
port (Shri L. Sliastri): We l< v̂e 
received an interim  reoort from me 
-Government Inspectc(r of Railways. 
We are, waiting for the flnaJ ru o jrt 

^nd  then it will be time to w rite to 
the S tate Government about it.

^  ^TT ftp

tff#  ¥ r r ^  ’TT
|cr ?

Shri L. B. Shastri: This has already 
heen answered.

E m p l o y m e n t  E x c h a n g e s

*204. Shri Keshavaieng^ar: Will the
Minister of Labour be pleased to state 
whether the Employment Exchanges 
can impose any restrictions on the 
powers of selection by the appointing 
authority?

The Minister of Labour (Shri V. V.
Criri): No.

Sh|ri Kjcs^avaicnfiar* May i kn w
w hether Government can not secure 
some suitable employments to these 

people who are referred from the 
Employment Exchanges?

Shn V. V. Giri: The practice »s 
'rhc Employment Exchanges recom- 
uiLMid 10 the employers suitable ap
plicants from their registers a trl thev 
leave it to the  employers to nKikc- 
the selection.

Shri Muniswamy: May I know 7n - 
ther it is a fact th a t G o v e rn m e f '> . )as 
issued certain instructions to give 
priority to certain categories ot peo
ple like retrenched peoole from States 
etc.?

Shn V. V. Glri: Yes. Sir.

Sardar Hukam Sinffh: May I knew 
whether in making recommend 
these Exchanges have got a discretion 
to withhold some and send in others 
enlisted for the same class of posts?

Shri V. V. Giri: They have to send 
suitable names.

Shri Velayudhan: May I know whe
ther Governm ent have issuc.i any 

ipecial Instructions regarding reserved
posts in Governmemt offices which are 
being lilled through Employment Ex
changes?

Slfri V. V. Giri: There are soiuo 
orders of the Home D epartm ent

B h a v n a g a r - T a r a pu r  R a il w a y  L in e

*206. Shri Dabhi: Will the M inister 
of Railways be pleased to state:

(a) whether Government have taken 
any final decision regarding the con
struction of the proposed Bhavnagar- 
T arapur Railway line; and

(b) whether it is a fact that several 
persons and organisations from G ujrat 
and Saurashtra have opposed the con
struction of this line?

The Parliamentary Secretary to the' 
Minister of Railways and Trnnsuorl 
(Shri Shahnawaz Khan): (a) Not yet.

(b) Yes.

Shri Dabhi: May I know the names 
of the individuals and organisations 
who have registered their objcc-tioiis 
to the scheme, and what is Guvern-
rnent’ij reaction to them?

Shri SUahnawaz Khan: There is i
list Of about 38 names; if the hon.
Member wants, I can give them.

Mr. Speaker: He may be supplied 
with them.

Shri Shahnawaz Khan: Yes, Sir.

Shri Dabhi: May I know whether 
tlie Government has received any sur
vey report of this line and whether it 
has examined it?

Shri Shahnawaz Khan: We have 
received a survey report, Sir, and it 
is still under examination.

SHiri Dabhi: May I know whether 
the report is against the construction 
of this line?

Shri Shahnawaz Khan: It is still .be
ing considered.
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O b n o x io u s  T e l e p h o n e  C a l l s

*207. Shri Krishnacharya Joshi:
Will the M inister of Communications 
be pleased to state:

(a) whether the public have made 
repealed complaints, regarding the 
nuisance of obnoxious telephone calls 
in the city of Hyderabad; and

(b) if so, are Government taking the 
necessary steps to prevent the same?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Yes, 39 
s u c h  complaints were received during 
the year 1953.

(b) Yes. Observation checks were 
employed on receipt of such complaints 
and il was possible to eliminate this 
nuisance to a very large extent.

Shri KrisCinacharya Joshi: May 1
know, Sir, in how many cases the 
jnischicf-maker was detected in 1953?

Shri Raj Baliadur: Thirty-one cases 
h a v e  been detected where the Depart
ment was a b l e  to trace out those tele
phones from which obnoxious calls 
w e r e  being made.

Shri Krishnadliarya Joshi: May 1
know what punishm ent was given to 
the mischief-makers?

Shri Raj Bahadur: They have been 
warned in the first instance, and after 
the warning, which had a salutary 
efTect, no further action was consider
ed necessary.

R esearch  C entre  for  M e n ta l  
A il m e n t

*̂ 208. Dr. Ram Subhag Singh: Will 
the Minister of Health be pleased to 
state:

(a) whether Government propose to 
establish a well equipped centre for 
research in mental ailments; and

(b) if so, where tha t centre is pro
posed to be established and at what 
cost?

The Deputy Mdnister of Health 
(Shrlmati Chandrasekhar): (a) Y e t.

(b) the Centre, which is to be called 
the All-India Mental Health Institute, 

Is to be estabiliahed a t Bangalore. The
total cost of the Institu te is Rs. 7.3
lakhs, non-recurring, and Rs. 1.365 
lakhs, recurring, besides the local cosi, 
of W. H. O. experts, for a short period.

Dr. Ram Subhag Singh: May I know. 
Sir, whether the entire cost of the Cen
tre will be borne by the Government 
of India, or will the Government of 
India get assistance from any other 
quarter?

Shrlmati Chandrasekhar: The recur
ring cost will be Rs. 1,365 lakhs, which 
is the Government of Ind ia’s share.

Mr. Speaker: That is the only recur
ring cost?

Dr. Ram Subhag Singh: May I know 
whether the Government of India is 
going to receive any assistance for the 
starting or opening of the Centre from

• any other quarter, or will it meet the
entire expenditure itself?

Shrimati Chandrasekhar: The Gov
ernm ent of Mysore have given Rs. t.T 
lakhs towards the extension of the ex
isting building, and Rs. 80,000 for the 
equipment.

Shri B. S. Murthy: May I know,
Sir, whether Government are contem
plating any technical assistance from 
abroad?

The Minister of Uealtii (Rajkumari
Amrit Kaur): The Superintendent of 
the Institute will look after the Central 
Government Institute as well as the 
local Institute.

S tock  of  F oodgrains

*209. Shri S. C. Slnghal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the stock of foodgrains with Ihe 
Central Government at present; and

(b) the average cost price 
maund of each foodgrain?

oer
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The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) The stocks of iNJodgrains with 
the Central Government on 6th Feb
ruary, 1954 amounted to 438,000 tons 
approxim ately.

(b) The accounts for 1953-54 have 
not yet been finalised and the precise 
actual cost of each grain in the Cen

tral Reserve Depots is not yet avail
able. The present issue prices of food- 
grains from Central Reserve Depots 
which are based on the approxim ate 
book values are, however, Rs. 30/8/- 
pcr md. for ‘A ’ grade rice; Rs. 15 /8 /
per md. for wheat and Rs. 12 / -  per md. 
(or miio.

Shri Mohiuddin: May I know, Sir, 
what percentage of the foodgrains has 
rlctcrioratcd and w hat quantity  has 
been Dlaced in w hai is called ‘C’ and 
‘D ’ grades?

Shri M. V. Krishnappa: I require
notice for the question

Shri N. L. Joshi: May I know whe
t h e r  t h e  cost price is higher than the 

cost at which foodgrains are available 
i n  t h e  country in the open m arket?

The Minister of Food and Affricul- 
tiire (Shri Kidwai): The issue price of 
wheat is Rs. 15-8-0 a maund; the mar- 
k̂ „t quotations in U. P. and Punjab are 
in some places a little higher and in

)me placc.s a little lower.

aniH f tr? : '■ JTT 

?i=TTT f m
iri g aftT f^JTT i  ?

PfiTT TfirT t  I

N a t i o n a l  H i g h w a y s

•310. Shri N. M. Llngam: Will the
Minister of Transport be pleased to 
state the mileaRe of National Highways 
with water-bound macadamised sur
face in India?

The Deputy Minister of RaUways 
and Transport (Shri Alasesaa): 5,600
miles.

Shri N. M. Ling âm; May I know.
Sir, the length of National Highways 
which have cement concrete surface 
and asphaltic surface?

Shri Alagesan; 4.150 miles are either 
concrete or black top surface

Shri N. M. Linĝ am: May I know, Sir, 
if it is the policy of the Government 
of India to upgrade the present maca
damised surface into asphaltic surface 
or concrete surface^

Shri Alagesan: Yes, Sir.

Shri N. M. Lingam: May I know if
the rainfall of the localities and s tra 
tegic considerations are taken into 
account in choosing the regions for 
cement concreting?

Shri Alagesan: Yes, Sir, but I da 
not know about th e  strategic a sp e c t  
of it. Certainly the other aspect is 
taken into consideration

Shrimati Kamlendu Mati Shah: How
many miles of national highways have 
been, or are proposed to be, taken up 
this year?

Shri Alagesan: The question covers 
the entire National Highway system.
II is being done on a programmed bas
is and most of it will be completed 
before the Five Year Plan period is 
over.

A.LL I n d ia  W o m e n ’s  F ood C o u n c il

*211. Shri K. P. Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the All-India Women’s 
Food Council at its third annual con
ference made a demand that this body 
be recognised as an autonomous body;

(b) the total am ount of grant given 
by Government to this institution 
annually; and

(c) the grant now demanded by it?

The Deputy Minister of Food and 
Agricalture (Shri M. Y. Kriafiinappa):
(a) Yes.
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(b) The total grant-in-aid given to 
the Council during previous years is 
given below:—

1950-51 Rs. 70,000/-
<6 months ending March, 19 5 1)

1951-52
1952-53
1953-54

(c) R s. 1,50,000/“

Rs. 1,50,000/
Rs. 1,50,000/ 
Rs. 1,50,000/-

Shri K. P . Sinha; May I know whe
ther the Council is running at a loss 
or at a profit?

Shrl M. V. Krishnappa: They are
making a profit, Sir. Last year they 
jTiade a profit of Rs. 80,000?

Shri K. P. Sinha: May 1 know whe
ther the Council Intends running din
ing cars in im portant passenger trains, 
particu larly  in janatas?

Shri M. V. Krishnappa: The Council’s 
activities are mostly confined to cities, 
because it is the urban people who 
.should be encouraged to take to sub
sidiary foods. The villagers are already 
used to such food. So, the Council's 
activities are concentratecT in cities.

Shrimati Sushama Sen: May I know 
the amount of grant given to Bihar, 
and why the Women’s Food Council is 
not functioning there?

Tile Minister of Food and Agricul
ture (Shri Kidwai): It will pass on the 
question to the organisation itself, be- 
<^ause it is an autonomous organisation. 
Wherever they find something can be 
5old, they try  to sell it.

Shrimati Renu Chakravartty: Since 
they are making a profit, have they paid 
back the original loan they have taken 
from year to year?

S'iiri Kidwai: It is not a loan. It is 
a grant to open branches and the grant 
that is being made from year to year 
IS to start new branches. So far they 
are earning a profit and ploughing back 
the money in the organisation itself.

C a l c u t t a  P ort

♦212. Shri S. C. Samanta: Will the
M inister of Transport be pleased in 
state:

(a) how far the Calcutta Port Deve
lopment Scheme has progressed;

(b) the am ount sanctioned so far;
(c) whether the constructicm work 

of the 12,000 feet long spur at Sank- 
rail reach near Akra has begun; and

(d) how many such spurs are ex
pected to *be constructed and how far 
they will help against difficult navig^.- 
tion in the river Hooghly?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) and
(b): The estimated cost of the Calcutta 
Port Development Programm e is Rs. 
10.61 crores. So far, estimates am ount
ing to Rs. 6.46 crores have .been sanc
tioned. An expenditure of Rs. 1.07 
crores is likely to be incurred in the 
current year and Rs. 4.58 crores during; 
1954-53.

(c) Yes. The spur will be 1200 feet 
long.

(d) Proposals have been evolved for 
the improvement of two reaches on the 
Hooghly, narnely Akra and Fulta Point, 
by river training works. These are de
signed to improve the depth of water 
available for ships entering and leav
ing the Calcutta Port.

Shri S. C. Samanta: May I know, Sir, 
what are the items that will be taken 
up next year, over and above tliis 
first spur construction?

Shri Alagesan: There is a large num
ber of items. If the hon. Member wants 
I can give the information.

Shri S. C. Samanta: May I know whe
ther the two-hundred ton electric canti
lever crane which is in this scheme, 
will be installed this year?

Shri Alagesan: I cannot say off
hand. I have got a list of works the 
estimates of which have been sanc
tioned. I cannot say off-hand whether 
that is included.

Shri S. C. Samanta: May I know 
whether the forty-seven year old
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locomotives that are with the Port 
Trust will be replaced this year?

Shri Ala^esan: If the hon. Member 
jgoes on asking about: individual
items. I am afraid I should ask for 
notice

Mr Speaker: He can put questions 
of a gonoral nature, if he likes.

Shri Alagfesan: One is nearly eom- 
pkte. It will be completed by June 
1954; after this is completed the other 
Olio will .be taken.

Raii.way Out- agencies

*213. Shri D. C. Sharma: Will the
Alinister of Railways be pleased to
state:

(a) how many out-agencies there 
are on the Northern Railway;

(b) the number of buses that were 
at the disposal of these out-agencies on 
the 1st January^ 1954; and

(c) whether a uniform policy is 
followed as regards the granting of 
out-agencies?

The Parliamentary Secretary to the 
Minister of Railways and Xrausport 
(Shri Shahnawaz Khan): (a) Therp
arc 34 out-agcncies on the Northern 
Railway.

(b) The total number of motor 
vehicles including buses at the dis
posal of these out-agencies was 213.

«c) Yes. Sir.

Stiri D. C. Sharma: May I know 
what that uniform polic.y is?

Shri Shahnawaz Khan: Applications 
are invited and a committee of officers 
sits and it selects the most suitable 
persons; where other things are edu- 
al preference is given to displaced per
sons. That is the policy.

Shri D. C. Sharma: May I know if 
any distinction is made between the 
backward areas of the State and those 
nreas which are more or less deve
loped.

Shri Shahnawax Khan: No, Sir.

Shri D. C, Sharma: How many of 
thcso out-agencies are in the State of 
Punjab?

Shri Shahnawaz Khan: I have not 
got the break-up state-wise. He ask
ed f ir  the number of out-agencies on 
the Northern Railway. There are 34 
out-agencies on the Northern Rail
way, State-wise figures, I do not have.

N agpur A ircrash

*214. Shri Gidwani: Will the Minis
ter of Communications be pleased to 
state the action taken regarding the 
recommendation of the Court of 
Inquiry appointed to investigate into 
Nagpur Aircrash for stricter screening 
of the Pilots and improvement in 
mechanical devices?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): I lay on thp
Tabic of the House, a statement giving 
the requisite information. [5ee Ap
pendix I. annexure No. 43.]

Shri Gidwani: May I know whe
ther the flying tests of 20 Dakotas 
with a view to determine their (perfor
mance under critical conditions etc. 
have ’ een carried out; if so with 
what results?

Shri Raj BaCiadur: They are being 
carried out. The tests will take about 
three months to .be completed.

Shri Gidwani: Will the report of
the Committee set up by the 
D. G«. C. A., consisting of technical 
officers of his department, to inves
tigate the causes of false alarm etc. 
and to recommend measures to make 
tjhe system infallible, be placed on 
the Table of the House after it is ex
amined by the D. G. C. A.?

Shri Raj BaCiadur: That will be 
taken into consideration.

Shri G. S. Singh: May I know how 
many pilots are required by the 
D. G. C. A. for testing these airline 
pilots, and the arrangements? And
how many were disqualified in test
ing this year?
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Shri Raj Bahadur: I cannot i;ive a 
reply about the number of pilots 
engaged in actually testing, but the 
requisite number is there and most 
of them have been drawn from the 
Indian Airlines Corporation.

Shriimati Renu Chakravartty: Is it
a fact that the tests that are being 
carried out are only to And out the 
loading capacity which the Dakota 
can bear or does it also cover other 
aspects?

Shri Raj Bahadur: Other aspects 
also. For example they include tests 
for flights under sftimulated condi
tions of extraordinary weather con
ditions of difl’erent circumstances. 
eic.

Shri Jaipai Sing:h: Is it a fact that 
at present the procedure of endorsing 
pilots' licences is restricted to their 
medical fitness and is in no way re
lated to their actual efficiency as pi
lots?

Shri Raj Bahadur: For the grant 
of licences there are certain rules but 
lately we have modified them to this 
extent that now these licences for 
renewal will be put to the D. G. C. A. 
himself. '

Shri Jaipai Singh: My question has 
not .been answered.

Bfr. Speaker: I am going to the 
next question.

( ^ )  ^  TT65T ?nTrT % ^

^ I;

{ ^ )  ft, ^  ^ ^  m r-
^ ^  3 T H  a|>t ?TT?IT ^  ?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) and
(b). The opening of a telegraph cfflce

at Sonekutch has already been sanc
tioned. It is expected to function in 
about six months’ time

Shri Radhelai Vyas: May I know
how many new post offices were 
opened in Madhya Bharat in 1953?

Mr. Speaker: This will b e  a g e n e r a l 
Q u e s t io n .

T i c k e t l e s s  T r a v e l

*218. Shri Hem Raj: Will the Mmis- 
ter of Railways be pleased to state!

(a) the number of persons who 
travelled without tickets during 1953:

(b) the amounts of excess fare and 
flnes charged and recovered from them: 
and

(c) the number of travellers challan- 
ed and the number of persons con
victed?

The Parliamentary Secretary trr 
the Minister of Railways and Trans
port (Shri Shahnawaz Khan): (a>
71,19,797 persons were detected tra
velling without ticket.

(b) Excess fare 
Fines

(c) Challaned 
Convicted

Rs. 142,68,1 
Rs. 4,68,900

2,51,847
l,55,21ff

Shri Hem Raj: What steps are Go
vernment taking to check this rrime 
on the railways?

Shri Shahnawaz Khan: We have In
creased the number of ticket-check
ing staff and a system of Railway 
Magistrates has been Introduced 
whereby batches of ticket checkers 
laccompanied by police batches and 
the JlaiJway Magistrate carry out 
surprise checks and detect these 
cases.

Shri Thimmaiah: Is Government
aware that the Travelling Tick€»t Ex* 
aminers themselves will carry passen
gers at concessional rates?

Shri Shahnawaz Khan: There are 
some wild allegations like that. But 
if the hon. Member would bring any 
specific case to our notice We will take
strong action.
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Master Committee

*219. Shri K. C. Sodhia: Will the
Minister of Communications be pleased 
to state:

(a) whether Government have 
finalised their consideration of the 
recommendations of the Master Com
m ittee’s report, regarding training of 
civil pilots:

(b) if so, which of their recommen
dations have been accepted; and

(c) if not, by what time Govern
ment are likely to do so?

The Deputy Minister of Communl- 
i^atioiis (Shri Raj Bahadur): (a), (b) 
and (c). The examination by Govern
ment of the recommendations of the 
Master Committee has reached its fi
nal stages and decisions will .be taken 
in the course of the next fortnight.

Shri G. S. Sinffh: May I know whe
ther the training standards of pilots 
in India are in conformity with the 
International Civil Aviation Organisa
tion standards?

Shri Raj Bahadur: More or less 
they are based upon them.

Shri G. S. Singfh: More or less?

Shri Raj Bahadur: That means they 
are not identical in all respects.

Travelling T icket Examiners

*220. Shri Dhusiya: Will the Minis
ter of Railways be pleased to state:

(a) how many persons were re
cruited as Travelling Ticket Exami
ners in the Nothern Rail'way during 
1953; and

(b) the number of Scheduled Caste 
and Scheduled Tribes among them?

The Deputy Minister of Railways 
and Traw9 ort (Shri AUiman): (a)
m :

(b) Does not arise.

IT? W T R  fTTT ^

^  5ft TT ^ ^  % Tfk-

'sw  m T  I ;  fT<rr

% f w  ^qrr ’ttt: t  ?

The Deputy Minister at Food and 
Agriculture (Shri M. V. Krishnappa):
(a) No

(b) Does not arise.

^ t  f9F IT# ^

«pV»Tcr % ?
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Shri T. N. Sinch: May 1 know if Go
vernment have also thought of reduc
ing the price of sugar along with the 
price oi sugarcane?

Shri Kidwai: I think we are doing 
all that is possible to reduce the 
price of sugar.
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K r is h n a  R iver  B ridgk

•223. Shrl B. S. Murthy: Will the
Minister of Transport be pleased to 
state the reasons for the delay in con
structing the Road-cum-regulator 
bridge across the Krishna River in 
Andhra?

The Deputy Minister of Railways 
and Traniq>ort (Shrl Alagesan): The
Regulator-cum-Road bridge across 
the Krishna River is mainly a project 
of) lihe State Govemmeni jandi th e

Centre is concerned only with the 
bridge part of the structure as it lies 
on a National Highway. It is under
stood that tenders for the work have 
already been invited by the State 
Government.

Shri Nanadas; What is the amount 
borne by the Central Government for 
the bridge work?

\  Shri Alagesan: It is estimated at
| r s . 40 lakhs.

Shri Nanadas: May I know by what 
time the construction will be over?

, Shri Alagesan: I think the ques-
’ lion may be directed^ to the Andhra 

Government.

R a il w a y  W ag o n s

^^224. Shri Anirudha Sinha: Will
Minister of Railways be pleased 

state:

(a) the number of broad gauge 
and metre gauge wagons which were 
put on rails during the year 1953; and

fb) how many of them were of 
indigenous make, how many of them 
were purchased from abroad and
how many were obtained under the
foreign aid programme and from what 
country or countries?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
6341 Broad Gauge and 943 Metre 
Gauge.

(b) 6564 were of indigenous make 
and 720 were purchased from abroad. 
None were obtained under the 
foreign aid programmes.
707 PSD

Shrl Anirudha Sinha: May I know
the number of annual replacement 
requirements of wagons during the 
remaining period of the Plan?

Shri Alagesan: All these things 
have been given in the Budget 
papers that have been circulated. It 
covers the entire period and contains 
a large number of figures. I do not 
think the hon. Member would like 
me to go into all these details.

Shri Anirudha Sinha: By what time 
is the country expected to achieve self
sufficiency in wagon manufacture‘s

Shri Alagesan: As far as our re
quirements of wagons are concerned, 
we are now able to get all of them 
from mdigenous manufacturers. The 
capacity has been increased to about 
10,000.

J a p a n e se  M ethod  of R ice  C u l t iv a t io n  

>̂ 226. Shri Bibhuti Mishra: Will the 
Minister of Food and Agriculture be
pleased to state the cost of production 
of rice per maund in Government 
farms (State-wise) under the Japa
nese Method of Paddy cultivation in 
1953-54?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
The required information has been 
called for from the State Govern
ments and will be placed on the 
Table of the House on receipt.

^  f ^ 5 f f  ^ JTir̂ fr

«rm fffr :

Mi'i ^  ^  ^ ^
WTT^t n m  i m r  ^  
3rr<J»rT r̂> i

f w  : t
'ff «rr ?

^^<17 ^  I

«ft PtijRT fiTJr : WT & ?

Mr. Speaker: Order, order. I am 
going to the next question.



23^ Oral Answers 22 FEBRUARY 1954 Oral Answers 232

T U B E - W E L L S  I N  A N D H R A

*ZZB. Shri Gadilingana Gowd: Will 
the Minister of Food and Affricul- 
ture be pleased to state:

(a) whether the Government of An
dhra have selected the places for 
boring exploratory tube-wells allotted 
to the Andhra State;

(b) if so, the names of those 
localities; and

(c) if the answer to part (a) above 
be in the negative the reasons there
for?

The Deputy Minister of Food and 
Agrriculture (Shri M. V. Krishnappa):
(a) and (c). It is proposed to have 
about 25 exploratory tubewells in 
Andhra under the All India Explo
ration programme for 350 wells. 
Areas and sites for these wells will be 
finally selected by a Site Selection 
Committee consisting of representa
tives of the Technical Cooperation 
Mission, Geological Survey of India 
and the Ministry of Food & Agricul- 
tu ie in consultation with the Chief 
Engineer of Andhra. The Committee 
will be visiting Andhra in course of 
time.

(b) Does not arise.

Shri Nanadas: May I know by 
what time the Committee is expect
ed to select the localities for these 
tube-wells?

Shri M. V. Krishnappa: Very soon 
they will be going to Andhra.

Shri B. S. Murthy: May I know 
how these tube-wells are distribut

ed? Are they distributed On the 
basis of the requirements of the 
area, or on the basis of population?

Shri M. V. Krishnappa: They are 
distributed according to the availa
bility of water-supply. The Com
mittee will go there, they will have 
an hydrological and geological 
survey of Andhra carried out, and 
on that basis, in consultation with 
the Chief Engineer of Andhra, they 
will fix the places.

Shri C. R. Chowdary: May I know 
whether the Committee has been 
formed?

Shri M. V. Krishnappa: I have al
ready given the names of the mem
bers of the Committee.—one repre
sentative from the Technical Coope- 
ra ti6n Mission, one representative 
from the Geological Survey of India 
and one member from our Ministry.

Shrimati Renu Chakravartty: May
I know if the Tube-well Exploratory 
Committee is only for Andhra, or is 
there any central committee which 
also goes into the priorities etc., of 
other Provinces?

Shri M. V. Krishnappa: I think the 
hon. Member knows that there is a 
project called the ‘Exploratory Tube- 
well Project’ according to which we 
have decided to dig in all 350 wells 
all over India, out of which 25 wells 
have been allotted to Andhra. 
This Committee is to go round al’ 
over India and very soon they wil 
be going to Andhra.

Shri Gadilinirana Gowd: Is it i
fact that the Andhra State has- 
declined to implement the scheme?

Shri M. V. Krishnappa: No. L
fact they are very eager to invit 
these people and have these 25 wel, 
dug there.

K u m b h a  M e l a

^2Z9. Th. Lakshman Singh C har^
Will the Minister of Railways be 
pleased to state :

(a) the number of cases of ticket- 
less travelling detected at the Rail
way stations or in the compartments 
during the Kumbha Mela at Allaha
bad; and

(b) the total expenditure incurred 
on construction of extra railway 
lines, stations, waiting halls etc. for 
the Mela traffic?

The Parliamentary Secretary to 
the Minister of Railways and Trans
port (Shri Shahnawaz Khan): (a)
According to reports received so far 
the number of cases of ticketless
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travel which were detected up to 
about the 1st week of February, 54 
is nearly 36,000.

(b) The actual expenditure incurr
ed is not known as returns have not 
yet been received, but a total ex
penditure of about 45 lakhs of 
rupees has been provided for in the 
Revised Estimate for works for 
Kumbh Mela.

Th. Lakshman Singh Gharak: May
I know how many ticketless travel
lers were convicted and what ampyint, 
if any, was realised by way of fines?

Shri Shahnawaz Khan: We have not 
got full details yet.

Th. Lakshman Singh Charak: May
I know what were the permanent 
constructions as mentioned in part 
(b) of the question?

Shri Shahnawaz Khan: The Kumbh 
Mela is supposed to last till the 15th 
March. It is not over yet. When 
the Mela is over, we will get full 
details.

Th. Lakshman Singh Charak: The
question is only regarding perma
nent constructions that have been 
put up so far. It has got nothing to 
do with the ending of the Kumbh 
Mela.

The Minister of Railways and 
Transport (Shri L. B. Shastri): The
permanent constructions are: some
platforms have been raised and im
proved. sheds have been put up in 
several platforms, circulating areas 
have been made and there are cer
tain other constructions, which will 
t>e maintained for other Kumbh Melas 
in the coming years.

(^r) strY ’
n  ?TTnf^ #  sif

■ T ten rfw ” #  3 T T ^ T iT ^ ? rn :f^ » r
% "Miff ^  ^ ^ 1; n*(r

g?TR JTr ^  ?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) New
Delhi Post Office, No account was 
kept. Calcutta G.P.O. 500. Madras 
G.P.O. 266, and Bombay G.P.O. 394.

(b) New Delhi P.O. Nil, Calcutta 
G.P.O. 4 (Oral), Madras G.P.O. Nil, 
Bombay G.P.O. 5 (Oral) 4 (Written)

( « f t  t t * i ) ;

rft ?TTT r'r i

Shri Raj Bahadur: The figures
given here pertain to those who visit
ed certain important post offices speci
fied in the statement. They do not 
give the total number of people who 
visited the telephone exchanges, or 
telegraph offices. The results achiev
ed were really very good because it 
brought the people whom the de
partment serves and the depart
mental officials together and enabled 
them to know each other’s difficulties.

sft : !TrT #  ^

??PTT rfr J r ^ r c  ftr^rr P b t  ^  s rP Tfn  

^  IV I

Mr. Speaker: I do not think we 
need enter into any arguments on 
that.

^ ^
^  \ rft f tn f
?n5ff % ftnr# JTTiT »r# i

M a l a r i a

*231. Shri L. Jogeswar Singh: Will
the Minister of Health be pleased to 
state:

(a) the measures that the Govern
ment of India have taken so far to
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jRght malaria in the malaria ridden 
areas of Assam, Manipur and Tri
pura; and

(b) the progress made so far in 
this direction?

The Deputy Minister of Health 
(Shrimati Chandrasekliar): (a)
Malaria Control units have been allot
ted to these States under the National 
Malaria Control Programme. Five 
standard units have been allotted to 
Assam and one small unit each, to 
the States of Manipur and Tripura.

(b) In Assam, the units are in the 
process of formation, in Manipur the 
unit has just started functioning and 
in Tripura it started functioning in 
July 1953 and has given protection 
to an area with a population of 1*37 
lakhs.

Shri L. Joi^eswar Singh: May I
know what is the target year by 
which m alaria in these areas can be 
expected to be completely removed?

Shrimati Chandrasekhar: These
malaria units will be there in the 
States till 1956. Then, the work will 
be continued by the State Govern
ments.

Shri L. Jogeswar Singh: My ques
tion is, what is the target year by 
which malaria can be expected to be 
completely removed in these areas.

The Minister of Health (Rajkumari 
Amrit Kaur): The purpose of this
anti-malaria programme cannot be 
to eradicate it altogether. The ques
tion is of reducing it to such an ex
tent that it can be kept under con
trol and in the first Five Year Plan, 
We want to cover 125 millions of the 
population.

Shri Nanadas: May 1 know the 
total amount spent in the three States 
in this connection?

Rajkumari Amrit Kaur: I am
afraid I have not the figures here.

Shri Muniswamy: May I know the 
total area in terms of the population 
that could be covered by these imits?

Rajkumari Amrit Kaur: In these 
particular States?

Shri Muniswamy: Yes,

Rajkumari Amrit Kaur: In Assam,, 
for example, in order to protect the 
whole of the population, we shall 
have to have nine standard units. I 
have not got actually the Assam 
figures a t the moment but we have 
five linits covering a population of 
90 lakhs. In Manipur, the popu
lation at risk is six lakhs. In Tripura 
also, the population at risk is six 
lakhs.

WRITTEN ANSWERS TO 
QUESTIONS

R a i l w a y  P o r t e r s

*196. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to state:

^a) the rate of wages per head-load: 
of luggage that the porters on the 
Southern Railway station platforms are 
permitted to charge at the moment;

(b) whether any orders were recent
ly issued by the Railway authorities re
ducing these charges; and

^c) the basis on which these orders 
were issued?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) The rate 
is annas 4 at Madras Central, Madras 
Egmore, Trichinopoly, Bezwada^ 
Mysore, Bangalore City, Madura^ 
Coimbatore, Ootacamund and Coonoor, 
and annas 2 at all other stations.

(b) and (c). No such orders have 
been issued recently. But the rates 
were revised from 1st January 1952 
after the formation of the Southern 
Railway with a view to standardizing 
them over the entire railway. The 
revision was effected in consultation 
with the then Local Advisory Com
mittee.

M e d ic a l  C o l l e g e  a t  D e l h i

♦205. Shri A. N. Vidyalankar: Will
the Minister of Health be oleased to 
refer to the reply given to starred 
question No. 056 on the 10th June, 1952 
and state:

(a) when the Medical College at 
Delhi is expected to start functioning 
and where it will be located;
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(b) whether it will be under the 
direct supervision of the Central Gov
ernment; and

(c) the estimated expenditure in- 
voled?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) It is not possible 
to say definitely when it will start 
functioning but admissions to the 
first year class are expected to start 
in August, 1956, It will be located 
in the Safdarjang area, in New Delhi 
as a part of the proposed All-India 
Institute of Medical Sciences.

(b) Yes.

(c) The estimated expenditure on 
the Medical College and the Post
graduate Centre, which will also be 
a part of the Institute, is Rs. 88*59 
lakhs, non-recurring, and Rs. 47*00 
lakhs, recurring, spread over a period 
of six years from 1953-54.

T u b e - w e l l s

*216. Shri Bishwa Nath Roy: Will the 
Minister of Food and Ain’ietiliure be
pleased to state whether the scheme of 
sinking tube-wells in dilTerent States 
is going on successfully according tr» 
the Five Year Plan?

The Minister of Food and Agricul
ture (Shri Kidwai): Yes.

3nro trqro ^

f>TT ?

The Deputy Minister of Communi
cations (Shri Raj Bahadur); Provi- 
sidi has been made for an expenditure 
not exceeding Rs. 10 lakhs on the 
holding of an International Philatelic 
and Postal Exhibition in connection 
with the India Postage Centenary 
Celebrations.

I n t e r n a t i o n a l  W h e a t  A g r e e m e n t

*225. Shri Gopala Rao: Will the
Minister of Food and Agriculture be
pleased to slate ;

fa) the prices fixed under the 
latest International Wheat Agreement;

(b) the way in which the pur
chases are made:

(c) the mechanism for the inspec
tion of these purchases; and ^

(d) whether there are any pur
chasing Missions or Supply Missn^ns 
in the exporting countries?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) The basic 
minimum and maximum prices fixed 
under the latest International Wheat 
Agreement for No. 1 Manitoba 
Northern Wheat in bulk in Store 
Fort William/Port Arthur are $ 1.55 
and $ 2*05 per bushel respectively.

(b) The purchases are made in 
U.S.A. by inviting tenders or by 
negotiations while in Canada and 
Australia by direct contracts with 
their Wheat Boards which have the 
sole monopoly for sales for exports.

(c) While the Wheat is being deli
vered into ships, in U.S.A., the licens
ed Inspectors of the U. S. Department 
of Agriculture inspect it and certify, 
while in Canada and Australia their 
Wheat Boards themselves inspect and 
certify it.

(d) There is a Purchasing Mission 
in Washington which purchases both 
from U.S.A. and Canada while the 
High Commission in London pur
chases Australian Wheat through the 
Australian Wheat Committee London.

Gur a n d  S ugar P rices

*232. Shri M. L. Agrawal: Will the 
Minister of Food and Agriculture be
pleased to s ta te :

(a) the current prices of gur and 
crystal sugar;

(b) whether the pricc of crystal 
sugar recorded a fall due to the im
port of foreign sugar; and

(c) if so, by how much?
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Ths Minister of Food and Agricul
ture (Shri Kidwai): (a) Statements 
showing the present wholesale prices 
of crystal sugar and gur in the various 
markets, are laid on the Table of the 
House. [See Appendix I, annexure 
No. 44.]

(b) and (c). Yes, a fall of Re. 1 to 
Rs. 3 per maund of sugar was record
ed at port towns where imported 
sugar is mostly consumed.

T y p h o i d  i n  A g a r t a l a

*233. Shri Biren I>utt: (a) Will the
Minister of Health be pleased to state 
how many cases of typhoid occurred 
during December. 1953 in the town 
of Agartala (Tripura)?

(b) How many died on account of 
this disease?

(c) Is it a fact that contamination 
of water in the tube-wells is one of 
the causes for the attack?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Six.

(b) None.

(c) This is not likely.

JT’fV 5T? sraiH ;

(sp) ^  ’=rf^lr TT

TRrn: % JTmrqrTcr 5?t f ' ?

{ ^ )  ^  ?f?irr fvrpft
^ ^  »r<T

^ t  ; ^

(’t ) 'Pr ^rr>T ?

The Parliamentary Secretary to 
the Minister of Railways and Trans
port (Shri Shahnawaz Khan): (a)
Information as to the total number 
of Railway river-bridges in U ttar 
Pradesh is being collected. There 
are, however, 22 Railway bridges in

U.P. which are used for other traffic 
also.

(b) Three.

(c) Deckings on these three bridges 
have been removed at the time of 
renew^al of their girders, with the con
currence of the State Government and 
the Defence authorities concerned, for 
whose use these were provided.

S c h e d u l e d  C a s t e s  O f f i c i a l s  i n  
M y s o r e  R a i l w a y

*235, Shri Thimmaiah: Will the
Minister of Railways be pleased to 
state how many Scheduled Caste 
Graduate officials there are in ex-My
sore State Railway?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): 7.

S c h e d u l e d  C a s t e s  R e p r e s e n t a t i o n  i n  
S o u t h e r n  R a i l w a y

*̂ 236. Shri Veeraswamy: Will the 
Minister of Railways be pleased to- 
state:

(a) the total number of appoint
ments made to class I and II posts, 
on the Southern Railway during 1952
53;

(b) whether any Scheduled Castes 
were selected; and

(c) if so, how many and to what 
posts?

The Deputy Minister of Railways 
and Transport (Shri Alagesan); (a>
The number of permanent appoint
ments made to Class I and II Services 
is 3 and 10 respectively. 39 officiat
ing appointments were made to Class 
II.

(b) and (c). One Scheduled Caste 
employee was appointed in an officiat
ing capacity to Class II as Assistant 
Traffic Superintendent. No candidate 
was appointed to Class I.

E x h i b i t i o n  T r a i n s

*237. Sardar Hukam Singh: (a>
Will the Minister of Railways be 
pleased to state whether the Indian
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Centenary Exhibition Train would be 
taken to all the States?

(b) What are the States that have 
so far been visited by these trains?

(c) How long is 
continue?

this itinerary to

Tho Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri SCiahnawaz Khan): (a) Yes, to 
all States served by Railways.

(b) Assam, Bhopal, Bihar, Bombay,
East Punjab, Hyderabad, Madhya
Bharat, Madhya Pradesh, PEPSU, 
Rajasthan, Saurashtra, U ttar Pradesh 
and West Bengal.

(c) The itinerary is expected to con
tinue till the end ot June 1954.

T e c h n ic a l  C o - o p e r a t i o n  S c h e m e

♦238. Shri M. L. Dwivedi: Will the
Minister of Communications be pleas
ed to state :

(a) the subjects in which the three 
officials of the Directorate General of 
Civil Aviation are receiving training 
in the United Kingdom under the 
Technical Co-operatfon Scheme of 
the Colombo Plan;

(b) what is the training' cost; and

(c) whether the Central Govern
ment are bearing the same?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a), (b) 
and (c). A statement giving the 
required information is laid on the 
Table of the House. [See Appendix 
I, annexure No. 45.]

VT 9rnn?i

?W! IT? ^  r iT

{«P) ^ ^  ^

(«■) ^ ^

The Minister of Food and Agricul
ture (Shri Kidwai): (a) 1.39 lakh
tons.

(b) The accounts of the quantities 
received in 1953 have not yet been 
finalised.

I n t e r n a t i o n a l  T e l e p h o n e  C o n s u l t a 
t iv e  S u b - c o m m i t t e e

/S a rd a r  A. S. Saigal:
\  Dr. Ram Subliag Singh:

(a) Will the Minister of Communi
cations be pleased to refer to the 
reply given to starred question No. 
1207 asked on the 21st December, 
1953 and state how many countries 
participated in the sub-committee of 
International Telephone Consultative 
Committee which met in Lahore from 
the 2nd to the 14th December, 1953?

(b) Were any delegates sent by the 
International Consultative Committee 
and World Meteorological Organisa
tion?

(c) When will the Project be com
pleted and what are the arteries of 
communications envisaged in the 
plan?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a)
Fourteen.

(b) Yes.

(c) The draft plans drawn up by 
the Sub-Committee would be exa
mined and approved by the Com
mittee during 1954; and then recom
mended to Administrations for their 
consideration. No target date for 
completion is usually set, as the im
plementation depends on various 
national factors.

A list of the main arteries of tele
communication envisaged and a map 
showing them are placed on the 
Table. [Anneocure No, 46 placed in 
the Library. Please see Library Index 
No. S-47/54.]
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C l e a k a n c e  o f  I m p o r t e d  F o o d o r a in s

^241. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a scheme for 
the installation of a mechanical plant 
at Bombay and other ports for clear
ance of imported foodgrains from 
the ships; and

(b) if so, the progress made in the 
implementation of the said scheme?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) and (b). Yes, 
there is a scheme for the installation 
of mechanical plant for clearance of 
grain at Bombay to start with under 
the active consideration of the Gov
ernment.

I.C.A.R. A d v is o r y  B o a r d

*242. Shri Muniswamy: (a) Will 
the Minister of Food and Agrricnlture
be pleased to state whether it is a 
fact that the Advisory Board of ithe 
Indian Council of Agricultural 
Research met in New Delhi during 
the second week of December, 1953?

(b) What were the subjects discus
sed in this meeting?

(c) How many schemes were ap
proved by the Board in this meeting?

(d) Is it a fact that sufficient 
planned work has not so far been 
carried out on some of the principal 
crops in India?

The Minister of Food and As^ricul- 
ture (Shri Kidwai): (a) Yes.

(b) Research schemes relating to 
agriculture and allied subjects to be 
financed by the I.C.A.R. during 1954
55.

(c) 194 schemes were approved.
(d) The Council has initiated re

search on all the important crops 
within the resources available, but 
in matters of research there is always 
scope for further work,

^  in : sptt

( ^ )  W  ^  V[
^
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The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) No,
it has not yet been decided whether 
a new aerodrome should be construc
ted in Delhi.

(b) If a new civil international air
port has to be constructed for Delhi, 
it will involve an expenditure of 
roughly Rs. 4 crores.

F o r e s t  P o l ic y

*244. Shri S. N. Das: Will the
Minister of Food and Agriculture be
pleased to state;

(a) the present National forest 
policy of India in precise terms;

(b) whether the State Governments 
have accepted this policy;

(c) whether it is a fact that most 
of the State Governments have not 
been able to act according to that 
policy or rather have gone against 
it; and

(d) what efforts have been made to 
see that the National forest policy is 
followed fully by all the State Gov
ernments?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) Attention is 
invited to Government Resolution No. 
13-1/52-F, dated the 12th May, 1952. 
on “National Forest Policy'* a copy of 
which is available in the Library of 
the House.

(b) Yes.

(c) No.

(d) (i) Constitution of the Central 
Board of Forestry which met last at 
Dehra Dun on 3rd to 7th June, 1953.

(ii) Central Advisory Board for 
timber utilization which last met at
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Dehra Dun on 11th to 13th January, 
1954.

(iii) Constitution of a Standing 
Committee of the Forestry Board 
which met at Datia on the 12th and 
13th February, 1954.

(iv) Constitution of the Indian 
Board for Wild Life and its Execu
tive Committee.

S h ip p in g

^245. Shrl H. N. Mukerjee: Will the 
Minister of Transport be pleased to 
state:

(a) whether the attention of Govern
ment has been drawn to Shri M. A. 
Master’s assessment that for achieving 
the target of shipping as laid down in 
the Five Year Plan, finances to the ex
tent of Rs. 4 crores would be required; 
and

(b) if so, whether Government have 
verified the estimate and consulted 
the shipping concerns in the matter?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes. Sir.

(b) The m atter is under considera
tion.

E m p l o y m e n t  E x c h a n g es

*'246. Shri Keshavaiengar: (a) Will 
the Minister of Labour be pleased to 
state whether reports on staff strength 
are being submitted by the Government 
limited companies to the Employment 
Exchange offices concerned?

(b) Were all vacancies in these Gov
ernment limited concerns being filled 
up through the Public Service Com
mission or Employment Exchanges, 
before they were constituted into pri
vate companies?

N a t io n a l  H ig h w a y s  i n  P u n j a b

*247. Shri D. C. Sharma: Will the
Minister of Transport be pleased to 
state:

(a) the total amount spent for the 
development of National Highways in 
the State of Punjab during 1952-53;

(b) the amount allotted for 1953-54;
(c) whether Government have re

ceived any proposals for development 
of National Highways from the Punjab 
Government; and

(d) if so, what are those proposals?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Rs. 23*88 lakhs.

(b Rs. 28:57 lakhs.

(c) Yes.

(d) Plans and estimates for twenty- 
three works already included in the 
current five-year programme for the 
development of National Highways 
were received since the 1st April 1953. 
Of these, nine relate to construction 
of new bridges and culverts, two to 
construction of new roads and twelve 
to improvement of existing highways 
and bridges. The State Government 
have also proposed recently the inclu
sion of a few more works in the 
current five-year programme.

I n t e r n a t io n a l  F a r m  Y o u t h  
P r o g r a m m e

*248. r Shri Anirudha Sinha:

The Minister of 
V. V. Giri): (a) No.

(b) No.

Labour (Shri

\  Dr. Satyawadi:
Will the Minister of Food and Agri

culture be pleased to state:
(a) the number of candidates who 

applied for selection for live-ancl-work 
tour of U.S.A. farms under the Intei- 
national Farm Youth Programme;

(b) the number of applicants and 
those selected therefrom, State-wise; 
and

(c) the number of applicants se le c t 
ed from the Community Development 
project areas'*

The Minister of Food and Agricul
ture (Shri Kidwai); (a) Nine hundred 
and forty-one.
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(b) The final selection will be made 
in the second week of March, 1954.

(c) Does not arise.
P rice  o f  S ugar  C a n e

•252. Shri M. L. Affrawal: Will the
M in iste r  o f Food and Ajrriculturc be
pleased to state whether Government 
intend to ^^rade and scalc the minimum 
price of sugar cane in proportion to 
the percentage of recovery of sugar?

The Minister of Food and Agrricul- 
ture (Shri Kidwai): The question of 
linking sugarcane price with recovery 
of sugar from cane, is under consi
deration.

C holera  i n  A gartala

♦253. Shri Biren Dutt: (a) Will the
Minister of Health be pleased to state 
how many people died of Cholera in 
Agartala Town in December, 1953?

(b) How many people were vacci
nated and inoculated in Agartala during 
December, 1953?

(c) How many people in Agartala 
have died during this year of small
pox?

(d) What .steps do Government pro* 
pose to take to protect the people from 
epidemics?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Ten.

(b) 11,280 people were vaccinated 
and 7,205 were inoculated in Agartala 
during 1953. Separate figures for 
December 1953 are not readily avail
able.

(c) None.

(d) Mass inoculation and vaccina
tion, necessary sanitary measures and 
suitable health propaganda work are 
being carried out in Tripura. A 10- 
bedded ward for smallpox cases was 
added to the V.M. Hospital in Agar
tala in 1953. A proposal to add 
another 10-bedded infectious diseases 
ward, for cholera cases, to the V. M. 
Hospital, Agartala, during 1954-55 is 
under consideration.

B o n e - m e a l

♦254. Sardar Hukam Sinffh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) ,whether it is a fact that a new 
type of ‘digester’ has been designed by 
the Ministry for manufacture of bone- 
meal manure; and

(b) if so. whether this is more ad
vantageous in utility or price than other 
phosphate compounds?

The Minister of Food and Agrrlcul- 
ture (Shri Kidwai): (a) A plant
called bone-digester has been designed 
in which bones can be steamed and 
softened for easy conversion into 
bonemeal manure.

(b) I presume the hon. Member is 
referring to the advantage of bonemeal 
manure over phosphate compounds; if 
so, the reply is in the affirmative.

V a n a s p a t i

♦255. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the average quantity of edible 
and non-edible oils, if any, used an
nually in Vanaspati manufacture; and

(b) the difference in the price per 
maund of the original oil and that of 
its manufactured product, viz., Vanas
pati?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) The average 
quantity of edible oils used annually 
in vanaspati manufacture since 1949 
is about 2 lakh tons. Use of non-edi
ble oils is prohibited in the manu
facture of vanaspati.

(b) The difference in the price of 
original oil and that of vanaspati is 
approximately Rs. 20 per maund in
clusive of excise duty of Rs. 5-2-0 per 
maund.

D e l h i H o sp it a l s

♦256. Shri Keshavaiengar: Will the
Minister of Health be pleased to state 
the total number of beds in all the
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Central Government hospitals in Old 
Delhi, New Delhi and Delhi Canton
ment?

The Minister of Health (Rajlcumarl 
Amrit Kaur): 1,119.

G r a m  S e v a k s

*257. Shri D. C. Sharma: Will the
Minister of Food and Aitriculture be
D leasod  to  s ta te :

(a) the names of centres opened in 
the Punjab State to train Gram Sevaks 
or Village Level Workers; and

<̂ b) w h a t  m eth o d  is a d o p ted  to  se le c t  
th e se  tr a in e e s?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) (i) Extension 
Training Centre, Nilokheri.

(ii) Extension Training Centre, 
Batala.

(b) The procedure for selection of 
the trainees is as folllows:—

‘Initial selection is made by the 
State Government, of 20 per cent, 
more than the number of candidates 
required, through a Selection Board 
consisting of the State Development 
Commissioner, the Director of Agri
culture, the Principal of the Training 
Centre in which the Gram.Sevaks are 
to be trained and one or two non
officials. The main features of the 
selection are a ploughing test and in
terview to judge the personality, 
physical fitness and general knowledge 
etc. of the candidates. After admis
sion to the Training Centre a record 
of the day to day progress of each 
individual trainee both in the class 
and in field is maintained through a 
card system and after a month weed- 
ing-out of the unsuitable candidates 
is done on the basis of the progress 
indicated in their cards.

( ^ )  ^
Tt’T W ^

( ^ )  WT 2T? I  T>r
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The Minister of Health (Rajkumari 
Amrit Kaur): (a) and (b). Filaria is 
most prevalent in the States of Sau- 
rashtra, Travancore-Oochin. Madras, 
Andhra, Hyderabad, Orissa, West 
Bengal, Eastern Uttar Pradesh, and 
Bihar, and to a lesser extent in the 
States of Bombay, Madhya Pradesh, 
Vindhya Pradesh and Assam.

In the absence of a country-wide 
filaria survey, it is not possible to state 
the actual number of cases suffering 
from filariasis, but 20 to 25 millions 
is a rough estimate.

(c) Although Public Health is pri
marily the responsibility of the State 
Governments and steps to check the 
incidence of the disease should be 
taken by them, a scheme for the 
control of filariasis, on a nation wide 
scale has been prepared by the Cen
tral Government, as a part of the 
Five Year Plan, and the State Govern
ments where filariasis is a problem, 
have been invited to participate in the 
scheme.

N agpur  A ir  C r ash

22. Shrimati Kamlendu Mati Shah:
Will the Minister of Communications 
be pleased to state:

(a) the amount of compensation, if 
any, paid to the families of the victims 
of the Nagpur Air Crash;

(b) whether any compulsory insur
ance scheme has been or is proposed 
to be introduced for air passengers; and

(c) if so. the details thereof?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) Indian 
Airlines Corporation is making ar
rangements to pay to the families or 
the nominees of the crew, who were
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killed in the accident, the following 
amounts for which they had been 
insured:

F /O  R. 
Rs. 12,500.

L. Rodgers, Co-pilot,

Mr. T. R. N. Raj an. Radio Officer 
Rs. 10,000.

Mr. M. A. C. Mc’Leod, Flight Purser 
Rs. 8,000.

The amount of compensation to be 
paid to Capt. D. A. J. Gartner, Com
mander of the ill-fated aircraft, who 
is the sole survivor, will depend upon 
the nature of his injuries and the 
period of his disablement. The 
amount can be assessed only after !his 
discharge from the hospital. No com
pensation has been paid to the fami
lies of the passengers killed in the 

 ̂crash.

(b) and (c). The Corporation have 
been asked to consider the question 
of compulsory insurance of all air 
passengers. Their reply is awaited.

M e d i u m  T e r m  L o a n s

23. Shri Kami Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount so far allotted, year- 
wise, by the Centre to Rajasthan under 
the scheme of providing medium term 
loans to agriculturists under the Five 
Year Plan; and

(b) the amount spent in Rajasthan, 
out of the allotment of Rs. 2 crores in 
pursuance of the re-settlement ^-cheme 
for landless agricultural workers under 
the Five Year Plan?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) The tenta
tive allocation for medium and long 
term  loans to Rajasthan during 1953
54 and 1954-55, outside the normal 
allocation for Grow More Food is 
Rs. 20 lakhs. Necessary allotment of 
funds will be made after scrutiny of 
the schemes yet to be received from 
the State Government.

(b) Nil.

D h a n b a d  S u b - E m p l o y m e n t  
E x c h a n g e

24. Shri P. C. Bose: Will the Minis
ter of Labour be pleased to state the 
number of employees recruited by 
SinViri Fertilizer factory, Maithon Dam 
and Panchet Dam through the Dhan
bad Sub-Emplo3TTient Exchange and 
other Employment Exchanges in the 
year 1953?

The Minister of Labour (Shri 
V. V. Girl): The information is being 
collected an‘d will be placed on the 
table of the House.

vh rrwrro wrm : m?rr-
ICRT ^  «RTT̂  ^  f»rr

The Deputy Minister of Railways 
and Transport (Shri Alagesan): A
statement giving the required infor
mation is attached. [See Appendix I, 
annexure No. 47.]

A i r  T r a n s p o r t  S u b s id y

26. Shri K. C. Sodhia: Will the
Minister of Communications be ))Ieased 
to state:

(a) the total amount of subsidy in 
the form of rebate, paid to the Indian 
air transport companies during 1953-54 
giving the names of the companies and 
the amount paid to each:

(b) whether the Air Corporations 
now working continue to receive this 
rebate; and

(c) if so, the amount paid to each 
Corporation?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) An
amount of Rs. 2,38,578 was paid to 
the air transport companies during 
the current financial year on account 
of petrol tax subsidy. The subsidy 
was in force upto the 31st December,
1952 only and the amount also includes 
arrears of subsidy due for the earlier
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financial year. A statement is laid 
on the Table of the House giving the 
amounts paid to each Company. [5ce 
Appendix I, annexure No. 48.]

(b) No, Sir.

(c) Does not arise.

E m p l o y m e n t  E x c h a n g e s  i n  M a d r a s

27. Shri Veeraswamy: Will the Minis
ter of Labour be pleased to state:

(a) the total number of graduates, 
under-graduates, matriculates and 
others who registered their names in 
the different Employment Exchanges 
in the Madras State during the months 
of October, November and December. 
1953;

(b) the number of candidates under 
each category who were provided with 
employment; and

(c) whether it is a fact that the Em
ployment Exchanges are not able to- 
find employment to the registered can
didates even for two or three years?

The Minister of Labour (Shri
V. V. Girl): (a) and (b). A statement 
is placed on the Table of the House. 
[See Appendix I, annexure No. 49.]

(c) It is a fact that in certain cate
gories like ‘Clericar ‘unskilled office 
workers’ and 'untrained teachers’ 
difficulties have been experienced in 
placing them in employment for long 
periods.
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PARLIAMENTARY DEBATES
(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

369

HOUSE OF THE PEOPLE
Monday, 22nd February, 1954

The Hou$e met at Two of the Clock

[M r . Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

3 P.M.

BUSINESS OF THE HOUSE

S4irimati Renu Chakrayartty (Basir- 
hat): I want to bring to your notice,
Mr. Speaker, that in ĥe List of Busi
ness for the 23rd February 1954, the
Bills have been given a certain priori
ty which is not in accordance with the
decision of the Business Advisory
Committee. We find that ^he Mini
mum Wages Bill has been shifted
right to the end, although this Bill
has been iJefore us since last Decem
ber. It was to be brought forward
immediately after the Part C States
Bill, but according to the new pro
gramme, it has been shunted to the
last place. It is very difficult for us
to work in this fashion, ibecause we
discuss the business and divide up
our work and then suddenly this type
of revised List of Business is given to
lis, which turns the whole thing topsy
turvy. In this way, I feel that the
Minimum Wages Bill is not likely to
be taken up tiU after the Budget is 
bver.

Another point that I would like to
bring before you is that because we
718 PS.D.

370

did not pass the Representation of
the People Bill, the Legislative Coun
cil rules have been so framed for the
State Legislatures in U.P. and other
places that 90 per cent, of the new
Panchayat Board members will not
be allowed to vote for the Upper House
elections. This is the way in which
we function. The Business Advisory
Committee allots a certain priority
after understanding exactly what the
implications of the various 'Bills are
and after realising how soon they
should be passed. I implore you that
We should take up our business in
the proper order and not in this irres
ponsible fashion.

Mr. Speaker: Let us take only the 
question of priority for the Minimum
Wages Bill at present. I should like
to know what the Minister of Parlia
mentary Affairs has to say.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
There are two Bills that have to be
passed before the 28th February—the
Part C States Bill and the Abducted
Women’s Recovery Bill. That is why
we had to remove the Minimum Wages
Bill and place it as the last item. Un
less you permit ordinances to be issu
ed. these Bills must be passed before
the 28th February, and about ordi
nances there is objection from that
side. So, they cannot have it both
ways.

Mr. Speaker: I am afraid
February has already passed.

2Qth

flbri Satya Narayan Slnha: I said
28th February and not 20th February.
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(Recovery and Restora^
tion) Amendment Bill

Mr. Speaker: I am sorry.

Shrimati Renu Chakrayartty; Why
should he put another Bill which is
not there at all?

Mr. Speaker: There will be no end
ho this discussion if we take up Bills
in that manner in the House. What
ever it may be, the point will be consi
dered, and if possible, an effort should
be made that once a List of Business
is drawn up, we should act accord
ing to that order. Otherwise, it places
hon. Members in an awkward position.

Sfarl Satya Narayan Staiha: There
are some exceptional circumstances
where we have got to do it.

Mr. Speaker: Yes, but let the
exceptions not be the rule. That is 
the point which the hon. Lady Mem
ber is making.

MESSAGE FROM THE COUNCIL OF
STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:—

“In accordance with the pro
visions of rule 97 of the Rules of
Procedure and Conduct of Busi
ness in the Council of States, I
am directed to enclose a copy of
the Abducted Persons (Recovery
and Restoration) Amendment
Bill, 1954, which has been passed
by the Council of States at its sit
ting held on the 19th February,
1954.**

ABDUCTED PERSONS (RECOVERY
AND RESTORATION) AMEND

MENT BILL

Secretary: Sir. I lay the Abducted
Persons (Recovery and Restoration)
Amendment Bill, 1954. as passed by
the Council of States on the Table of
the House.

the President

DETENTION OF A MEMBER
Mr. Speaker: I have to Inform the

House that I have received the follow*
ing telegram dated the 21st February^
1954 from the Sub-Divisional Magis*
traTe Sadar Agartala:—

**Shri Biren Dutt, Member
Parliament from Tripura having,
committed acts of violence riot
ing, obstructing and attacking
public servants on duty and incit
ing others with him to do the same- 
unlawful acts and causing grie
vous injuries to several police
men on duty has been arrested at
06-30 hours today the twenty-first
February under Sections 148, 149̂  
333, 341 etc. Indian Penal Code
and detained at the Central Jail
Agartala.”

PAPER LAND ON THE TABLE

Notification tjnder the Salaries
AND A llowances op M inisters A ct

The Minister of Home Affairs and
States (Dr. Katju): I beg to lay on the
Table a copy of the Ministry of Home
Affairs Notification No. 18/12/53-
Public, dated the 10th December. 1953,
in accordance with sub-section (2) of
section 11 of 4;he Salaries and Al
lowances of Ministers Act, 1952, [Plac
ed in Library, See No. S-36/54.]

MOTION ON ADDRESS BY THE
PRESIDENT—Concld.

Mr. Speaker: The House will now
proceed with the Motion of Thanks
and the amendments.

Shri H. N. Mukerjee (Calcutta
North-East): May I make a sugges
tion?

Mr. Speaker: Before I hear the sug
gestion, I may state that the discus
sion ends today. What time will Grov- 
emment require for reply?

Shri H. N. Mnkerjee: It was exactly
in regard to ...
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The Minister of ParliameMtary 
Affairs (Shri Satja Narayan fiUaha):
The Prime Minister would like to 
address the House between 4-45 and
5 P.M. because he has to go away at
6 o’clock.

Mr. Speaker: So, I would call upon 
the Prime Minister at 4-45.

Shri H. N. Mukerjee: I was }ust
asking your -permission to mention 
this matter. Last time we lost one 
whole hour because you were pleased 
to allot some time for discussion of 
an adjournment motion. I take it 
that the discussion might proceed the 
whole day .today and the Prime Minis
ter might very well reply tomorrow 
just after the question-hour. It is a 
procedure we have followed very often 
in the past.

Mr. Speaker: As regards the first
thing, it is not the Chair who took up 
the time of the House. The hon. Mem
bers wanted it by a motion they 
tabled. If the Members are very keen 
on debates of this t3n:>e, I think they 
should hold over their motions for 
some time at least. That is one thing. 
So, I do not think the time factor real
ly comes ift that way. Secondly, the 
Prime Minister is intervening in the 
debate. The debate will go on till 
7 o’clock. So, the hon. Member will 
get some time after the Prime Minis
ter has finished. We will now pro
ceed with the Motion along with the 
amendments.

Shri U. T9I. Trivedi (Chittor): May
I remind you that I have given notice 
of an adjournment motion?

Mr. Speaker: I had replied to the 
hon. Member and he agreed that his 
other proposal may be examined. 
There is no occasion for mentioning 
it now.

Shri U. M. Trivedi: That is why I 
submit that I wanted to ask your per
mission for that motion. The atten
tion of the hon. Minister may be 
drawn to it.

Mr. Speaker: A copy of it has gone 
to him and "attention has alread.r been 
drawn, but its admissibility has to be 
seen and its importance has to be

examined fo enable me to give my 
consent That we shall see.

Shri U. M. Trivedi: I would re
quest that this matter may be taken 
up today, whatever its result may be, 
negative or otherwise, because the 
question is that the elections...

Mr. Speaker: He need not raise the 
question here and give publicity to it. 
Whatever it may be, I have said that 
I will examine the matter and see 
what is possible to be done in the 
matter.

Shri Bogawat (Ahmednagar South): 
I thank you for giving me an oppor
tunity to speak on the Motion of 
Thanks moved by Mr. Deshpande from 
Nasik. Formerly Nasik was a part of 
Ahmednagar, and I am glad that my 
friend ifrom Naaik has moved the 
Motion of Thanks on the Address of 
the President. I rise to support the 
Motion.

[Pandit Thakur Das Bhargava in the 
Chair]

In the ib^inning of the Address, the 
President has referred to our foreign 
policy. From the beginning, our foreign 
policy ihas been one of peace and 
friendship with all the nations of the 
world. The U.N. Charter would show 
that all the nations of the world have 
agreed to have peace in the world, 
to have friendship among all the na
tions of the world and also to see that 
there is welfare of human kind. But 
We are very sorry to see that there 
are blocs and parties with the result 
that the main object with which the 
U. N. was formed is not carried out. 
It is only our country which has been 
following from the very beginning a 
policy of peace and a policy of friend
ship with all the nations of the world. 
In this respect, the President is very 
noble in making a reference to our 
foreign policy. Our Grovemment is 
trying its best to see that there is 
peace in the world. Our Government 
have also taken up the responsibility 
of serving on the Neutral Nations
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[Bhti Bogawat]
Repatriation Commission. They are
also trying to see that the war that is
going on in Indo-China is put an end
to. It is clear, therefore, that our
Government are striving their best to
bring about world peace.

The President has also made a re
ference to our friendship with Pakis
tan, and the recent developments that
are taking place I am reminded of
the events that happened towards the
beginning of the second quarter of
this century, when there was Fascism
and Nazism in Germany. Germany
wanted to invade Russia, in order te
acquire Ukraine and the very good
lands there. Puffed up with the
strength of his armies, and the mili
tary power that he had. Hitler invaded
Russia, but the Russians being a unit
ed nation, opposed the Germans very
strongly, with the result that Hitler
had to yield. There was division in
his armies, and there were also diffe
rences between Hitler and his generals.
Ultimately, Germany had to suffer,
and Fascism and Nazism were defeat
ed. Today' we see that there is an 
arms pact ‘between America and Pakis
tan. It malces us very uneasy, when
we hear statements by Pakistan au
thorities that the question of Kash
mir will be solved, when there is
this military aid. But why should
there be this military aid? It obvious
ly shows that there is an attempt to
coerce or use force, in order to solve
the Kashmir problem. If these are
the intentions, obviously there are
bound to be very serious develop
ments. The President has made a 
reference to this also, without speci
fically mentioning the U.S.A.-Pakis- 
tan pact.

Many hon. Members have said that
We .^ould start militarisation at once,
and that we must stop even the Five
Year Plan. I was astonished to hear
such a remark coming from a very
important Member of the House, viz.
Shri N, C. Chatterjee, who said:

“Stop your Five Year Plan for
some time. The Five Year Plan
is a big flop. It has not really

galvanized our national enthu
siasm".

I am sorry I have to differ from him
in this respect. The Five Year Plan
has done much for our country. It
has effecfed several improvements.
We have, for instance, the community
projects and the irrigation projects.
Nearly eight lakhs of acres of land
will be irrigated by the various com
munity projects in our country. This
has brought about an improvement in
our food position. In 1951-52 and
earlier, we had to purchase foodgrains
from other countries, but today we
are. proceeding very fast in regard to
achieviing sjelf-̂ Jsufntiency. Our agri
cultural as well as industrial produc
tion are also increasing. In view of
all these improvements, I ctrongly
feel that the Five Year Plan must *be 
continued vigorously. Unless we do
that, our nation would not be very
strong. Our Government is trying
its best and there is co-operation
throughout the country. I can say that
our National Extension Scheme is
doing a lot of good. There is healthy
competition between taluk and taluk
and villages are coming forward to
include the schemes in their taluks.
Similarly, a number of people
helping the nation in the community
projects, and they are doing a lot of
labour for the sake of the nation, and
our country is fasT progressing.

Here, I fnust make mention that as 
it is the policy of our Government t® 
remove poverty, to remove social in
justice, to remove the inequality bet
ween classes and masses, and they
are doing tfieir best towards this end
though the country is poor and
famine-stricken in some areas. I must
also make mention that last year there
was a severe famine and scarcity in 
Maharashtra in Bombay State and
this Government (the Central Govern
ment) and the Bombay Government
helped the famine-stricken people, and
they helped the famine-stricken people
to such a great extent that the starv
ing people could be saved. The Minis
ter of Agriculture. Dt. P. S. Desh- 
mukh. the Food Minister, Shri KidwaL



377 Motion on 22 FEBRUARY 1994 Address by the President 378

and even the Prime Minister visited 
the famine area, and so the enthusiasm 
of the people was very Rreat, and the 
people were not afraid even tliough 
there was very i?reat difficulty caused 
by famine. Now, Sir, I must mention 
here that my area which is an area 
very liable to famine, must be im
proved. People there are always 
poverty-stricken and always miserable, 
and there is always scarcity every 
third or fourth year. In my district 
covering my constituency, there are 
very good projects—the Unla and 
Kutradi Projects. They are the best 
projects in' Maharashtra and if these 
projects were taken in the Five Year 
Plan, certainly, the poverty of that 
area could be removed. But one thing 
is there: a small .beginning is made, 
and some area would be irrigated, 
though the vast area which is stricken 
with famine, from Panchmahal and 
part of Poona to Ahmednagar. Shola- 
pur and Bijapur« is the tract which is 
very liable to famine. I draw the 
attention of the Government to the 
fact that care should be taken to see 
that these areas are improved so as 
to remove the poverty of the people.

Similarly, there is a very important 
project, the Rhandra project. There 
IS a reservoir Bhandarthara. and there 
is a water fall in the nearby Akula 
taluk in the Ahmednagar district. If 
this power project is taken on hand, 
then there would be electricity in two 
districts—Nasik and Ahmednag*ir, 
several industries could be started, 
and thus, industrially also, this un
developed tract could be developed. 
This is very essential, and I request 
tihe Government to take into consi
deration this very important project. 
We have made representations and 
have also requested our State Govern
ment to take up this project but as 
the State Government is in difficul
ties for getting money, I request that 
the Centre should come to the help 
of Ihe undeveloped area.

Then, there is need of railway con
nections in this undeveloped are® of 
Ahmednagar and adjacent parts. 1 
bring to the notice of the Railway

Minister that except one Dhond- 
Monmad line, there is no railway in 
our parts. Cotton is produced there 
on a large scale. Our neighbouring 
district, Bhir, is also without any 
railway. Recently, from the speech 
of the Railway Minister, I find that 
work on Khandwa-Hingoli line is to 
be started, and so, if this Hingoli 
railway is joined to Ahmednagar 
from Parliwaijinath or Parabhani 
Stations or the railway nearby, then 
a very big tract of the undeveloped 
area would come-in under the rail
ways, and that would be a very good 
development.

Here, Sir, I must say that this area 
is very rich in soil. There are very 
good crops in Bhir, but in the whole 
district of Bhir there is no railway 
and Bhir is adjacent to Ahmednagar 
district. So I request the Railway 
Minister to see that railway from 
Ahmednagar to Parliwaijinath or 
Parbhani is joined. It would then 
be of very good use. There was 
some suggestion from the Rail
ways that from Ahmednagar to Pai- 
then or from Srirampur to Paithon 
there should be a railway. Srirampur 
is a very important place. It is an 
irrigated area and there are so many 
transactions and so much transport 
that a railway line is quHe efifienfial 
So I humbly submit that unless there 
is a railway line from Ahmednagar 
or Srirampur to Aurangabad or Parli
waijinath or Parbhani through Bhir 
district, there would not develop
ment.

After saying this, Sir, I come to the 
other point. We have fought the battle 
for freedom under the leadership of 
Mahatmaji. We got freedom and now 
we are fighting under the leadership 
of Pandit Nehru the economic battle, 
and we are developing our nation on 
a very large scale. The Father of the 
Nation taught us many things. He 
had showed us the light. He had 
showed us the way to truth, to peace 
and to non-violence. If our cause is 
for peace and for truth, we are sure 
to succeed in our determination. The
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Father taught us to sacrifice every
thing whenever the time came. I say 
that if there is any calamity in the 
country and if we are united, no power 
on earth can defeat us because union 
is strength. ‘United we stand, divided 
we fair. So I appeal to all the Mem
bers of this House and every body 
in the country that we must t>e imit- 
ed. If we stand united, we will not 
be afraid of any power on the earth. 
With these remarks, I conclude.

Shrl Jatpal Singh (Ranchi W est- 
Reserved—Sch. Tribes): Sir. i ,beg to 
move:

That at the end of the motion, the 
following be added, namelj:

“hut regret that no mention has 
been made of any plans for the 
amelioration of the Backward 
Classes, and in particular of Adi- 
vasis/*

Before I proceed to the main theme 
of my amendment, I would like to 
meet some of the arguments that have 
<been put forward by some speakers 
preceding me, and, in particular, I 
would address myself to the charge on 
the floor of this House by the Maharaja 
of Patna, an hon. Member from Orissa. 
He accused the Government of Bihar 
of not having given him, another 
Maharaja and their colleagues pro
tection at a meeting in Saraikela, and 
he gave certain details of alleged row
dyism that had been perpetrated 
against him and his colleagues. Sir, I 
have stressed more than once on the 
floor of this House, ‘Hands off Bihar*, 
and I would again stress it as strongly 
as I can. I would advise hon Mem
bers who have the temerity to come 
to this House and accuse Gk)vemment 
or Individuals for acts they might or 
might hot have done, because they 
are only alleged and published in the 
papers,— t̂hey should not go into 
places where they know obviously 
they are in for trouble. Blood has 
flowed over the issue of Seraikela 
and Raj Kharsawan.

Sir, you are an old enough Member, 
of the Provisional Parliament as well 
as this House, to remember that I 
had tabled an adjournment motion 
when Sardar Patel was the Minister 
in charge of the States Ministry. Now, 
feeling is very very strong In certain 
areas and my hon. friends in Orissa 
do themselves no good— t̂hey do not 
advance their cause—by irritating us 
here where we cannot hit back, be
cause We will not hit toelow the belt. 
That ip the point.

As far as Bihar is concerned, we 
have been robbed of 11 States; 11 
States that historically, geographically 
and in every way belonged to the pro
vince of Bihar have been taken away. 
It was only when blood flowed in Raj 
Kharsawan that they were given back. 
Now» my hon. friends come here and 
think people of that particular area 
are going to receive them with open 
arms, when they are preaching heresy 
of the worst order. I need say no 
more than that; but. I would only 
warn them that they should know 
they are treading on dangerous 
ground and, if the authorities fail in 
their obvious duty, they must not 
blame the authorities any more than 
they should blame themselves. It is 
a very very disturbing thing to all 
of us. There is the States Re-organi
sation Commission that has been ap
pointed. We certainly want the Com
mission to work peacefully and har
moniously So as to be in a position to 
examine all the problems dispas
sionately and objectively. But, when 
things like this are started by my 
hon. friends from Orissa and other 
States, all that I can tell them is they 
are certainly not working with non
violent methods. This is a matter in 
which we feel very strongly. We are 
dealing with that section of the Indian 
community which is not 
articulate like others. I am talking of 
thie primitive tribes. Sir. They are 
primitive in every sense. When so- 
called civilised persons go and speak 
arrant nonsense, it is misleading to 
them; and the primitive man will react 
in his own primitive way. Don’t blame
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them if certain things happen. As 
scMialled civilised men, you ouKbt to 
have more descretion. I would only 
say that. I certainly repeat my 
warnix^ not only to the political 
leaders of all parties in Orissa but 
also to political leaders in West Ben
gal and in Madhya Pradesh because 
Madhya Pradesh has also robbed us 
o f several States that belonged to us 
through the centuries. When we are 
seriously endeavouring for the unity 
and prosperity of this country, wh^ 
ther this State should go to Madhya 
Pradesh or West Bengal or Orissa 
or even to Uttar Pradesh, to the pro*- 
Vince of the Leader of the House, we 
have no objection. But. let us look 
At the whole problem dispassionately 
and without any anger.

Coming to the Address as such, I do 
«not know to whom I have to address 
myself. There is only one Cabinet 
Minister present on the Treasury 
Benches—the other one is not a Cabi
net Minister—and it seems to me very 
strange, that the Leader of the House, 
who very soon will be intervening In 
this debate, is not here to meet the 
points that I am puting forward.

An Hon. Member: There is one
Cabinet Member there.

Shri Jaipal Singh: I have com
plained about this again and again 
that it is discourteous to the House 
that when a very important matter 
is to be discussed, the Cabinet Minis
ters—those of them who have, as it 
were, to get an appraisal of what we 
£iTe trying to say on the floor of this 
House, are absent. I repeat this and 
I have repeated it again and again.
I think it is high time that the House 
receives greater respect because 
Congressmen are speaking and non
Congressmen are also speaking on 
very vital problemjsi of the country.
I have no hesitation, as I said on pre
vious occasions, in giving a broad sup

port to the theme of the President’s 
Address, but while I support it, it 
does not mean that I am in agreement 
with all that has been said there, nor 
do I mean that there is nothing lack
ing in it— f̂ar from it. The President’s

Address should assume a pattern which 
gives this House an indication, parti
cularly, of the legislative programme 
that is to be before Parliament. As 
far as the President’s Address is con
cerned, it is overwhelmingly retros
pective. It is history, geography and 
accountancy, all put together and it 
gives a very rosy picture of the 
claims of Government In regard to 
their achf§^ments. This is nothing 
new. We get the administration re
ports and we know how far the Damo- 
dar Valley Project has progressed, or 
any other project for that matter and 
what stage it has reached. We do not 
come to listen to the President to 
give us a glimpse of the obvious. That 
i3 my complaint in regard to the 
character of the President’s Address 
this year. 1 will not say that it is 
insipid as that would be Inaccurate. 
I would, in fairness to Parliament, 
urge that the Address should assume 
a pattern which would be more pros
pective tfian retrospective, particular
ly in the legislative planning. After 
all, what is the Address for? It is 
not to give a history of what has hap
pened in the past. That we have 
from the administration reports, .but, 
what is of great concern to us is as 
to the programme Government have 
ahead of this particular House.

There is also another suggestion I 
have to offer for the Leader of the 
House, now that he has come here— 
and Tie is most welcome. What I 
would say is that the President’s Ad
dress should be above controversial 
matters. I have one instance which I 
can Quote M d which, to my mind, 
should not ‘have appeared in the Ad
dress in the shape it has appeared. 
We all feel grieved at what has hap
pened at Kumbh Mela. The tragedy 
is under investigation but I find that 
in the President’s Address a pat has 
been given to the U. P. Government.
I maintain that this is out of place 
as far as the President’s Address is 
concerned. It is not that I object to 
it. T only pleading that the
President’s Address should assume a 
particular pattern which is of value 
to the House as such. In the past I
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have pleaded, and I am very glad that 
the House has accepted it, that foreign 
policy discussions should be above 
party politics. Similarly. I plead here 
that the Address should assume a 
particular pattern.

I can now go on only to a few of the 
matters as the time is limited, and 
before I come to the question of the 
amelioration of the Backward Classes, 
I would like to mention only two points 
which have already been mentioned 
in the President's Address. One re
fers to the nationalisation of the air 
services. We shall have a future 
occasion for discussing this particular 
matter in detail but, for the present, I 
would like to ask the Government: 
How much longer are they going to 
take to let us see the effect of natio
nalisation? When the nationalisation 
Bill came up before the House, my 
attitude was very clear on the subject.
I was in favour of rationalisation, but 
Government did not accept that. Now 
that we have accepted nationalisation,
I expect some immediate results at 
least. I find on an examination of 
the whole situation that the position 
is exactly what it was before the Bill 
was introduced. Nationalisation came 
into existence many months ago, but 
there has .been no change whatever in 
the accounts. The eight airlines are 
still continuing as though they were 
individual entities. There has been 
no such thing as co-ordination of ac
counts. If you today go to any air
line—it may have assumed a new 
name, instead of the Indian National 
Airways, it may be No. 1. No. 2. No. 3, 
or No. 4 Line—as far as organisation 
and administration are concerned, the 
position is exactly what it was be
fore. I would urge upon Government 
that if they really mean nationalisa
tion, they should have no hesitation 
whatsoever in taking decisions. 
That is to say, they must not wait in 
an endeavour to please this line or 
that line. If there are eight lines that 
are nationalised, there cannot be eight 
Chief Engineers; there cannot be eight 
General Managers and so on and jao 
forth. The present difficulty seemd io 
be ttiat Government are frightenefd

Of displeasing vested intelrests. Gov
ernment have the full support of this 
House, I think I am right in saying, 
even of the Members of this side who* 
do not alwajrs agree with the Treasury 
Benches in this matter. When the 
demands of the Ministry of Communi
cations are on the anvil here I shall 
have more to say, as will have other 
people also.

Coming to the river valley projects,. 
Sir, admittedly there have been diffi
culties. It is not exactly the fault 0  ̂
Government that things have not 
gone according to plan or schedule. I  
do not blame Government for that. 
-But when certain things get known and 
even then Government do not menu 
matters, then I have a grievance. Now  ̂
on the floor of this House, by the 
Leader of the House, by the Minister 
of Finance and by the Minister o f 
Planning, who is the Minister in charge 
of these river valley projects, a cate
gorical and definite assurance has been 
given and fepeated from time to time 
that villagers evacuated from areay 
that would be submerged by water 
would be gfven land for land—in fact 
more....

Bhri Syamnandan Satoya (Muzaf- 
farpur Central): House for house.

Shri Jaipal Singh: And house for
house.

Now, Sir, I understand Govern
ment have changed their whole atti
tude to this very very important pro
blem, particularly in regard to the 
tribal people. In regard to Maithon 
what is the Planning Minister saying 
today? “Give them money” . My 

hon. friend the Leader of the House 
knows only too well what a disastr
ous step that would be—to give cash  ̂
to give money to these people. You 
must never turn them away from 
land. If you have to transplant them 
from land, it should be on land. 
Money with their disappears in no 
time.

The Prime Minister and MinMer 
of External Affairs and Defence 
(Shrl Jawmharlal Nehm ): lulay I ask 
what particular place the hon. Mem
ber is referring to?
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Shri Jalpal Sinffh:' Maithon. I can 
mention many other places also in 
the Damodar Valley Corporation— 
the whole valley. But this is a thing 
I have been pleading for. I know 
Government have difficulties* Unfor
tunately politicians come in between 
and try to upset the plans of Gov
ernment. But, Government must 
never be weak-kneed in these mat
ters. An assurance has been given 
to the people. Persons like me have 
gone round asking the tribal people 
to support the Government in the 
various nation building activities. 
After a couple of years we find that 
Government have yielded to certain 
pressures.

Now, Sir, in the last few seconds 
that I have, I come to the question 
of Adivasis. I have said in my am
endment that no mention has been 
made in regard to ameliorative ef
forts concerning the backward clas
ses. I do not mean to say that no 
mention whatever has been made. I 
am not saying that.- But somehow 
or other, because there is the Back
ward Classes Commission this parti
cular issue has been ignored. I feel 
that Government are just playing for 
time. If you look at the progress 
report of the Plan you find that the 
approach is not a direct one. In this 
particular case all that I can say is 
that the attitude seems to be: “Let
us go ahead with the raising of the 
general level and ipso facto these 
hill people, these jungle people will 
benefit’'. I cannot help feeling that 
is not the right approach that the 
Leader of the House has been plead
ing for everywhere. There is a spe
cial way of handling, particularly the 
tribal problems, and I would urge 
Government to take more seriously 
the question of these special measu
res. I know they have already taken 
certain steps—I congratulate the Lea
der of the House in starting a new 
cadre for the Agency for the North
East Frontier. That is a special mea
sure. But something still has to be 
done in other parts of the country 
also. Let us not wait for cry

to be started: just because it happens 
to be a frontier area where they are 
giving a lot of trouble, Government 
is doing something? If the attitude 
of Government is that things will be 
done only when people resort to in
cendiarism or something like that. I 
say this is a very unfortunate way of 
tackling problems.

Generally speaking, as I have said 
in my earlier remarks, one cannot 
but congratulate Government on 
its achievements. One cannot but 
congratulate the Government; on a 
deeper appreciation of the difllcul- 
ties that confront the Government, I 
feel Government have done very 
well but I do not want the Govern
ment to run away with the idea that 
just because we acknowledge this, 
therefore, nothing more has to be 
done and that nothing has been left 
behind. With these words. Sir, I 
have great pleasure in moving my 
amendment.

Shri B. N. Reddy (Nalgonda): Sir, 
it appears that hating communism 
or Communist-baiting, as it is called, 
has become the habit and profession 
of certain Members of the party op
posite. Wild charges are made against 
the Communist Party without trying 
to prove them.

During the First Session, a charge 
was made against the Telengana 
Communist Party that there the Te
lengana Communist Party was hav
ing some sort of a wireless connec
tion with some Middle-rEuropean 
countries but the Member did not 
take the trouble of proving this at 
all. Another Member from Madras 
makes another wild charge against 
comrade Gopalan that he said certain 
things against the Prime Minister in 
Madurai or some other town. Shn 
Gopalan challenges him but the 
Member keeps quiet. The other day 
another Member from the opposite 
side has made certain wild charges, 
false charges against the Communist 
Party. He said that in the recent 
Madurai Congress of th« Communift 
Party, a trarat drcular waa dlitrlbu-
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-ted among the members of the Cen
tral Committee of the Communist 
Party. I am a member of the Cen
tral Committee of the Communist 
Party. I do not know what exactly 
he means by the secret circular, 
•which I have not received mjrself.

The Minister of Defence Organisa
tion (Shri Tyagi): Because it was
secret.

Shri R. N. Reddy: But when a
Member makes a charge the burden 
•of proof lies on him that suc<h and 
;such document was distributed and 
it was a secret document. A  few 
days ago, this was publicised by a 
notorious agency which is also sus
pected as a foreign agency working 
in India—an agency called the De
mocratic Research Service from Bom- 
t)ay.

All fantastic charges and informa
tion was published.

Shri M. P. Mishra (Monghyr North
West): The whole Communist Party 
is a foreign agency.

Shri R. N. Reddy: Let the hon.
Member lhave his opinion, but let 
him wait

Immediately after that the Gene
ral Secretary of the Communist 
Party contradicted the same and de
nounced it as a tissue of lies. I shall 
just read an extract from the state
ment of the General Secretary of the 
'Communist Party.

“My attention has been drawn 
to a statement issued by Mr. 
Purshottam Tricumdas on behalf 
of the Democratic Research Ser
vice which claims to have disco
vered *a secret circular* of the 
Communist Party of India giving 
details of preparations of armed 
struggle undertaken by the 
Party,” declared Ajoy Ghosh, 
General Secretary of the Commu
nist Party, in a statement issued 
to the Press on January 24.

Also in his Press Conference 
Mr. Tricumdas narrated, what 
he thought, took place at the 
Madurai Congree* of the CP.I.

‘People know well what the 
Democratic Research Service is, 
who finances it, and how it specia
lises in the game of provocation 
and falsehood, and therefore, but 
for the publicity which has been 
given to the alleged circular and 
Mr. Tricumdas’s statement, I 
would have treated them with the 
contempt they deserve.

It should be obvious to all that 
the alleged document is a crude 
forgery and the statement based 
on it, as well as the narration of 
alleged proceedings of the Madu
rai Congress of the C.P.I. are no
thing but a tissue of lies, which 
are being circulated in order to 
justify suppression of the Commu
nist Party and of the democratic 
movement since their growing 
strength have unnerved the most 
reactionary circles in India and 
their patrons, the American im
perialists, whose agency, as is 
well known, the Democratic Re
search Service is.”

[ShrixMAti R enu Chakravartty in the 
Chair'\

Madam, some more information I 
have about this so-called Democratic 
Research Service in India. Here is 
a statement published by a Member 
of the British Parliament, one Mr. 
Ian Micardo. I will read the state
ment itself. This statement was pub
lished in the Free Press Journal on 
the 17th of this month:

*‘The extensive propaganda ma
chinery of the United States In
formation Services in Indian cities 
has been unfolded by Mr. 1mm 
Micardo, Bevanite M.P., in an ar
ticle published in the Bevanite 
newspaper, Tribune recently.

Mr. Micardo, who formed his 
views after a tour of the country 
recently, wrote, *in each of the 
big Indian cities, you will find 
large axad luxurious buildings oc
cupied by the USiS. which turns
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out great quantity of well-produc
ed, if not subtle, propaganda ma
terial. But the activities of the 
people of the USIS appear to be 
almost self-defeating.

In Bombay area, they have ar
oused bitter hostility amongst the 
business community for outrage
ously practising an impudent piece 
of naked McCarthyism. There has 
been set up an organisation whose 
very name bears a suspicious od
our; it is called the Democratic 
Besearch Service.

. 'n ils  outat keeps itself very 
closely to itself, and therefore, 
no one knows how democratic it 
is, what research qualifications it 
has got, or who benefits from its 
service. But what is known is 
(a) who runs it, (b) where it gets 
its money from, and (c) wftiat it 

does,

Mr. Micardo continues: *The
business done by Indian firms 
with Communist countries is done 
within the policy of the Govern
ment of India and with the full 
approval of the Government. 
That fact, however, does not pro
tect those businessmen and firms 
from having their activities spied 
on, so as to provide reports to 
McCarthyites in Washington.

There is, therefore, no wonder 
that Indian businessmen resent 
it. They say: we accept the duty 
o f  making our business activities 
conform to the policy formulated 
by New Delhi—but one Govern
ment is enough for any firm, and 
we owe no allegiance to Wa^ing- 
ton.

One of those businessmen tol<i 
me: I will run my own business 
and mind my own business; I 
wish the Americans would also 
mind their own business.*
That is the secret, Sir. Of course, 

there is much to know about the De
mocratic Research Service. This 
throws some light upon it; how they 
function their organisation and where 
they get their funds from. I do not

know what exactly the connections 
with this Democratic Research Ser
vice are, of the hon. Member who 
spoke from the Press reports publish
ed by this Democratic Research Ser
vice. Such fantastic charges are 
made without trying to prove them, 
and I am really sorry, that this is a 
blow to the very prestige of this 
House, not only this House, but to 
the Congress Party also. I am very 
sorry to say that our Prime Minister, 
being both the leader of the Con
gress Party and ^the Leader of the 
House, has not put an end to this 
sort of wild abuses and wild charges 
against a party which is a part of 
t^is Parliament. I hope, Sir,—I am 
sorry, Madam,—this will not happen 
again.

Shri R. K. Chaudhuri (Gauhati): 
Madam, may I remind the House that 
you had once declared from that seat 
that the Chair has no sex?

Mr. Chaimum: Yes, yes. That al
ways stands.

Shrl R. N. Reddy: Now, with regard 
to the very policy of the Communist 
Party, I have to say that the Com
munist Party has a policy today. It 
has a policy statement. It is not a 
secret policy document or tactical do
cument as the Member on the other 
side has put it. This is an open do
cument, a policy statement of the 
Communist Party, which was adopt
ed by the conference of the Com
munist Party in the year 1951. I 
have a copy with me and I have ab
solutely no objection in keeping it on 
the Table, because this ‘keeping on 
the Table’ has become almost a san
dal. Any paper that is found in the 
bazar or anywhere is brought into 
the House. It is read in the House 
and it is said, *I am going to keep it 
on the Table*, as if, merely reading a 
paper and keeping it on the Table 
makes it a true document or a true 
paper.

An Hob. Member: What about
that?

Sfari R. N. Reddy: I am ready to 
keep it on the Table. I have absolu
tely no objection, but the thing is.
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[Shri R  N, Reddy] 
this is an open document and will he 
in the bazar. You can go to any 
bookstall and get it.

Mr. Chairman: I would request the 
hon. Member to hurry up because 
there are many persons who want to 
speak.

Shri R. N. Reddy: One more point 
that I would like to touch upon in 
the Presidential Address is the esti
mation of the economic situation that 
the President has made. The Pre
sidential Address gives a very rosy 
picture of the economic condition in 
the country. The President says 
that a certain amount of extra food- 
grains have been produced and this is 
going to be hopeful for the country. 
But, one thing is forgotten absolutely 
and that is the growing economic cri
sis in the country. If the economic 
condition has improved, and if really 
the country is going towards pros
perity, I cannot understand how the 
unemployment problem can be ex
plained. Unemployment is growing 
day by day. It has gone up to al
most Himalayan heights in India to
day. The President says that the 
economic condition is improving. Un
employment is there not only in the 
industrial towns, but it has also gone 
to the rural areas too. I can give 

, quotations from the bourgeois papers 
themselves. Here is an extract from 
the report of the Grow More Food 
Enquiry Committee, June 1952, page 
61. The President of the Committee 
was Shri V. T. Krishnamachari. The 
Committee explains how serious is the 
unemployment threat to the agricul
tural population in the villages.

“Owing to the seasonal condi
tions, work in agriculture is pos
sible only for a portion of the 
year. Over four-fifths of the 
country in which there is no irri
gation, this period is three or four 
months in the year. In the one- 
fifth in which irrigation is avail
able, the working period is nearly 
double this, for example, six to 
eight months in the year. In other 
words, roughly four-fifths of tha

agricultural population can find 
work in farming operations for 
one-third or one-fourth of the 
year and rest for about double 
this period.*'

What does this mean? It means 
that in rural areas, unemployment 
among the agricultural population is 
so seriqus that only one-third of the 
population, if these figures are pro
perly worked out, get employment in 
the year and the remaining two-thirds- 
go unemployed. How serious the posi
tion is, can be gathered from the 
figures that are given here.

What is the condition of our cott
age industries today? The cottage in
dustries, especially our handloom in
dustry, have completely gone. The 
handloom industry is absolutely ruin
ed. The weaver produces the cloth; 
but he is not able to find a market 
because the poverty-stricken peasant 
is not able to purchase the cloth. The 
condition of the industries is also the 
same. Industries are being closed^ 
Our President talks of over-produc
tion. Government talks of over-pro
duction. Yes; there may be over
production. But, the crux of the 
problem today is, although the pro
duction is there, the purchasing capa
city of the people has gone down so 
much that people are not in a posi
tion to purchase whatever is produc
ed in our country today. That is the 
position. Why has this condition 
come? It is because the Government 
has failed to tackle the basic pro
blem, that is the agrarian problem. 
The basic problem is the absence of 
purchasing capacity in the poor pea
sant and the agricultural labourer to
day. His problem is, the feudal fetters 
and feudal exploitation by the land
lords, zamindars and jagirdars are 
completely ruining him. He is getting 
poverty stricken day by day. The fai
lure of the Government lies in not 
trying to smash these feudal shack
les that are making the peasantry 
poor day by day. That is the pro
blem.
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l i l t  other problem to which I would 
like to draw the attention of the Gov
ernment, which the Government has 
failed to solve is that it has not been 
able to smash the imperialist grip over 
the country today. Our country is 
Tompletely under the grip of British 
capital. Unless the Government does 
^hese two things, break the imperia
list grip over the country and also 
break the feudal grip over the poor 
pensantry, our economic problem can- 
Tiot be solved, the problem of our mar
ket cannot be solved and there is no 
hope of any solution of our economic 
problems.

4 p. M.
Dr. Jaisoorya (Medak): This is the 

beginning of the third year and for 
anyone who has watchei this" scene, 
the last two years should give an idea 
as to the guiding lines oui country is 
following. I personally am not res
tricted by any narrow party views or 
party interests. I therefore propose 
to speak my own mind as to what I 
have observed during the last two 
yeffia ^

Something has been puzzling me, be
cause with the best of intentions we 
are not reaching those targets that we 
are so anxious to reach. Tliere must 
be something wrong somewhere, be
cause the intentions are good. There 
Is something lacking somewhere. Is 
it the machinery? Is it the structure? 
Or, is it a wrong programme?

Babu Ramnarayan Singh (Hazari- 
bagh West): Both.

Dr. Jaisoorya: I do not wish to hurt 
anybody’s feelings, but something has 
been puzzling me, namely, the extra
ordinary situation in this country that 
you do not find in any other country. 
In our country, we have a dual func
tion personifled in one man alone, 
namely, the head of a government and 
the head of a political party in one. 
That does create confusion, because 
you cannot separate these two func
tions so completely as to have what I 
might call a clear, ruthless, rational 
view of things as they stand in juxta
position to each other.

The Leader of the House will con
cede that I have never been his enemy. 
One the contrary, I have been for years 
his friend. The more I see the situa
tion, the more I find that it is one that 
you find nowhere else in the world. 
We are trying to separate the judiciary 
from the executive. We are trying 
to separate the Church from the State. 
But in India we have got two func
tions which ought to be separate from 
each other united in one, so that with
out hurting artybody’s feelings I may 
quote the European analogy of the 
Pope' and the Emperor in one person 
alone. When in doubt, the Emperor 
consults the Pope and by the same 
token, when in doubt the Pope consults 
the Emperor, and since the two are on 
extraordinarily good terms with each 
other and have no difference of opi
nion, generally the Pope agrees with 
the Emperor and the Emperor agrees 
with the Pope. This creates confu
sion.

With a versatile mind like the le a 
der of the House, sometimes the 
change-over or switch-over is so kalei
doscopic tfliat I who watch him so 
carefully and S3Tnpathetically am some
times confused, because this lightning 
rapidity reminds me of those remark
able twins, the amazing twins, that 
Alice met in Wonderland—tweedle
dum and tweedledee. The two func
tions need not be identical. The out
look need not be identical. The inte
rests of a party may be reactionary. 
The interests of a government may be 
progressive.

I shall now give you an example. It 
is as recent as the 7th July 1953 and 
therefore is still valid. The Prime 
Minister said:—

“The Government would be gui
ded by the people’s will. If the 
Government makes mistakes, it 
would confess having made them 
and try to rectify them.'*

In two years, I have not heard one 
single statement saying that the Gov
ernment has made mistakes. The Con
gress President said that the social as
pects of a country were intimately 
connected with economic and political
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[Dr. Jaisoorya] 
problems. Provincialism, communalism 
aiid casteism must therefore end. One 
could not obviously live with one foot 
in one century and another foot in an
other. Quite right. But let us exa
mine facts. There is no doubt of the 
fart that the Prime Minister wants 
this country to be modem. His mind 
is modern. He is the only modern 
thinking man in the whole Cabinet, 
but when I examine the present ac
tivities of the old Party that I once 
belonged to, viz,, the Congress Party, 
it is no longer the progressive party, it 
is nov' making way for medievalism, 
obscurantism and opportunism. We 
cannot have it that way.

The Prime Minister said in his 
speech very recently at Kottayam:

*'I do not believe in the stars, 
sun or moon affecting the destiny 
of India. I believe in human beings 
moulding the destiny of India and 
not the distant stars. It is you and 
I, all of us, who are going to shape 
the destiny. We are not going to 
mould it by reciting mantras and 
prayers, but by action.”

While he does not believe in the effect 
of the planets and the stars, I am 
not so sure that the other members of 
his Ministry do not believe in the 
tion of planets and stars, they are 
consulting the Astrologer Haveli Ram. 
There comes the difference. There 
comes the difficulty. Sometimes it 
necessary to separate the facts, be
cause we all want to support the Prime 
Minister in his progressive views—for 
instance, the attitude he has taken to* 
wards the Appleby Report Is certain
ly very commendable. Because, no 
country, whatever its good intentions 
are, can function effectively unless its 
machinery is up-to-date.

The whole tragedy in this country is 
this: we have framed a Constitution 
that itself makes centralisation of work 
impossible. We have decentralised 
politically, and now we want to cen
tralise economic policy. That is the rea
son why our Planning Commission is

failing. Unless your Planning Com
mission has mandatory power and ftot 
recommendatory power, it is bound to- 
fail.

There are several aspects that I want 
to tell you about the Planning Com-
mission, and why it is bound to falL 
Because your Constitution itself pre
vents you from doing it, because the 
States can challenge you and they 
need not obey. I should not say any
thing about the States because the more 
I think of the States, the more I have 
to laugh. This is what has happened. 
You have built planning and the planr 
ners, and you have put them into ivory 
towers. This is just the same as what 
happened with Chancellor Paoen of 
Germany in 1932. He built his Cabi
net of experts. They were fuU of 
good ideas and were meant to repre
sent the best possible compromise bet
ween many conflicting interests, but 
alas, he had overlooked the fact that 
what matters in politics is not what is 
being done and how it is being done  ̂
but—more important—who does it. 
Prejudice is the very essence of poli
tics. Therefore, when we come to 
think of it, while the ideas are all 
right on the top, it does not infiltrate 
below and downward because of the 
bad machinery we have. The question 
may arise: why are we failing in the 
Five Year Plan? I believe we are 
honest enough to say we have attempt 
ted too much. We have attempted it 
from the top, and not from below 
That is why belatedly, I read in the*- 
newspapers that the second Five Year 
Plan is going to be a people’s plan. We 
could not achieve our targets because 
we have not built up our machinery 
properly. To try to rectify it after 
three years is wrong. Our Constitu
tion prevents proper centralisation, 
and this is one of the reasons why the 
Plan has not succeeded. Centralism re
quires extremely high efficiency, others 
wise it fails.

If you had shown the French states-̂  
man, Talleyrand, your Five Year Plan 
and asked him his opinions on the 
Plan, he would have said, Monsieur, 
this is worse than sin, it is a mistake.
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I next come to the question of ad
ministration. Let me tell you that 
our bureaucracy Is in no way inferior 
to any other bureaucracy. I have seen 
bureaucracies in many countries, and 
what is lacking here is the guiding 
line. We are still dependent upon
the administration manuals left behind 
by the Britishers, and they are still 
being worked in water-tight compart
ments by men of the *tie-and-collar 
mentality’, as the Prime Minister has 
said. Merely changing from a tie 
and a collar to a closed coat does not 
solve problems. It only solves the
external, shall we say, to a small ex
tent, by levelling, but what about <he 
levelling of the mentality? The shell 
has changed, but the core has remain
ed the same. Changing the core will 
depend not so much upon gentle me
thods of persuasion, as by telling 
them, you jolly well change or get 
out. That is the only way we could 
do it, because there is the time factor 
also. We have got to fulfil the Five 
Year Pten within the scheduled time, 
and it cannot be fulfilled, unless the 
machinery to implement it is geared 
properly. I was shocked—and I hope 
it is wrong—when I read in the news
papers or somewhere, there was a pro
posal to harness the sadhus to sell the 
Five Year Plan to the masses.

Secondly—I always support the 
Prime Minister—the Prime Minister 
said;

“Sometimes I feel that the world 
might be better off if there were a 
few less Of moral crusaders about. 
Everyone wants not only to carry 
on the moral crusade in his own 
environments, but also to impose 
his moral crusade on others.”

In the history of Rome, Emperor 
Hadrien also tried to bring in some 
moral reform, but the result was that 
his own daughter ran away, and the 
historian wrote:

“Few administrators have ever 
attempted to enforce or advocate 
moral reforms. They have invari. 
ably left it to hypocrites and 
orahks.”

As far as I am concerned, I am pre
pared to support the Prime Minister 
in every progressive move. I know 
that he wants to do something for th 
country. But not only is his machi
nery a liability, but I regret to say,, 
his own party is a liability.

Dr. Bam Sabbag Singh (Shahabad 
South): No, no, you are a liability.
You are flattering the Prime Minister, 
and abusing all other Members of his* 
Government.

Dr. Jalfloorya: I do not flatter. I am 
talking of the party to which I belong
ed.

Dr. Lanka Sundaram (Visakhapat- 
nam): The party to which you belong. 
(Interruptions,)

Dr. Jaisoorya: There are a few
gracious women in this world of whom 
we can truly say that they are ladies 
in their own rights. My old party to 
which I belonged is also a lady in her 
own wrongs! I still have, somehow,, 
a sneeking love and sympathy for my 
own party, and therefore, hard-boiled 
as I am, I still want to see this big 
party really supporting the leader in 
progressive things and less about 
Kumbh Mela. Within two hours of 
the Karachi accident, Delhi knew it, 
and we cancelled the tea party—with
in two hours—between nine and ele
ven of the clock. Within smelling 
distance of the tragedy—the Kumbh 
Mela tragedy—although the All India 
Radio in the afternoon had given the 
news to the world, nobody seemed to 
have informed the higher authorities 
that something had happened. I blame 
the officials, and it is probable that the 
officials thought, as in the old days of 
wajid Ali Shah, arRnr

5 ^
form the authorities. This is a thing 
which I cannot understand,—whether 
this new aristocracy should be pro
tected just because something is un-̂  
pleasant!
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’ F î?rf 1 1  ^ fR r « T ?

?T5?f vt ^ rm  T ^ r  | sfk  ^  vr *nr 
.^rvmm | 1 #  ?a[r,“w  wrr ^

^  ^  v^»rT? 5»T ?T>r
718 PJSJ>.

f w  ^  m  3tt^' ? "  >rmr ^  

awra- ft̂ TT, “ f ^  ^  f5V i!T  ̂
t ,  ^ T’ WT ^

?r ,̂ w rt^ , fwifbrsw, z(^  ̂
ITT n f  ^  1”  JTf TPFT <!rT

<T̂  ̂  ^ I 5T̂  ^  Ĥ TWJf ^Ha
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^  SHT : itv  ilW  ^̂ 11 Mfrti 
’̂ ftPT <n^ w  *T

I P n m  !T I ifti vr
a r fn ^  5T 5)frt^ 1 ?rrT ^  >srTOT 
TT^hiff vt^imTP? ftr KftrsT^ ffrr: 
>t»TT ^  TC !T?R I

«ft «fto q»T0 Twnjlw : IT̂
5Tn>r = ^ T ^ ^ i r r ^ ^ t ? T ! t ? ,

«#t z w  : w ir^ ^  T?[T j  f¥ wrr 
inTOft*r ^  ftnn ^nnf
«ift^ T( TT?r I KTRrftflr ?f̂ irî
^ w fIT T ^ n ^ S h R T  Tr^¥?T ^ I
^  >Ttir ^m^JT Tt !T^ ^mw# 

<n[ w»ni fpw  >iT ^̂ x<f( ^TT  ̂ ^
^  5' I *f ^ft’T ^  ^  ^  WfT ?r«TW#

«ft w v t ^  «rsH
f  I ’TnsftJT igff>f<T iftftrr ^  ^  
55TT (H^< ^ I >̂ 1̂ 'T^, 5f^ ®[f^
"T ,̂ ^^WTT^fhr ST̂ , ^ r  ^*f
srfif I ^?wfcr i »̂p Jrr?;
WT niTT, ^  ^  «R  #5?rr 5 I ^ T  t : 

? n ^  fimriT, 5T ^ s tft‘ 
f^PiiW:”  IV'Sm'i ^  Vt 5n^i

^ w %*<. w4 ^  f̂ T'Ty
»T  ̂ 5 T̂T VTWr I

[Mr. Depvtv-Speaker in the Chair-l 

"^pRT ^  <t4  ?ifT: snrm# i”

'̂ 1̂ ^Rf «T̂  ^  finrrc
% w  ^  5ifH ^  t  I



403 Motion on 22 FEBRUARY 1954 Address by the President 406

iff I 9ft w  3 jf^  q r

t  SITT ̂  irt»JT 5T^ |  I

vn<fhT *R ff^ , iTTCfl̂ r *nr s ftfer  fi 
%i\x jjfvT TT ^ I ^  % t
5mpr ^  r̂wTf ' ^ar j  ftr ^  trtit  v

^  fit'll ti*iw ^ff sftWI^^T ^ 

f^ T  I VFT *ITT ftw?5T I  I

Dr. Krishnaswami (Kancheepur&m): 
This year’s Presidential Address is a 
catalogue of achievements, a general
review of the political situation, and an 
anticipation of aspirations and hopes
to be realised; no legislative program
me of business has been placed before
us. I am mentioning this, Sir, not by
way of criticism, but only to underline
the fact that hon. Members of this
House are entitled to analyse the
grounds for optimism and suggest
steps for averting the dangers that
face our country. I shall be concern
ed however with only three questions
which have been raised in the Presi
dential Address; an aspect of our Fore
ign Policy to which little attention has
been paid, the emplo3nnent situation,
and the threat to the concept and
continuance of a secular State that has
acquired a new and formidable shape
of late. I shall deal first with foreign
policy, particularly as it affects the re
cent Ceylon-Indian Agreement, and in
speaking on this question, I should
like hon. Members to bear with me for
a while. I have to refer to this very
painful and delicate matter especially
as it concerns people of Indian origin
who have been drawn predominantly
Irom the South. I appeal to all sec
tions of this House to understand the
difficulties and dangers which people
of Indian origin face in Ceylon, and
which we cannot afford to ignore. In 
order to understand the recent Ceylon-
Indian Agreement the House must bear
In mind certain a4 >ect8 of the squeez
ing policy that have been followed by 
the Ceylon Government about a 
year and a half ago or thereabouts.

The Government of Ceylon pursued
a policy of squeezing out large num
bers of people of Indian origin by ad
ministrative measures. Fortunately for
us, the Government of India for once
took a firm stand £y imposing a ban
on the entry of such people from Cey
lon. Only If India's representative in
Ceylon, our High Commissioner, gave
permits could they be allowed to land
in India. This had the salutary ef
fect of stopping the ejection of large 
numbers of people of Indian origin who
had qualified for citizenship in Cey.lon 
but who had not been recognised as
citizens by the Government of Ceylon.
Partly as a result of this definite policy
there followed talks between the
Prime Minister of India and the then
Prime Minister of Ceylon, Mr. Dudley 
Senanayake in London. Tentative con
clusions, according to authoritative
reports reaching us, were arrived at
whereby the bulk of the people of
Indian origin not absorbed as yet by
Ceylon were to be immediately grant
ed citizenship or allowed to reside as 
permanent citizens and eventually ab
sorbed in Ceylon. It was allso re
ported that our Government then did
not accept these tentative conclusions
and make them final because of its 
objection to compulsory repatriation 
in principle. I want to ask a straight
question. Sir: What has transpired
since the talks were held in June last
to warrant a change in front and the
acceptance of terms which are more
disadvantageous to us and also to peo
ple of Indian origin in Ceylon in whom
we have necessarily to take a direct
interest?

We have accepted two tricky condi
tions: firstly, the number of citizens or
people to be absorbed as citizens, has
been left indefinite; and secondly, the
Ceylon Government has a right to give
inducements to people of Indian origin
to leave that Island for India. What is 
the effect of these provisions? The
effect of these provisions is to give an
opportunity to forces in Ceylon to scale
down the figure of people who are ex
pected to be absorbed, a figure which
might be, I fear, far lower than what
might have been possible had the ten-
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tative conclusions of the London Con
ference been finalised. As for induce^
ments, it depends almost entirely on
two factors: firstly, th^ meaning whi'>h 
the Ceylon Government intend to give
to the principle of inducements and
secondly, the manner in which our
High Commissioner in Ceylon uses his
undoubted powers to prevent forced
repatriation in the guise of induce
ments to leave Ceylon for India. I 
hope that^the Government of India will
adopt a strong attitude on this issue
and that it will take proper steps to in
struct our High Commissioner to be
on the aleyrf. so that we might have, ai
a res a fair balancing of forces a
just /operation of what must be consi
dered to be a difficult and ambiguous
understanding.

Many criticisms have been made of
the Ceylon-Indian agreement. One cri
ticism which was made in ^mother
place was that separate electorates are
a curse and that the Government acted
unwisely in/accepting the principle of
.separate electorates. I suppose my hon.
friend’s witters, are unwrung by the
concession that he has made in favour
of separate electorates for a limited
section of our population of Indian ori
gin in Ceylon. Citizenship, let us re
member. is/alter all an internal afiair
nnd it is left to each sovereign State to
determine the conditions for admitting
people to enjoy the rights of citizen
ship. If it is felt by the Government
of Ceylon that people of Indian origin
in pome areas should not jbe allowed
to influence, what I feel and what is at
the back of their minds, the balance of
power of parties in Ceylon, we cannot
quarrel with it if it^'decides to have
them on a separate register. Tffay Tt 
not after all be [Getter to have people
of Indian origin on a separate register
rather than to have them on no regis
ter at all. and eventually leave it to
the passage of time, good sense and
natural tolerance to have them on a 
common register?

There is another/aspect of the Irdo-
Ceylon problem which was emphasised
by the Prime Minister as President of

the Indian National Congress in 1939 
and which para'doxically ” enough has
not received due recognition from the
Government over which he presides.
What active steps have/ we taken eit
her on the diplomatic or on the politi
cal front to bring the population of
Indian origin into live association with
other political parties in Ceylon? This
after all. is the main problem which
faces Indians overseas in many lands
and this is th^ problem to which we'
will all have to address ourselves
sooner or later. Those who have decid
ed to apply for citizenship rights in Cey
lon must be absorbed and there is 
therefore a duty cast on us to hasten.-the
process of absorption. We, on thepmher
hand, have been oblivious of this aspect
of the matter, allowed ourselves, our
High Commissioners and agents to be
reduced from the position of mediators
into one of sponsors of a separate
existence, thus diminishing our pres
tige and weakening the very people
whose interests^ we claim to have at 
heart. This is inevitable if we do not
take positive steps to bring about an 
identification of the interests of those
of Indian origin with those of the in
digenous population. I recommend
therefore to the Government that we
should/send to Ceylon a goodwill mis
sion consisting of members drawn from
all parties in India so that they might
bring about this highly desired and 
desirable objective. May I not once
again request the Prime Minister to 
appproach this problem from a human
angle, to^take proper steps to safegard
the interests of our people, and to in
struct our High Commissioner to be 
on the alert, so that the agreement may
be worked to the mutual advantage of
both countries?

I now passtrf' the question of employ
ment. I dgrnot agree with hon. friends ( 
opposite tl/at the employment situation
has appreciably improved in our coun
try. There is, a fueling that those who
are unemployed will always get used
to it if after a while they do not get
employment. There is also the other/
factor that after harvests a certain in
crease of activity is bound to be wit
nessed in the trading sector and hence
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a certain degree of improvement is
witnessed which is purely seasonal.
The situation, however, is definitely
bad on the economic front. Our revenue
receipts hav^  gone down. While non
lie veiopment expenditure has been sta
tionary, the cash balances with the
different States are still high. We are
now. having something like over Rs. 80 
erores in many of these States, instead
of Rs. 50 crores. There is also this
other point/which we have to realise*
that so far as the absorption of trea
sury bills is concerned, we have absor
bed on ly . to the extent of Rs. 20 crores
and not to the extent of Rs. 100 crores
as anticipated at the time of the last

Jq  B u d g e t .^ '* '*So we have not spent even a
fraction of what we anticipated, the

' economy continues to be in a stationary
condition, and investment has not in
creased. How is it possible to assume
that employment has increased?

’ t ‘

I shall deal, rather briefly, with the
threat to/the very concept of a secular
State. It is clear that the constitu
tional provisions allowing a place to
English for fifteen years concerns all
States and the Union. When on-:
particular constituent unit like
Bombay passes an executive order or
a legislative enactment affecting this/
policy we have a right to expect from
the Union Government a clarification
of its views and standpoint. I want
that clarification to be made. Such a 
clarification need not, and should not,
be a review of State action; nor need
our views on policyVbe binding on our
courts of law. Parliament has a 
definite responsibility which it can
not avoid. We must have a discus
sion on tTfis policy as affecting us.
It is in the context of this responsi
bility, in the context of the b a c k -/
ground relating to the continuanc^W
English for fifteen years, that we will
have to be concerned with articles 29 
and 30 relating to minority protection
and find out how far we are respect
ing the spirit and intendment of the
constitution. It is not only appro
priate but desirable that^ both the ■ 
Union Executive and the Union Par
liament should have an opportunity
of expressing their views on this
matter, at least as a guidance to

individual State » action. Especially
let us remember that courts of law are
concerned with the .limited question
of constitutional validity/w hereas we
will have to be concerned with
brOader issues of hig;i policy. The
very continuance of a secular State
has of late been brought into jeopardy,
by the recent order passed by the
Government of Bombay segregating
Anglo-Indian children from children
of otheiy communities. Besides the
concept of a secular state relates not
to individual federating units but to
the Union as a whole, and the actions
of a State sometifnes have as In this
instance far-reaching repercussions
on a seculgr^&fate—just as policies
and actions/of individual States might
have repercussions on foreign rela
tions. foreign trade and other matters
of national importance. In fact, the
Prime Minister wh0 is the fond
parent of the Directive Principles and
the concept of a secular State in our
Constitution should be the first
person to intervene and save his crea
tions from asphyxiation and dooni.

I have not the time to refer to the
Kumbh Mela tragedy. Tt is a sorry
tale of woe. I do not wish to say
harsh things which would add more
passion to what is already in evid
ence. But I ask one question. How
long are w^ going to have explana
tions of pathetic helplessness on this
matter? Is it after all correct to
affirm that we do not have responsi
bility for what has occurred? For
instance, at an early stage when the
Uttar Pradesh Government relaxed
Cholera inoculation restrictions, many
of us realised that there would be a 
great influx of population into the
Kumbh Mela Area. Had the Central
Government acted with promptitude;
and insisted on restrictions being
observed possibly. so many millions,
would not have congregated and the
tragedy might have been averted. I 
do not want to elaborate this point,
but I leave it to the consciences of
Ministers to find answers to the
doubts that 1 have raised.

)&. Shri Jawaharlal Nehruy Sir. I nm
grateful* to you for this permission to
intervene in this debate at this stage.
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During the last few days a great many
speeches have been delivered Here,
and many and diverse subjects dis
cussed. It is rather difficult for me
to deal with all those matters, i<iid 
therefore, with your , permission, 1
will only deal with some of them.

First of all, may I repeat what, I
think, I said on a previous occasion in 
regard to the President’s Address.
Acharya Kripalani said that the
President's Address was *formar and
not 'inspiring*. Others have also said
something to that effect. Now, if I 
may say so. the President’s Address
is meant to be formal. Of course, it
ifi always better to be inspiring, but
inspiration is not so easy to find as 
to express. The President’s Address
Is a formal statement, naturally, for
which the Government is responsible.
Sometimes the hon. Members have
thought, and sometimes even the
Press outside has criticised it, that the
President’s Address has rep>eated 
what the Government have said.
What else can we do? This is a Gov
ernment statement of broad policy
which the President lays before the
joint session of the two Houses. It
can be nothing else. It cannot be
sensa^onal, normally speaking. It
cannot state any very novel fact,
normally speaking. If any very im
portant step is to be taken by Gov
ernment, they would naturally c mic
to this House, discuss it here, and not
spring it as a surprise on them in the
President’s Address. Therefore, 1 
would beg the House to consider the
context in which the President’s 
Address is delivered.

The hon. Member, Mr. Jaipal Singh,
said that the President’s Address
should not deal with controversial
matters. I agree with him, I believe
in the sense he meant this, because
obviously, if the President’s Address
refers to controversial legislation, that
is a controversial matter. He gave us
an instance—the reference in the 
Address to the Kumbh Mela tragedy
and, he said that the President hod
given a ĉhit* or a pat on the back of
the I) .P. Govepmnent. Well, I was
surprised to hear that and I looked

back on the Address, All that the
President said in that connection was
that the U.P. Government had taken
great pains to make satisfactory
arrangements for this great concourse
of human beings. But, the trouble
occurred. I really do not know how
anyone can call that ‘lack of pre
judging’ . The fact that the
Government took pains—they might
have failed, they might have com
mitted mistakes subsequently— b̂ut 
the fact that it took pains is a fact
which nobody can challenge or dis
pute. It is not a controversial matter.
Well, I do not agree with him. Now,
this debate has unfortunately been
somewhat overshadowed by this
Kumbh Mela tragedy which, im
portant as it is and tragic as it was.
really bears little relation to the wide
topics that we are discussing. As my
hon, friend Shri Tandon stated, we
should await the results of the en
quiry that is being held there. In
regard to one aspect of it, which was
specially stressed by Acharya Kripa
lani, a broader aspect, I hope lo
say something at a later stage. But,
the main subjects that we have to
discuss here, I submit, ate the broad
issues before the country, whether in
the international Held or in the
domestic field and we should aviod
going into narrow issues which we
can discuss at other times.

If you look at the world today, it 
is full of problems, tensions and fears.
It seems to be wrapped up by a 
mantle of fear and search for
security, and, unfortunately, search
for security often leads to an addi
tion of the tension of the world.
Obviously, no country, not even the
greatest country and the most power
ful country in the world, can have it
all its own way; much less any coun
try like India, with no power in the
sense of military might or financial
power, with the only power, if you
like to say so, of our faith in some
things, if that is any power. There
fore, we may well complain of things
that we do not like; but, we should
look at things in their true perspec
tive, as to what can be done and what



413 Motion on 22 FEBRUARY 1954 Address by the President 414

-cannot be done, and try to do our 
best. We cannot always bring about 
.the results which we hope lor. But. 
.anyhow, I believe if we try to do our 
-best some good results follow.

Today, we have in Asia especially, 
special problem^ which we have to 
face. The geography of India, 

^centrally situated as we are, apart 
Irom any other reason connects us 
with these problems both in the 
west of Asia, and in the south-east 
and east, and inevitably we have to 
shoulder this responsibility, apart 
from the mere size of our country, 
ibigness of our population, and our 
:potential resources, and all that. So, 
we have become tied up occasionally 
with external matters even though 
we have tried to aviod involvement as 
lar as possible.

The House knows that only 
yesterday some of our troops that 
had been sent to Korea have come 
back. Others are foUowing within a 
few days an<j that chapter in Korea 
is over, that is, the chapter in which 
*our Custodian Force and our repre
sentatives in the Neutral Nations 
Repatriation Commission functioned 
there. I need not say much about 
that now. Most of the facts are 
icnown to Members. They have ap
peared in the public Press. I hope at 
some later stage, in a few days time, 
to place a statement upon the Table 
o f  the House, more for record than 
lor any additional information. in 
regard to Korea.

The object aimed at by this Neutral 
Nations Repatriation Commission 
has not been attained—or fully 
attained—and unfortunately, most of 

the problems remain unsolved. That 
is a misfortune. But I think most 
people agree that our representatives 
there on the Commission who had a 
very very delicate task to face, as 
well as our Custodian Force, did as 
well as they could have been possibly 
tjxpected to do. with the result, I 
think that however much there might 
be differences in the view point that 
was taken up by our representaUves, 
all parties concerned have paid a 
tribute to their impartiaUty in this

work. (Cheers.) Tl ê cheering of the 
House indicates that the House wouli 
like to send out its good wishes for 
their return.
5 p. M.

Although all or nearly all the pro
blems remain. Korea had neverthe
less one bright feature about it, 
namely, that the fighting there which 
was terrible for two or three years, 
stopped; at least, that slaughter end
ed. Only the problems remain, 
although the problems are difllcult 
enough.

There is one thing in this connect 
tion that 1 might mention. The House 
probably knows that there was «« 
difference of opinion about many 
matters but more specially as to how 
this Commission should end its 
labours about the prisoners of war 
that were with it, and the opinion of 
the Chairman. Le. the representative 
of India, was that the various process
es laid down in the agreement between 
the two parties had not been gone 
through; however, there was no 
alternative left to the Commission 
but to restore those prisoners of war 
to their own detaining sides.

One particular difficulty faced Us in 
the past few days. That was in regard 
to seventeen persons— Î am not sure 
about the figure, but I think it i5 
seventeen—^undertrial for very
serious crimes including murder. 
They were being tried under courts- 
martial set up by our forces there. 
Unfortunately, those trials could not 
be completed, partly because of lack 
of cooperation by some parties. The 
result was that those persons charged 
with serious crimes raised the pro
blem as to what should be done 
with them. It was patent that the 
Indian Custodian Force could not 
continue with the coir U^artial, 
because it was r^t going to remain 
there. It was patent also that it 
could not bring them with it to India. 
On the other hand, it seemed obvious
ly right that the trial of those persons 
who had been so charged should 
somehow be completed and they 
should be punished or acquitted after 
trial as the case may be. So, in thia
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dilemma the Indian Custodian Force 
decided to ^and oveJ? those persons 4o 
their own detaining sides with a 
strong request that these trials should 
be proce^ed with and completed. 1 
do not ktibW exactly what is likely 
to haipgen to them, but I do fe^ that 
It >X/ouId be a travesty of justice .if 

^ Q  prt have been
shown to have Committed thoi^. very 
serlous ctlmes îre rtierely discharged.

I mentioned Korea, but therms are so 
many other places in the world Which 
offer tremendous problems. Only 
rec^tly, th^ Hoyse knows that the 
Four Great l^owerg met . in Berlin, 
and tor mazur. many days there was 
argument about . Germany, about 
Austria,, and about other matters. 
Unfortunately; that argument did not 
yie]i,d any substantial results exoept 
for one. thing which was a bright spot 
towiurds the conclusion, that is, the 
four Great Powers agfe^  to hold a 
Conference in Geneva on the 26th of 
April to consider the Korean problem 
and also Indo-China. I presume that 
the Clunese Government has agreed 
to this procedure* because it is 
hitimately involved and its presence 
is obviously essential.

Now, I . just mentioned that in 
Korea, wha^ver diAculties there 
might remain, the fact is that war has 
stopped. It is a very bi^ thing. 
Unfortunately, in IndoChina war 
has not stopped and is being continu
ed in a very terrible way. It is six 
years now since this Indo-China war 
began and for the present I do not 
propose to say anything more about 
it, because of this that anyhow all 
of Us here—and many others, I have 
no doubt—would obviously welcome 
some kipd of ending of this actual 
war. but more especially when it has 
been proposed to discuss thig matter 
two months hencc by the Great 
Powers concerned. It seems a 
tremendous pity that this war should 
continue when a serious attempt is 
going to be made to find a way out. 
Now. it is not for me to suggest any
thing, and certainly it is with no 
desire to intervene in any way or 
Intrude or involve ourselves or any

thing; like that, but I do venture to. 
suggest to all the parties and the 
Powers concerned that in view of the 
fact thatdthis matter of IndoChina is 
going to be discussed at the Geneva 
conference two months later, it might 
be desirable—it is desirable, I think 
—to have some kind of cease-fire 
without any party :giviug up its own 
positfon, whatever they might con
sider th^ir right etc., because, once 
one Starts arguing about rights, then, 
there will be no end to that argument. 
So.rl would make this very earnest 
appeal in all humility—and I am sure 
thig House will ioiA with me-r-to the 
Powers to strive to have a ceaae-fkre 
there. Then Uiey caa discusg it in 
their̂  own way. I repeat that so far 
as we are concerned, we have no
desire to interfere or to shoulder any 
burden or responsibility In this con
nection.

Now, from this  ̂ Korean war, even, 
more so the IndoChina war—and if 
I may mention some other places 
where not a war of thi® kind, but 
nevertheless. continuous military 
operations have been going on, like 
in Malaya, like in some parts of 
Africa—one sees that nowadays once 
even a little war statts, it goes on 
and on; military operations start, they 
go on and on. It is difficult to stop 
them. It is difficult to conclude them, 
or to reach at any Vatisfactory solu
tion of the problem through those 
means. Now, without Soing into this 
question of Indo-China, it is patent 
that tor these last two years the 
balances have soipetirnes been w ei^t- 
ed this side or that without making 
too much difference. Sometimes one 
party advances in a military sense, 
retreats a Uttle. I do not know exact
ly what the military position is. I 
cannot say, but any person can see 
that for five years they have been 
fighting and killing each other with
out any decision being arrived at. 
That itself. I think, might lead us to 
certain conclusions. If even in these 
relatively small wars it is difficult to 
arrive at a conclusion by military 
means, what is likely to happen If, 
unfortunately, a big, global w ar
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descended upon us? Would it be an 
unending affair which went on and on 
with nobody to end it. no ttnal con
clusion arrived at, or what else would 
it be? ft is dangerous today even to 
start st small war. People may think 
that it may be a small operation. It 
is not. It goes on and on regardless 
of the merits of the case. And there
fore it jfi desirable to keep thig . m 
mind., ,therefore,'—in Indo-Ghina
certaij)}^, but I hope in the other 
places I mentioned also.—some other 
approach mighi; be made, at any rate 
to end this tcillmg, because there can 
be no 'doubt that, apart from the 
horror of this continuous killing in 
warfa^ or in military operations, this 
leaves a tremendous trail of bitteiyiess 
gnd conflict behind. It doeg not 
matter ultimately what the result of 
military operation is, if in the minds 
of millions of people fear or bitter
ness remans, because that will give 
rise to all future troubles again, and 
there is no ending of that. Personal
ly, I am convinced that there can be 
no true solution of these problems at 
this stage, by the method of warfare, 
whether it is in a small way or in a 
big way. So, I would appeal to the 
Great Powers and the little Powers 
and all concerned. perh24>s, to make 
an effort in this direction, and to see 
in some other way, but anyhow to 
begin with to try to stop by cease-fire 
or otherwise these operations.

Now I refer to the Berllh Conler- 
ence which was recently held, and 
which, if I may say so with all 
reiiNct, was rather disappointing, 
apart fvom this iinal cooclusion which 
we must welcome, i.e. a meeting will 
be held in Geneva. Nevesthelesfi, I 
would like the House to consider that 
even that Berlin Conference, which 
brought no good result, itself i# a good 
sign; the mere meeting together and 
discussing and considering various 
viewpoints—all these, at any rate, not 
only avoid any more tragic deve- 
lopioents like war. but indicate this 
continued selmih for peaceful settle
ments. 1 have no doubt that the 
people*) all countries in the worl4 
hanker after pei^ , hBpker after real 
peace, not merely an abseniae of 
shooting wair. What have we got to-

day? We call it the cold war; and 
the cold war is undoubtedly better 
than a shooting war, anything would 
be better than a shooting war. Never- 
theli ŝs, a cold war is a pretty
bad ' thing. It means obsession
against each other, it means 
f<6ar aU the time,—^̂ ear of
war and fear of losing one's security,, 
—with the result theije is con
tinuous tension; so far as the econo
mic side is concerned, it is upset; 
of course, because it cannot function, 
normally; politically, there is this- 
tremendous tension, hatreds, dislikes 
and always living on the verge of 
violence on A big scale.

I wonder how this generation that 
is growing up in many parts of the 
world, thinking always in terms of 
the cold war, in terms of 
the possible big war, in terms of 
hatred of this country and that, those 
people and these people, will function 
when it grows up. The environment, 
the context in whjch the present day 
generations are growing up, seem tO' 
me a terrible thought. The other 
day, some hon. Members. might have 
seen the Children's Art £xhibitioi;i. 
that was held in Delhi, organised by 
Shanker s Weekly children’s Number, 
There were thousands of pictures 
from all over the world, produced by 
children. It was an extraordinary 
collection, a very fine collection, apart 
from its artistic merits, showing, 
what children all over the world 
were thinking. It was an oppressing 
thought, when i saw those pictures,
how many .of those children have
produced nightmarish pictures, Just
some kind of horrible nightmares,— 
as if they had had. It showed possibly 
the fear of this environment in which 
these children are growing up, o f  
hatred, of violence, of possible wars, 
and all that. So, this is what we are 
contending against, quite apart ftom 
the avoidance of war. Almost, one 
might think that there is some evil 
exichantment over the world, which
oppresses us, and hence oppresses the 
widespread feeling of people all over 
the world, for peace and goodwill, and 
t(5 live their normal lives; and we 
cannot go out of this enchantment. 
We meet in conference and the like*
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.and sometimes we talk to each other 
.at long distances, much hoping for 
ipeace and settlement and some way 
•̂ out but somehow functioning so as to 
^ake this difficult. That is the basic 
problem before the world and with 
that, you come— t̂hat is somewhat 

.complicated for Ua in Asia— b̂y all 
kinds of new forces being let loose in 
Asia and to some extent In Africa. 
W e are interested in the world’s pro- 

:blems because they affect Us as they 
affect the whole world. We are in
terested particularly in Aslan pro- 

.%>lems because we are part of Asia. 
We are interested in African problems 
for a variety of reasons, a very minor 
rreason being of course that* wnether 
it is in Africa or parts of Asia outside 
India, large numbers of Indians live 
there. We are interested in them, 
.-But the real problems are not of 
Indian overseas but of the people who 
live in those countries overseas. None 
of these problems, I venture to say, 
is going to be settled now by compul
sion and violent compulsion. Some
how, the forces which were kept in 

•check in the past cannot be kept in 
check now. I may venture to put 
forward an objective analysis with-- 
out really going into the merits. My 
sympathies are clear, the House’s 

•sympathies are clear, but apart from 
sympathies,—it is not an objective 
analysis,—I think, one cannot sup- 

-press, for whatever reason, these basic 
forces of nationalism, of freedom, that 
have arisen in Asia or in Africa or
elsewhere. To that, of course, I would 
^dd the feeling, the strong feehng. 
against racialism which exists in 
those continents.

Now, that is the position. The 
House knows our policy. It is some
times miscalled a neutral policy or 
neutralism, and we are told that we 
are sitting on the fence, that we are 
afraid of this country or that coun
try, and that therefore we have not 
^ot the courage of our convictions. 
Well, we lack many things, and some
times maybe we even lack wisdom 
but I do not think we lack the 
capacity to express our thoughts 
clearly or to express them without

being oppressed by fear. I think that 
people in India, by and large, suffer 
less at the present moment from this 
oppressive fear which envelops great 
continents and countries than those 
in many other places.

This policy that we have adopted 
has grown naturally out of our past 
history, past tradition, past way of 
thinking, and present conditions. It 
is a policy which can be justified both 
On the idealistic grounds and on 
strictly practical considerations. We 
do not want to enter into this circle 
of hatred, violence and fear which the 
cold war embodies. ATfar as possible, 
we do not want other countries that 
remain out of it, to enter it, because 
if we are searching for p^ace, if the 
world is searching for peace, it may 
not get the peace it desires, certainly 
because the problems a?e terribly 
complicated. But anyhow one should 
do two things: one is io avoid doing 
anything which adds to the tensions 
of the world today, which adds to the 
fears of the world today. The other 
is of course a more positive approach 
of reducing those tensions. Now, if 
some step is taken which actually 
adds to those fears, then it is, I sub
mit, an ill-service to the cause of 
peace. So in this context we have to 
function in this world, and to func
tion with the courage of our convic
tions and without fear. At the same 
time, being friendly to all countries 
does not mean that we agree with the 
views or the activities of other coun
tries; we have our own views. But 
it is my conviction and, I believe the 
House also agrees with me in this 
matter, that at any time, and more 
especially at the present time, it does 
not help even to say, if you like, even 
to QDcpress your opinion ,in con
demnation of some other country, 
even though you might think that it 
is the right opinion; because that 
merely adds to those tensions, and 
when people are moved by so much 
anger and prejudice, their minds are 
not open to reason or logical argu
ment

Now, so far as India 1$ concerned, 
we try to avoid entanglement in 
foreign issues. We cannot hope to
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wholly avoid it of course, because we 
have to play our part in this world, 
and no country can be isolated, much 
less India—whether it is in the Unit
ed Nations or elsewhere. But we are 
particularly concerned with our 
neighbour countries, and naturally we 
wish that our relations with these 
neighbour countries should be as 
close and cordial as possible. I am 
glad to say that they are so, unhappily 
with one exception.' So far as Burma 
is concerned, we are on terms of 
great cordiality and friendship. There 
are at present some talks going on 
with the Burmese Government in 
regard to certain matters, certain 
issues between the two countries, and 
r^have little doubt that they will 
result in a satisfactory agreement, 
^o far as Ceylon is concerned, many 
hon. Members have referred to the 
recent Indo-Ceylonese Agreement and 
partly criticised it; partly, they felt 
that there might be something in it 
which might lead to wrong results. 
As a matter of fact, as I have stated 
previously. this Indo-Ceylonese 
Agreement in regard to the people of 
Indian descent in Ceylon is not a 
settlement of the problem at all; it is 
a first step towards that. In fact, it 
repeats what actually is the position: 
Jt only repeats that position in a 
friendly way, in a better way, in a 
cooperative way. In the solution of 
this problem, it is perfectly clear that 
the cooperation of the two Govern
ments and the goodwill of the two 
Governments and of the people con
cerned is essential. Now, if this 
agreement leads to that atmosphere 
of goodwill and. co-operative effort, we 
have achieved a great thing. Have 
we given up any vital principle in it? 
I submit, not. I will not go into the 
details of it. It is true that in some 
places in Ceylon some kind of inter
pretations have taken place Which 
have extended the scope of this agree
ment. Obviously, we are not bound 
by interpretations with which we do 
not agree and which do not flow from 
that agreement. The main thing is 
that we have put this question after 
several years on a different level of 
approach, a friendly level, and I hope 
that this will yield results.

The House knows that for some time 
past, for a month or more, there have 
been discussions Eoing on in Peking 
between our representatives and the 
representatives of the People’s Gov
ernment of China in regard to certain 
matters affecting Tibet. These discus
sions are still proceeding. They arc 
proceeding on the whole satisfactorily 
and I hope that before very long they 
will also yield a satisfactory result.

Now, so far a$ these neighbouring 
countries are concerned, our relations 
are very good. They are very good 
with countiles of Western Asia and 
with Egypt. It is unf^rtuzmte that 
with Paldatan  ̂ which is not only our 
close neighbour but which ig more 
closely bound to us by past history, 
culture tradition and aU manner of 
other bonds than any other country, 
there should be certain remaining 
problems which have Kffected our 
relationship. I shall not go into these 
problems.

So far as canal waters issue is con
cerned, it is still being discussed in 
Washington between the parties’ re
presentatives. I .believe, consider
able progress has been made, but that 
is all I can say. I do not know what 
the final result will be. Other issues 
like evacuee property are still pend
ing and of late on these matters, there 
ha.9 been a great deal of trustration 
for us. The major issue remains— 
Kashmir. I shall deal with this matter 
a little latet; and I shall also refer to 
certain new developments which have 
taken place in regard to Pakistan.

I have referred to foreign affairs; 
but the most vital thing for us. 
obviously, is our domestic position, the 
economic progress that we might 
make or try to make; that is the 
essential factor. You can measure it 
by production, per capita consump
tion, the reduction of unemployment, 
as you like, because they all go to
gether. This ig hardly the time to go 
into these matters fully. But, I do 
wish to lay stress that after all in this 
variety of problems that we are "faced 
with, this is the most vital and major 
problem for us. The fact that I do not
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deal with this at length in this present 
reply ol mine does not indicajla tl̂ at 
our Government attaches any less inci- 
portance to it; but it cannot be dî ajt 
with in this, .^r^ppy way. For my 
part  ̂ I would welcome the House to dis
cuss any aspect of it more fully, if and 
when we have the time for it.

Butai would iLtee hon. Members to 
look at this picture a little-objectlviely. 
It is the right—and may be the duty— 
of the Oi^osition to criticise and con
demn. I accept that; 1 like that. If 
there is not that criticism—and even 
harsh criticism; if you like,—any gov
ernment is likely to become sl̂ ek̂  
And. therefore, it is not with any 
desire to limit that criticism of th  ̂
Opposition that I would submit that 
we might look at this problem a little 
objectively. It  i« very easy, In a 
very large country like India, passing 
throuoh these difftcult tî mes, facing 
diflftcult problems,— t̂o criticise and 
find fault, and that criticism may well 
be justified, and the faults that are 
pointed out may well be there. And, at 
the same time, you may well find 
other factors which are admirable or 
which are praiseworthy or which are 
worthy of commendation. They are 
^ t h  there and one can pick and 
choose; in a country like India you 
can make a list on either side. Ulti
mately one has to see, in the balance, 
what is happening, whether we are go
ing on in a particular direction or not 
and whether it is th© right direction. 
I think thaf if I could take hon. Mem
bers with me on a voyage of discovery 
of India as it is today, I have no doubt 
they could show me many things that 
I am not aware of, but I could also show 
them many things, of which perhaps 
they are fully seized, although
they read about them in newspapers. 
Nevertheless, it does make a difference 
when We see things actually in prac
tice before us and have some kind of 
emotional awareness of what is hap
pening instead of merely reading 
something, because I travel about 
India and see what is happening there 
both in regard to vast and magnificent 
undertakings that are now taking 
ahape and that will give results very

sQoPi ,*and;tin, regf̂ r<;i to ,jin|̂ n.Y.jsmaiJ,;

people, are . doing ti.^p)i^^ve .̂ i . .U . 
nQt govei;n9ienl^l,f^orti it.is ny{ t̂,:the  ̂
people are doing, ,n;»axt>e witî  
o| spw^^jpyefojjjenlMieirwt. .,4̂  ̂
excited a?Mt I h^y^j«;^enf5f.,gf ê pJiilavan, 
tion-^ wish, to make, it.clearrr-^^ini 
pr<ai  ̂ of -ttoe «Gi9vecnwen , wlUch,
I a«fioci#teQi  ̂ ti)in)c . ii>
nwMWwr ro^tt^s , Qav^t^ipent * ha^ 
done :Ŵ U, hut I. rather think nQt as, 
the Ck>vemment liunctipping, ,̂but a& 
the Oeo|)le .IniiUav funct4Qi)ing. It 
is matter .of xipride to >mije to jsee*the  ̂
millions of our counttymen and ooun-r 
trywomen . gradually : moulding this 
new India that wa are striving for. It 
is W be moulded^I have no doubt 
about jt-rnolronly in the b,^ places? 
about which you r̂ ead in thej newsr- 
papers, but ki Aens of thousands ol the 
villages of India today,, and I hope 
that those tens of thousands will be
come hundreds of thousands in a year 
or-two. When India is in travail of 
giving .birth to new things all the time;, 
a new India is taking shape, «nd I feel 
that all our old history—whatever it 
is. 5000. 8000 or 10.000 yeafs—will
stand as witness to seie what -is hap
pening in this old. ancient country of 
ours which has put on a new garb. 
It is a magnificent adventure that all 
of us are engaged in, and when I look 
at this, I do not think of it âs some
thing for which my Government is 
responsible or the Party with which 
I am connected is responsible, but 
something in which all of us here In 
this House and all over the country 
are responsible in some measure- 
Therefore, I would beg hon. Members; 
to look at this picture in this way. 
not in the slightest degree limiting 
their criticism or condemnation—it is 
right, it is a democratic way of func
tioning. and I would welcome it, but 
nevertheless I think it is unfortunate 
that in criticising Government, very 
often hon. Members opposite criticise 
the people of India to o ......

Shrl S. S. More (Sholapur); Not in̂  
the least.
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Shri Jawaharlal Nehru: ...and do not 
realise that it* is ultimately the peo- 

iof who .'die functioning to
day. . '■ ' I

Shri S. S. More: No, Sir.
Sh^ J a ^ i^ rW  Nehni: Hon. Mem- 

^els; Who lipt̂  apparently agr^e with 
that statenienl, if I niay say so, simply 
indicate that" they are somewhat out 
of t^rie with the people of India. I do 
not mean lo 'say th^  the Government’s 
way Vs the best way. X am not refer- 

jo  ĥiat. may be a better way. 
This dovernment may adopt a better 
w ^  pr some other. Government may 
adopt a better wa3;, .but after all, the 
amount at divergence may be consi
derable. Nevertheless,, fundamental
ly, l̂̂ e wo^H that is being done in 
Ip^ia is thy wcffk that, any government 
wQuld have to do and it is the work 
which the people of India are doing. 
It is an essential item and I shall come 
back to it at a somewhat later stage 
in another connection.

It is an important thing that we 
/should keep in tune with the people of 
India.' My hon; friend Dr. Jaisoorya, 
was kind' erioikgh to say some good 
words -'about me, about my modern 
way Off thitiklAg ^nd all that. Well, 
whether I am modern and to what 
extent I am modem is a matter which 

can be considered sfe0atately at lei
sure. But of one thing I am deeply 
conscious, that in this great journey 
that we are making,—call it a pil- 
^rimag6,—towards a better future, we 
have tb go with 360 million companions. 
It is not my modernity, or anjrbody 
else’s conservatism, or reactionary 
tendencies, whatever that "flight he, 
that matters. I am all for modernity. 
But remembe^ring that we are fellow- 
travellers with hundreds of millions 

<of our people, we have to go with 
them, carry them with us, or be carri- 
*ed by them,—put it as you like—and 
not isolate ourselves in that ivory to
wer attitude, or a feeling of being 
superior to others. We may be 
superior Intellectually. But the 

journey is of the people of India, not 
o f individuals, or a small group here 
and there, who may consider them

selves simper ior.

Therefore, in that journey we have 
to convince them, we have to carry 
them with us. And how? We have 
adopted a democratic method here. 
Apart irom this democratic method 
we have, even in the course of our 
struggle for freedom adopted a peace
ful method. Of course, normally 
speaking, democratic and peaceful 
methods have to go together.

Shri Nafiibiar (Miyuram): Non
violently.

Shri Jawaharlal Nehru: I believe the 
hon. Member does not like the peace
ful method! If there are ceirtain 
basic things within the context of a 
peaceful and democratic method, I 
believe much can be done. Indeed I 
believe that if you go outside that con
text we are not likely to do much. I 
•am not for the moment discussing 
economic theories, whatever they 
might be, and I am not discussing any
thing for the wide world. I know my 
India. I hope, a little and 1 cannot, and 
I do not presume to advise any other 
country as to what they should do Jn- 
ternally or externally. But looking at 
the picture of India as we have it, I 
have no doubt in my mind that any 
method that is not a peaceful method 
is likely to yield terrible results. And 
if y,ou break up the unity of India, all 
your efforts at progress will be doom
ed, naturally. I want to keep these 
two things apart. I want to appeal 
to hon. Members opposite for co-opera
tion in the fullest measure in these 
great tasks, keeping entirely apart 
their policies, their view-points—I do 
not wish to touch them—and their 
freedom to express them and to cri
ticise us and condemn us. Neverthe
less, try to separate the two things.
If there are failures of, if you like, a 
Government that is not up to your 
high standards, or any standards, cer
tainly  ̂ criticise, by all means. But a 
Government which for the moment 
represents »the people of India, how
ever humble, however little the mem
bers of the Government might be, 
however many failures they may have 
to their credit, nevertheless, because 
they represent the people of India, 
something of the greatness of the peo
ple Of India comes to this Government*
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provided we represent the masses. So,
1 would beg to them, I would beg of 
the hon. Members to look at this 
tremendous adventure of India. It is 
an adventure and at the same time
speaking not only of India but of 
other countries also—it is, if you may 
call it, a struggle for survival for many 
of our countries, in Asia and else
where, either from the possibilities o f  
war or from economic troubles. We 
have to fight this great fleht and win— 
and we are going to win. Then why 
should we not have a common ground 
to fight this on all fronts in our demo
cratic, peaceful way, criticising and 
holding to our different policies as 
much as we like? I do not suggest 
that any person or any group should 
give up Ms view-point; it is necessary 
that all view-points—even those view
points with which I may entirely dis
agree—should be fully expressed.

Some hon. Members spoke; I think it 
was in connection with the proposed 
military aid which possibly the United 
States Government might give to 
Pakistan and the consequences that 
might flow from it. They said, refer
ring to this why our Government, or 
I, do not take them into confidence so 
that we may all function in unity. Of 
course I want all of us to function in < 
any grave matter affecting the nation,—
Or for the matter of that, in any other 
matter—with as large a measure of 
unity as possible. And for my part, I 
will be happy to consult any Member 
of this House or groups in this House 
on such occasions. But it is obvious 
that a united policy must be based 
on some unity of outlook, basic unity 
of outlook. If there is divergence 
right at the base, it is difficult to build 
up a structure of unity and follow a 
united policy. If some hon. Members 
in this House tell Ug that our foreign 
policy has been completely misconceiv
ed and misguided and we should throw 
it overboard and do something else, 
obviously there is no unity of ap
proach left there because that policy 
is not merely a tactical exercise but 
something based on our growth, our 
movement and our thinking as well as 
a number of other considerations. And

it has shown good results; that is my 
judgement—hon. Members may chal
lenge it. There must be some unity 
of outlook like that.

If I criticise or feel that it is an un
fortunate move for the United States, 
of America to give military aid to 
Pakistan, one hon. Member gets up 
and says: why don’t we also accept 
military aid from the United States? 
That shows that either it has been our 
misfortune not to explain our policy 
with the precision which could enable 
him to grasp what it is, or he consi
ders me completely wrong; because, 
if I consider that military aid being 
given to Pakistan is wrong, quite 
apart) from the question of India,, 

from the Asian point, from a number 
Of view-points, then if we commit 
that wrong we will be doomed and 
we will have no justification left for 
any policy after that. Therefore, we 
must be clear about that. Or. some 
other people would suggest; because  ̂
the United States of America ha.'? 
done this, rush up to the Soviet Union 
and get their military aid! The whole 
thing is based on some kind of invert-  ̂
ed thinking  ̂ What I mean is this, that 
the whole thing is entirely opposed 
to either approach. As I mentioned, 
it is entirely opposed to the basic 
policy that we have been (pursuing.. 
And if we take any country’s aid—I 
am not going into the merits of it— 
any outside country's aid, well, our 
whole policy ends there and we have 
to consider afresh as to how we should 
proceed in the matter. Therefore I 
submit that there must be some unity 
of outlook.

Apart from this, there are certain 
basic things which. I sulfmit, must •be' 
borne in mind. If we are to proceed 
peacefully and democratically there is, 
under our Constitution, the authority 
of Parliament; our President who is; 
the symbol of the State, above party 
and the rest of it. He may of course, 
as President in his Address represent 
what the Government wish to do. It 
is a different matter. But he is a 
symbol at the State. There is our 
Flag; our National Anthem. I ami
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mentioning obvious things. 1 am 
mentioning them, and what I say I 
am not saying by way of complaint 
but in sorrow; it is a matter of deep 
grief to me that at the beginning of 
this session some hon. Members deli
berately and ostentatiously kept away 
when the President addressed the 
joint session of both Houses of Parlia
ment. I am not going into the merits. 
But the President is a symbol of the 
State, of the dignity of the State. And 
it is not so much here, but in some of 
our State Assemblies also this is be
ing done with the Governor there, 
who is also a symbol. It is totally 
immaterial whether you like the 
Governor, whether he is beautiful to 
look at or not so attractive to look at. 
These aTTTi^Bblg of Ihe State, of the 
unity of the State. And if we do not 
respect that symbol we do injury to 
the conception of the unity of that 

Sfate. If one party does it nnd 
another does it, it may well 
become a practice for some group 
or other to act in that way because 
they do not like something. I do ap
peal. not only to hon. Members here 
but elsewhere, that these conventions 
ought to be observed. Why is there a 
convention—which we have taken from 
ether parliaments, notably the British 
Parliament—for me to say “the hon. 
Member opposite*’ or “the learned 
Member** or “my learned colleague**? 
These are conventions. It does not 
Quite follow when I say “ learned Mem
ber” that he is very learned! But these 
are conventions to promote, if I may 
use the word, civilised behaviour. Be
cause, if We use these terms, it does 
pull us up; it keeps up a certain level 
of conduct which is becoming and 
dignified. We are the Parliament of 
India and high^dignity attaches to us. 
And it is right that we should set an 
example to others.

I will not say much about the econo
mic conditions except to say this on 
niy behalf and on behalf of my Gov
ernment, that in regard to economic 
matters we approach them with a com
pletely open mind, with no dogmas, no 
fixed ideas about them. We are pre
pared to discuss anything with any
body—about our Five Year Plan, or

about our Second Five Year Plan—and 
prepared to change anything, accept 
anything, if we are convinced. Because 
the problem is a difflcult one. And I 
hope the House will agree that there ii? 
no easy remedy for it. It does not 
matter what «policy we pursue so long, 
as we do hard work and have unity. 
It may be that some other approach 
other than the one we are pursuing: 
might produce better results. Let uŝ  
^̂ examine it. We are prepared tô  
examine everything.

An hon. Member talked about our 
administrative machinery and quoted' 
me at some length. Well, we are 
examining that and I hope that we 
will be able to improve it in that way.
I would like to say this however—be
cause the administration was criticis
ed—that it is easy to criticise it and 
it is easy to point out some failures 
here and there. Nevertheless. I think 
our administrative ^machinery has- 
adapted itself and is adapting itself to 
present day conditions, with some 
considerable success, and that as a- 
whole our administrative machinery—  
not the machinery, but rather the peo« 
pie, the personnel of that machinery,—  
is as good as you can find in any other 
country. Naturally, I do not speak 
for all of them. When they are tens; 
and thousands I cannot soeak for all 
of them; there are people who are 
excellent, good, fair, and all that. But,, 
taking it by and large it is so. and I 
submit with some respect that I speak 
with some knowledge of other coun
tries as well as my own. But, anyhow, 
we have to improve it and we have 
to tfftapt it to the changing conditions.
I entirely agree with the hon. Member 
who said something about our old rules 
and regulations and all that about the 
Services and the way the administra
tion should function. I entirely agree* 
that all this should be replaced. In 
fact, we are at the present moment 
engaged in that process and I hope, 
within a measurable distance of time, 
this would be done. It is a complicat
ed structure and not so easy to change 
things because one change will bring 
about another change. Anyhow, I sub-' 
mit to this House that it is, at the 
present moment, open for Innumerable*
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• criticisms to be made. I criticise my 
own Government and that too fre
quently. I do not see why I should not. 
&ut, of course, there is a dilTeronce 
between my criticism and perhaps 
Some other criticism. I criticise in a 
friendly way—often that criticism may 
be expressed in angry terms actually 
—because it is a matter Jbetween 
one's colleagues. But, we want ,to 
improve. We want the help of every
body to do that. It is a terrific job, 
this governance of India, at any thne, 
tnore especially after these vital, 
changes, more especially in the con
text of the world today. 1 believe. 
^Qpeaking with all humility, we have 
done rather a good job of it, in spite of 
all the failures. Maybe, somebody

'»else would have done it better. But, 
let us consider this matter, aoonomic. 
administrative and everything, with a 
view to find better ways of doing it 
and adopt that better way.

Now. I should like to refer to the 
proposed VJS. aid to Pakistan. Re-

• cently the House has seen that there 
has been a Pact between Turkey and 
Pakistan and it is said that this is 
likely to be followed by some kind of 
arrangement between the United States 
*nd Pakistan for militiary aid. I spoke 
about this matter in DeceiiAbet laM. 
before the House adjourned, and ex
pressed our concern about it. That 
concern was not so much due to any 
ill-feeling against Pakistan—it was not 
at all due to that—and certainly not 
due to any ill-feeling against America. 
But. I felt then and I have telt strong
ly ever since that this step is Wrong

-step and a step which adds to the 
tensions of the world, to the fears of 
the world, a step which if it can be 
Justified at all. can be justified only 
on one ground that it is a step to
wards peace and that it is a step to
wards ensuring security. No doubt I 
am prepared to accept that that is the 
feeling governing some of the people 
b̂ ĥind this step. But, I am quite 
clear in my mind,—I need not labour 

. that point, it is obvious,—It seems to 
me that instead of adding to the 

. security of the world tfr of Asi^, it adds 
-to the tension in Asia, it adds to the

feelings of insecurity in Asia and it 
adds, therefore, to the fears and ap
prehensions in Asia and elsewhere. 
Therefore, it is a wrong step from 
the point of view of peace or removal 
of tensions. It may be that from some 
military point of view,—I am no
soldier—it may be justified, I can
not say that. But, I do submit that 
soldiers ^are very fine persons, and 
soldiers ate very necessary, at any
rate, in the present day world, but 
when it comes to the judging of 
worlid affairs ttirough the soldiers' 
eyes and ears, it is a dangerous thing. 
A soldier’s idea of security is one
thing; a politician's or statesman’s may 
be somewhat different. They have to 
be co-ordinated. When war comes, the 
soldier is supreme and his voice pre
vails almost, not quite. But, when it 
comes to the soldier's voice prevailing 
in peace time, it means that peace is 
likely to be converted into war.

How then do we .balance? Here is 
this kind of evil enchantment over 
the world which prevents us from go
ing in the right direction; here is the 
world with all the strength and power 
in it to solve the economic problems, 
poverty and all these things. For the 
first time in history, it has got strength 
and power to do it. But, instead of 
proceeding to do that and having a 
better future for the whole of hu
manity, we haye these fearŝ , and 
tensions and representations for war, 
and maybe w^r itself. It is an extra
ordinary thing.

How are we to lessen these tensions? 
Not by thinking in military terms all 
the time. I agree, and I accent this, 
that no country can ignore the military 
aspect. No coun.try can weaken itself 
and offer itself as a target to some 
other country to take advantage of 
that weakness. . Having accepted that, 
nevertheless, if one is to try for peace, 
it is not by talking of war, by issuing 
threats and by all the time preparing 
for war in a rather loud arid aggres
sive way, whatever the country in
volved might be.
6 P.M.

I hav6 stated before that Prime 
Minister of Pakistan, I believe and 1
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am convinced, earnestly wishes, as I 
rlo» that there should be (̂ood relations 
between India and Pakistan. I have 
no doubt about his motives in this 
matter and I hope he has no doubt 
about mine. It is not a question of 
motives. If a step is taken which 
necessarily has some harmful results, 
all the best motives in the world can
not prevent them. Mr. Mohammed Ali 
has made various statements about this 
matter. He has stated, first of all, 
“Why should India object?’’ Of course, 
they are a free country; I cannot pre
vent them. But, if something affects 
Asia, India specially, are we to remain 
silent about it, if something, in 
our opinion, is a reversal of his
tory after hundreds of years? We 
have thought in terms of freeing our 
countries, and one of the symbols of 
freedom has been the withdrawal of 
foreign armed forces. Of course, there 
may be a lack of freedom even then 
possibly, but, anyhow, an external 
symbol is the withdrawal of armed 
forces. And whatever the motive, I 
say the return of any armed forces or 
anything like it from any European or 
any American country is a reversal of 
the history of the countries of Asia. It 
was suggested some two or three 
years ago in connection with Kash
mir—and I saw it was suggested by 
somebody only the other day—that 
some other countries send forces to 
Kashmir, some European or American 
country, whatever forces they might 
be. We rejected that completely be
cause, so far as we can see, on no ac
count, whatever the occasion, may be, 
are we going to allow any foreign 
forces to land in India.

Now, that is our outlook, and that is 
something more than Indian outlook. It 
is an outlook, which, if I may say so, 
applies to the whole or a large part of 
this continent of Asia and therefore 
we viewed with apprehension—we 
viewed with regret as one views some
thing which may not be perfectly dear 
but which is pointing in a wrong direc
tion—this business of military aid 
coming from the Uuited States to 
Pakistan. I am sure the United States 
Government had not these considera
tions before them because they think, 
718 P.S.D,

naturally, in their own environment, 
and that is the difficulty. I dare not, 
and I am not prepared, to express my 
opinion except in the most philoso
phical manner, about problems—dis
tant problems—of Europe. I do not 
consider myself justified. But I do 
consider myself justified in expressing 
opinions about my own country, and 
to a slight extent, about my neigh
bours. and to a slightly less extent 
about Asian countries, not because 
India has the slightest desire for im
posing its views or wishes on any 
other country—I have denied that; we 
seek no leadership; we are going to 
have no leadership over any other 
country—but because we have passed 
through sinfTilar processes of history 
in the last two hundred years or so, 
.because we have had similar ex
periences; therefore, we can under
stand each other a little better. There
fore, if I speak, to some extent I may 
be in tune with some of my neighbour 
countries. If the Prime Minister of 
Burma speaks, he, or the head of any 
other country round about, is likely to 
be in tune with my thinking—I do not 
say I am the leader of Burma or the 
Prime Minister of Burma is the leader 
of India—because we have had this 
common background, common ex
periences. Therefore, it has led Us to 
think to some extent in a common 
way. because we have common prob
lems.

Now, the problems of Asia, therefore, 
have to be solved, and Great Powers 
and others should necessarily, because 
they are great Powers, have a great 
interest in solving them, but if the 
great Powers think that the problems 
of Asia can be solved minus Asia in 
a sense, or minus the views of Asian 
countries, then it does seem to .be 
rather odd.

Now. I refer to Kashmir. I should 
be very brief about Kashmir. First of 
all. the House knows the Constituent 
Assembly of Kashmir has just passed 
certain resolutions, or certain parta of 
its Constitution which it was consi
dering. This is a process which start
ed two or three years ago. It was halt
ed in between, but it started then. We
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made it clear then that it is perfectly 
right, it is perfectly open to the peo
ple of Kashmir to frame their Consti
tution—in fact, they were hanging 
in the air—but that so far as our 
international commitments were con
cerned,—i.e. India’s— ŵe naturally 
would honour them, unless something 
else happened. But the fact that the 
Constituent Assem*\)ly decided some
thing was a fact, an important fact, 
because it represented the wishes of 
ele^ed people in Kashmir. But it 
cannot come in the way of our absolv
ing ourselves from our international 
commitments, in regard to the pleb
iscite, in regard to anything. That was 
Uie position, and that remains so. To 
ask me, as I have been asked by the 
Foreign Minister of Pakistan to repu
diate the Constituent Assembly's deci
sion, is manifestly, if 1 might use the 
word with all respect, quite absurd. 
There is no question of my repudiat
ing what the Constituent Assembly 
expressed as its wishes. But as I said. 
Our international commitments remain, 
and we are going to proceed with 
them, in due course, always in consul
tation with the Government of Kash
mir.

Now it is true I said this, and I re
ferred this matter to the Prime Minis
ter of Pakistan, that this U.S. aid has 
somewhat changed the context of 
events. I do not yet know what this 
aid will be, what shape it may take, 
or in what form it will ultimately be. 
When I expressed with all respect 
our views about this matter, I dealt 
with the whole question, not from the 
quantitative point of view, if I may 
say so, but the qualitative point of 
view. The thing itself is so bad. Whe
ther quantitatively it is exceedingly 
limited did not matter to me; a thing 
so bad is, as I said, itself a reversal of 
history. It is a qualitative matter, but 
the quantiaive matter is also impor
tant; »both are important. Now, Mr. 
Mohamrped Ali made the other day a 
remark, which rather surprised me, 
that if we get this military aid from 
Kashmir, this will make it easier to 
solve the Kashmir problem.

An Hon. Member: It is a threat.

Shri Jawaharlal Nehru: That a 
remark which is odd. It can only 
mean one or two things. It either 
means that with the help of the mili
tary aid, the military way will be 
easy of solution, or it means that with 
the help of that aid, a certain pressure 
can be exercised in order to solve the 
problem. It can mean nothing else. 
So, these things have to be consider
ed carefully.

Hon. Members say, as they often say, 
withdraw this from the United Nations, 
or do this and that. Well, we are not 
going to do something which is against 
our assurances and our commitments. 
India has a certain reputation in the 
world. There is no good discussing 
now what was right or wrong five or 
six years ago. We have to consider 
the position as it is today. As I said 
earlier, we propose to honour our 
commitments, and stand by them to 
the extent that is possible, in the sense 
of the removal of the difficulties that 
have stood in the way.

Now I hffve taken a good deal of 
time of this House, but I must say 
soinething about what my friend 
Acharya Kripalani said in regard to 
the Kumbh Mela. I am not dealing 
with the Kumbh Mela as such, be
cause, let us wait for the inquiry. But 
one thing I would like to say; the 
great AcharyaJi referred to Govern
ment as inviting and encouraging and 
pushing people into the Mela, because 
we had special trains and the like. I 
do submit that this is not a correct 
appreciation of the situation. The 

Railways make arrangements, wherever 
large crowds are expected—we have 
to.—and as a matter of fact, hundreds 
of thousands of people could not come 
on this occasion because there was no 
accommodafion Tn the railways. The 
hon. Mem.ber referred to people travel
ling on the roofs of carriages, it was 
true especially on the metre gauge 
section. It shows the pressure on the 
railways was such that people simply 
went up and stood on the roofs of 
carriages. There was this pressure,
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and the railway had to make the best 
arrangements possible. All these 
arrangements had been made ten 
years ago, I forget now, at the last 
^umbh Mela at Hardwar,—I believe 
hundreds of special trains, 300 ar 400 
specials trains, were run* One has 
to do that.

I wish to deal with another aspect 
of the matter. There was an accusa
tion that Government rather wanted 
to exploit this Mela apparently for 
some party advantage. I was sur
prised to hear that. It is not my view 
nor is it the view of the Uttar Pradesh 
Government. If I may say so, so far 
as I am concerned. I am in agreement, 
at any rate, with my friend Shri 
Purshottama Das Tandon on what he 
said just now about this business of 
people going and imagining that their 
faith or the country’s faith or any
body’s faith' is governed by the planets, 
the sun or the moon, and they 
ctould wash away their sins in the 
Ganges, and that kind of thing. I 
do not wi.$ih to shock anybody's 
faith or to pain him, but perhaps 
many Members in this House know 
that I seldom let to go an oppor- 
tuinity to escape when I don’t say 
something against astrologers and the 
like. I think they are a most undesir
able crew. Further, they do a lot of 
harm to the country.

The ^fillister of Home Affairs and 
States (Dr Katju)*: They continue
to flourish.

ShH JawaharUl Nehru: No; 1 hope 
they will not. I have no doubt about 
that. One hon. Member referred to 
superstitions. Well. I agree with him. 
but I would add this: there are very 
few of us who are free from some 
kind of superstifion or other. It is 
always the case of one’s own orthodoxy 
and the other’s heterodoxy; one's own 
superstition which is justified and the 
other’s is sheer superstition! There 
are. of course, religious superstitions, 
but there are political superstitions and 
economic superstitions,—all kinds of
superstitions. Let us fight all these 
Kuperstitions. and, if I may say so, the 
only way to fight them really is to

increase what I call the temper and the 
climate of science. And that in why 
the best thing that this Government 
has done. I think, is the establishment 
of those National Laboratories where 
scientific experiments are carried on.

But there is another aspect I would 
like to bring out here. I went to the 
Kumbh Mela, as I have been previous
ly. Well, as the House perhaps knows, 
I was born and bread in Allahabad; 
well, more or less you might say, born 
and bread on the banks of the Ganga 
and the Yamuna, and the Ganga and 
the Yamuna are very dear to me as 
companions from my childhood. When
ever I have had the opportunity, I lik
ed bathing in the Ganga. But I made 
it a point never bathing there on a 
sacred occasion, so as not to mislead 
others. If I get a chance to go there— 
unfortunately I do not have many 
chances, and I do not mind it—on 
such occasions, I go. but on such oc- 
casiohs, I deliberately do not bath^ 
there lest I should be misunderstood 
as encouraging that

Acharya Krlpalani (Bhagalpur
cum Purnea): But others do the op
posite.

Shri Jawaharlal Nehru: May be; of
course, I cannot answer that. But 
the point I was going to put to the 
House was this: that the stars or the 
bathing in the Ganga do not affect 
me in the slightest, but I am very 
powerfully affected by this huge con
course of human beings, of Indians, 
wherever they are. I am aflfected by 
them, and I want to be in tune with 
them, to understand them, and I want 
to influence them in the best manner 
possible, therefore, I try to go there 
—not to the Kumbh Mela—if I have 
the chance to meet them I have gone 
to Melas previously, but not with the 
idea of merely condemning them. 
They are a very fine lot. They have 
their superstitions. If I can convince 
them of what I consider is wrong, I 
try to convince them. But it doesn’t 
do me much harm if they go and have 
a dip in the Ganga, and I do not see 
why I should waste my energies over 
it; there are many other things that
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perhaps 1 have to fl^ht. Ultimately, 
one does this, I suppose, more posi« 
tively in other ways. And here I 
must say all my sense of history 
comes up before me and when I think 
of the long course of years and cen
turies that these people have behaved 
in this way, well, I want to imder- 
stand that—why that has happened, 
why that is happening, what force 
there is, apart from the supersltions, 
in that? There must be something 
else about it, because—to come back 
to what I said at an earlier stage—I 
want to be in tune with them, being 
myself what I am. not in tune with 
their superstitions but be in tune 
with them, because I am their fellow- 
traveller, and I have to understand 
them.

That is by way of a personal expla
nation, if I may put it so, to the 

^House. Sir, I have taken a good deal 
of the time of the House and the 
House has been good enough to listen 
to me patiently. I thank the House.

Mr. Depuiy-Speaker: Mr. Velayudhan.

^  3fr,.......
Mr. Depuly-Speaker: Order, order. I 

have not called the hon. Member. I call
ed Mr. Velayudhan. Does he want to 
speak?

Shri Velajriidhaii (Quilon cum Mav»- 
likkara—Reserved—Sch. Castes): No, 
Sir.

I Pp..

Mr. Depaty-Speaker: Mr. Veera-
awamy.

TTmfru : ift
fraTTT ^  m  ^  ^

$ f t r .........

Mr. Deputy-Speaker: Order, order.
Mr. Veeraswamy,

Shri Veeraswamy (Mayuram—R#* 
served—Sch. Castes): Sir, it is a great 
hopour to me that I was called upon 
to speak just after the, reply of the 
Prime Minister of India to the debate 
on the President’s Address which has 
been going on for the past three days-

I want to confine my attention only 
to three aspects of the Presidential 
Address. But before that, 1 
want to make some observations with 
regard to the foreign policy of our 
Government. Sir, I am convinced 
that everybody in this House and out
side will endorse the foreign policy 
of the Government of India and ap- 
peciate the efforts of the 
Prime Minister of India who has 
been straining every nerve of his for 
establishing peace throughout the 
world. Sir. I need not go very deep 
into this point to state that the coun
try is with the Prime Minister of 
India and the Government of India 
with regard to its foreign policy. 
From Kashmir to Cape Comorin, from 
the eastern border of West Bengal to 
the western border of East Punjab, 
everybody in this country and every 
party— Î do hope,—stands with the 

Prime Minister of India with regard 
to foreign policy.* II there is any
body, who may, of course differ, but 
who does not endorse the policy of 
the Prime Minister of India, then I 
need not say that he is an enemy of 
this country. If there is any country 
in the world which is under the im
pression that the people of India, as a 
whole, do not endorse the foreign 
policy of India, it is thoroughly mis
taken.

Now, I want to go into the three as
pects with which I want to deal. Mr. 
Deputy Speaker. Sir, the Presidential 
Address was a bitter disappointment, 
to the people of this country. The 
specch was dry and without any sub
stance. The people would have ex
pected with much eagerness some
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announcement by the President of 
India envisaging some radical changes 
in the social and economic set-up in 
this country but they were bitterly 
disappointed as nothing encouraging 
to the suffering pari, of the popula
tion was said in the Presidential Ad
dress.

Sir, the Presidential Address is a 
policy statement, as the Prime Min
ister Just now said in his reply to 
the debate. Every year, the people 
naturally look forward to the date of 
the Address, which, they expect, 
would show the way for their salva
tion. But, what is the use. Sir. of the 
Address when it does not give an 
iota of its attention to any of the 
crying problems of the day, such as 
the acute unemployment problem, 
the question of illiteracy of the peo
ple, the pathetic conditions of the beg
gars, the appalling conditions of the 
scheduled castes. scheduled tribes 
and other backward classes, the suffer
ings of the landless agricultural 
labourers and the worsening standard 
of living of the low-paid government 
servants? The Presidential Address 
should have given much attention to 
these problems which I have just men
tioned and also shown the way for 
solving those problems. Sir. every
body in this House, as well as out
side. knows that the unemployment 
problem is growing every day on a 
colossal nature, and lakhs of edu
cated youth and also uneducated 
people are wandering about in seareh 
Of some occupation or other but in 
vain. In our country starvation 
deaths are occuring every day. The 
unemployed people commit suicide, 
unable to bear the agony of starva
tion for many a day; it is because 
they do not get any employment any
where and they do not get any in
come with which to feed themselves. 
The Presidential Address has Just 
mentioned the problem of unemploy
ment but satisfied itself by saying 
that the Planning Commission is re
vising the Five Year Plan to give more 
employment to the unemployed.

Sir, I want to make -fl reference to 
the Constitution. Article 43 says:

*‘The State shall endeavour to
secure, by suitable legislation or
economic organisation or in any 
other way, to all workers, agri
cultural. industrial or otherwise, 
work, a living wage, conditions of 
work ensuring a decent standard 
of life and full enjoyment of lei
sure and social and cultural op
portunities and, in particular, the 
State shall endeavour to promote 
cottage industries on an indivi
dual or cooperative basis in rural 
areas.”

The State need not give all the faci
lities that the Constitution enunciates, 
but should see that the people, who
are unemployed, are given at least
some food to keep their soul and 
body together—to sustain themselves. 
The State has completely failed in its 
attempt to solve the unemployipent 
problem. My opinion is that the Pre
sident’s Address should have indicated 
the measures that ought to be taken 
by the Government either to solve the 
unemployment problem by giving em- 
plo3rment to the people who are unem
ployed or to give relief to them at 

least till such time as they find oc
cupation for the unemployed people. 
I do not understand to what extent the 
employment exchanges have been 
solving the unemployment problem. 
I know that the employment ex
changes are not able to find jobs for 
the unemployed people. 1  was told in 
Tiruchirapalli that the Central Gov
ernment departments are not co-opera- 
ing with the employment exchanges 
with regard to finding jobs to the un
employed people. Of course, the State 
Government is co-operating and every 
department of the State Government is 
notifying the vacant posts to the em- 
plo3^ent exchanges and they select 
candidates and send them to the de
partments where they are required: 
but so far as the Central Government 
departments are concerned, they are 
bent upon making money from out of 
these unemployed people. They 
notify the posts vacant in newspnpers, 
and the poor applicants spend their 
money and apply, but realise that they 
are not given posts. If there are 
ten posts vacant, applicationa are in-
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vited from the public and thousands 
of people apply to that department 
for these ten posts, but only ten 
people are selected and the remaining 
thousands of people go without any 
employment but after having given a 
lot of money to the Government. 
When the people are starving, the 
Government take money from them 
but do not give any employment to 
them.

The other point that 1 want to deal 
with is the appalling conditions of 
the Scheduled Castes in this country 
even after seven years of Independen
ce. Article 46 of the Constitution 
says—

“The State shall promote with 
special c&re Ihe educational and 
economic Interests of the weaker 
sections of the people, and in 
particular, of the Scheduled 
Castes and the Scheduled Tribes, 
and shall protect them from so«
cial injustice and all forms of
exploitation,”
What is the use of having put this 

Article in the Constitution, without 
having any desire, to carry out that 
provision? What have the Govern^ 
ment done for solving the problem 
of the Scheduled Castes? Even now 
they are groaning under the evil of 
untouchability and they are poverty- 
stricken. They are homeless and 
foodless. They are working under 
the sweat of their brow, but they do 
not enjoy the fruits of their labour. 
Almost all the Scheduled Caste peo
ple in the rural areas are agricultural 
labourers. They do not own a bit of 
land in the village, but there are
lands lying waste. There are people
who are fit enough to work and who 
are prepared to cultivate the soil with 
their own labour and at their own 
cost, but the Government—whether 
it is the State Government or the 
Central Government—is not prepared 
to give the lands to the landless agri
cultural labourers, who esoecially be
long to the Scheduled Castes and 
othjT Backward Classes. I cannot 
appreciate the Government for doling 
out money to students belonging to the

Scheduled Castes, Scheduled Tribes and 
Backward Classes. I know very well 
that there are thousands of Backward 
Class students who have not got any 
scholarships from the Central Govern
ment, and there are also other Sche
duled Caste people who are not able 
to get scholarships. The giving of 
scholarships to some students or 

reservation of some jobs for the Sche
duled Castes—and even some minister
ships—are not going to solve the 
problem of the Scheduled Castes. 
This is our established view, and I am 
fully convinced of what I say. I 
request the Central Government to 
give a directive to all the States to 
see that at least the waste lands lynlg 
in every district of every State are 
assigned to the Scheduled Caste people 
who are landless agricultural labourers.

The last point that I want to men
tion in this House is in regard to the 
Kumbh Mela tragedy. Sir, it is a 
shame to our country that lakhs of 
people had collected in one place to 
celebrate the Kumbh Mela and hund
reds of people should have been kil
led in a stampede. Sir. the other day 
you pointed out when Acharya Kri- 
palani was speaking that it was not 
fair on the part of Members to speak 
of the superstition of the people. 
There would have been about forty 
lakhs of people gathered fo celebrate 
the Mela; but there may be one ra
tionalist in the Hindu society who 
will condemn it outright. Sir. India 
has produced great thinkers, revolu
tionaries......

Mr. Deputy-Speaker: The hon.
Member has misunderstood my rul
ing. Government did not arrange the 
Mela. For thousands of years past 
the Mela had been going on. Gov
ernment cannot prevent it. unless the 
hon. Member were to suggest that 
Government should have issued an 
order under Section 144, Criminal 
Procedure Code, and banned people 
from bathing in the Ganges. What 
was under discussion was the aiv- 
fangements made by Government. It 
was in that «ponnection that I said 
that a discussion on superstition and
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similar matters was not relevant. 
There are occasions when certainly an 
hon. Member is entitled to express bis 
views on superstition. All that I said 
was that this is not the occasion and 
therefore it is not relevant: that is all.

The hon. Member must conclude 
now.

Shri Veeraswamy; Sir. India is a 
country which has produced great 
thinkers and revolutionaries. It has 
produced great men like Buddha. 
Valluvar, Raja Ram Mohan Roy, 
Mahatma Gandhi

Mr. Deputy-Speaker: We are not
on a discussion of superstition. It is 
unnecessary to go into these matters.

Shri Veeraswamy: Sir, I find when
ever our Ministers visit temples, they 
are accompanied by all the official 
paraphernalia. Why should they visit 
temples and worship the gods and 
goddesses in their official capacity? I 
have no objection to their going to 
temples in their individual capacity, 
but they should not go in their offi
cial capacity. It affects the secular 
aspect of our State.

Sir, the Madras State Government 
have adopted the symbol of a gopuram 
as their emblem. On the two-anna 
postal stamp issued by the Indian 
Posts and Telegraphs Department we 
have the figure of the dancing deity 
of Hindu religion, and on the post
card the three gods of Hindu reli
gion, the creator, the protector and 
the annihilator. Why should we have 
the Images of deities of Hinduism on 
postal stamps? So, I, as a citizen 
and as a Member of Parliament who 
am interested in perfect democracy 
also and in the secular aspect of the 
State, want to emphasise that the 
State should , not participate in any 
religious function—whether it is Hindu 
or Islamic or Christian—and I who 
come from the South, especially as a 
Dravidian belonging to the Dravidian 
Federation which is a rationalist 
movement, hate this sort of altitude 
on the part of the Government to 
destroy secularism and to become 
Hindu-minded or to encourage super

stitions and other religious dogma
tisms and fanaticism. With these 
words I finish my speech, Sir.

Mr. Deputy-SpeaJcer: I give five 
minutes to Mr. Nand Lai Sharma.

Shri Nand Lai Sharma (Sikar):

^  ^  gpPFRIT I

I repeat this sloka of Maruthi simply 
because it was recited by Hanuman 
when he was in Lanka and was sur
rounded by demons all over, (/nter- 
ruptions.) I am very sorry to begin 
(Interruptions.) The Deputy-Speaker 
has been pleased to allow me only 
five minutes and if I am interrupted, 
I will request him to extend my time. 
(Interruptions.)

Mr. Deputy-Speaker: He need not be 
interrupted.
 ̂ Shri Nand Lai Sharma: I start with 

the greatest calamity in Indian his
tory—Kumbh Mela; and I am also 
pained to learn that, adding insult 
to injury, many of the hon. Members 
in the House have rather attacked the 
Hindu feelings, Hindu society and 
ceremonies along with the calamity.

That the death of thousands of 
people, rather the whole of the great 
calamity, is simply due to supersti
tion is also a superstition in itself. 
Millions of people who went over to 
take their bath in the Ganges and 
have been taking their baths for the 
last millions of years were not all of 
them in superstition—that at least 
is not a superstition. Mahakavi Kali
dasa has been describing the same, 
Valmiki gives a description of it, and 
Vyas refers to the same: and that 
till to-day the quality of Ganges 
water has surpassed all other waters 
is clear and I do not understand how 
this has been regarded as a mere 
superstition. I think this is an anti
national mentality to be talking of 
the most reasonable tradition of ours 
as a mere superstition.

An Hon. Member: And a progres
sive one also.
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Shrl Nand Lai Sbarmai I am not
going to dilate upon the failures of 
the Government or how the thing has 
been done but one thing, that no in
formation could be given to the au
thorities. is clear; no enquiry com
mittee is going to proceed with it  
ilnterruptions,) This is an admitted 
fact and this is itself a very serious 
charge on the efficiency of the Gov
ernment. If, supposing, there is an . 
attack tomorrow on our frontiers and 
yet we come up and say we could not 
inform the authorities concerned or 
the Head of the State, what will be
come of the safety of the country? 
For those gentlemen at the spot, what
ever their other failures may be, this 
is the greatest failure and they must 
be taken to task on this account.

Because there is very little time at 
my disposal, I want to talk on one 
thing. The remarks made by our 
Prime Minister and by Acharya Kri- 
palani—both of them— ĥave injured 
the feelings, not only of myself, but 
of all those whom I represent and 
those millions, who, in spite of res
trictions by the Government—the toll 
tax and the inoculation restrictions— 
have gone for a d;p in the Ganges, at 
the confluence of the Ganges and the 
Yamuna amidst other restrictions, 
difficulties and hardships of accommo
dation and climate. Acharya Kri- 
palani who sticks to the title 
‘Acharya’ in spite of his opposition to 
all ceremonials, is still in a supersti
tion for himself—without under

standing the meaning of the term 
‘Acharya*. ^

arrMtfa- 5rmTP»r
1

u

He is -an acharya  who has searched 
into the *ha«tros intesively and ex
tensively, who has established tradi
tions according to the shastras and 
has moulded his own conduct accord
ing to them. Unless these three 
factors are there, one cannot claim 
to be called ^acharya*—unless it be

that he was only a '"death priest.*'
Shri Velayudhan: He is a modern 

acharya.

Shri Nand Lai Sharma; In Punjab 
he is a “death priest.” There is no 
question of modern acharya because 
it concerns the language to which 
the term belongs.

As regards the Address of the Pre
sident I may simply say one thing 
about the cultural building of our na
tion. I am sorry that the leaders, 
the House, and generally the Presi
dent and the Cabinet are silent on 
that point. There is no talk with re
gard to Hindi institutions or Sanskrit 
institutions that teach into the mode 
of our Indian life. Nothing is being 
done in that respect and those insti
tutions are being allowed to die out. 
The most illustrious luminary of our 
education, Maulana Azad, is totally in 
dark with regard to the real Indian 
system of education. He has recent
ly published some pamphlets in Urdu 
which have also been distributed here. 
Urdu is not the national language; 
neither is it a regional language. Yet 
no care is being paid to Hindi and 
Sanskrit and the real Indian vidya- 
layas and patasalas are being al
lowed to die out. I really warn my 
friends here as also the Government 
to look into this matter. These in
stitutions and the pandits and scholars 
of Hindi and Sanskrit who have sac
rificed much of their lives and com
forts of life and have been serving 
the cause of their nation for keeping 
up this cultural language of theirs, 
are being subjected to all sorts of 
troubles, and no regard is being paid 
to them. With regard to Sanskrit uni
versities and Hindi universities noth
ing is being done. I request the 
Ministry of Education and the Cabi
net itself to pay more regard to this.

One word with regard to the Ayur- 
ved system of medicine. Last time 
when we discussed the subject one 
remark came from our hon. Minis
ter for Health that she was not going 
to allow a cheap system of medicine 
to be prevalent in the country be
cause she wanted the best possible 
medical aid to be available for every
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villager. That was an ideal, or ra
ther an El Dorado to talk 
about. Ayurved is suited to the tem
perament, climatic conditions and 
pockets of the common man, and it 
is the most scientific system of medi
cine. But it is being ignored. And 1 
say the allopathic system of medicine, 
as it is called, is the most unscientific 
one. They mix some medicine here, 
some medicine the|  ̂ and try the 
mixture to cure some disease, with
out knowing what disease the parti  ̂
cular medicine has cured and what 
symptoms have been affected. I say 
this is not science. The Ayurvedic 
system is based on Tridosh theory and 
I request the Cabinet and the Govern
ment to consider and give its <̂ ue 
weight.

Dr. BUitJu: Sir, the Prime Minister
has in his speech dealt with almost all 
the important problems, foreign and 
home problems, in a very comprehen
sive manner and I would just like to 
add one or two words on two or three 
matters. One, with which I am main
ly concerned, is the law and order pro
blem. It is a matter for rejoicing that 
on the whole, in spite of attempts made 
here and there in the name of Satya- 
graha and other shibboleths, peace and 
tranquillity has prevailed in the coun
try and the people of India have shown 
their shrewd commonsense. In spite of 
all sorts of inducements, peace has pre
vailed and the countryside has behav
ed in an orderly manner.

The second thing to which I should 
like to draw attention and with which 
I believe most of the hon. Members are 
familiar, is that, when we are talking 
about our economic progress and of our 
big projects and other such things, we 
should pay tribute to what the villa
gers have done, not in one State or an
other, but throughout India, by volun
tary labour. I was reading only this 
morning a report from Vindhya Pra
desh in which it was stated by the 
Lieut.-Govemor that in his extensive 
tours he has found that what he calls 
“ schemes on one-third basis*' have at
tracted much attention throughout the 
length and breadth of Vindhya Pra
desh,—the State contributes one-third
718 P.SD.

and the villagers contribute two-thirds. 
I have been travelling round extensive
ly in the countryside in many many 
States, and I think, it has been, as the 
Prime Minister quoted, ‘a most exhila
rating experience*, what the people have 
done—building hospitals, schools and 
other such things, building bunds, stop
ping the fiow of rainwater, bringing land 
under cultivation and all that. We go to 
the Damodar Valley, we go to the Hira- 
kud Dam and we talk about it. But 
this villagers* labour is a thing which 
requires further notice and it is up to 
us to extend a word of congratulation 
to our countrymen throughout the 
length and breadth of India. Some
times, I think that while we in the 
towns are talking, the people in the 
villages are working and acting. They 
are full of enthusiasm. They liave now 
realised that after a long, long dark 
night, the sun of freedom has dawned 
and they are now in a free India.

That brings me, Mr. Deputy-Speaker, 
to the last topic which I wanted to 
touch upon and that is the Kumbh 
Mela. This was my fifth Kumbh which 
I saw. The first Kumbh that I went to 
was when I was in the Law College at 
Allahabad in 1906. I have been continu
ously seeing what is called the Kumbh 
and the Ardh Kumbh and the fervour 
has been throughout very ^reat. But, 
this year I went and I mixed in the 
crowd and jostled with lakhs of peo
ple. As I told you, the impression 
that I got this year was that the one 
thing which had moved all these mas
ses of men was that this was the first 

Kumbh in a free India. My hon. friends 
whom I honour greatly, Shri Tandon 
and Acharya Kripalani talked about 
superstition. I respectfully suggest 
that that is a very narrow view to take. 
People went there this year because 
they thought that India had become 
free after thousands of years..........

Some Hon. Members: No, no.
Dr. Katju: ..........and this was the

first Kumbh they were witnessing after 
Independence. (Interruptions.) People 
have talked about railways and Gov
ernment providing facilities and aU 
that. This is all talk on these Ben
ches. You go and see there. Millions 
of people came in bullock carts—mil-
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[Dr. Katju] 
lions, literally millions—thousands of 
miles from the countryside. All the 
People did not come by rail. They came 
by bullock carts and other ordinary 
transport. There must have been 
thousands who had walked. Please re
member this. The Prime Minister 
touched upon a matter, but in a pass
ing manner. Speaking for myself, the 
water of the Ganges is to me like the 
water of the Chambal which I revere 
also, coming as I do from Madhya 
Bharat, or the water of'any other river. 
Narbada is sacred: so also Tapti, ctc. 
But. what attracts me to the Ganges 
is, I imagine when I have a dip in the 
Ganges, I feel a sort of a change, a 
marvellous wonderful change—you
laugh because you do not understand 
the significance.

Some Hon. Members: They laugh be
cause they do not believe in God.

Some Hon. Members: They are nas* 
tiks. (Interruption) .

Mr. Deputy-Speaker: Order, order.
Will hon. Members please resume their 
seats. There is no good of going on 
laughing. There are various religions 
in this country. Shall I allow Mem
bers to attack the Mohammedan rites 
or the Christian rites? What is this 
kind of attitude on the part of hon. 
Members? • Here we are not concern
ed with religion. Is it the question 
here whether the Government ought 
to have prevented the Kumbh Mela? 
It is not so. Facilities are afforded 
wherever there is a large concourse 
of people. Of course, the unhappy 
incident has occurred. I think attention 
will be paid to this particular matter. 
I would appeal to hon. Members not to 
laugh. It is not right. When 40 
lakhs of people were going, it does not 
mean that only depressed class per
sons were going; there may have been 
many educated men there. Therefore, 
to laugh over such matters is very 
wrong. I am only sorry that such 
things should happen in this House.

Dr. Rama Bao (Kakinada): He was 
putting things in a dramatic way.

Mr. DeiMity-Bl^aker: Hon. Members 
have always got their own dramatic 
ways.

Shri Nambiar: He was saying that
it was a political meeting.

Mr. Deputy-Speaker: I would say
this to hon. Members in their own m- 
terests. in the interests of this country 
and in the interests of amicable rela
tions in the Parliament. We have got 
so many castes and creeds on the floor 
of this House. We are not going to 
vindicate any of^hem here. Any hon. 
Member can go on talking on that; I 
am not going to allow it here.

Dr. Katju; Hon. Members will please 
consider.............

Mr. Deputy-Speaker: Hon. Minister 
may address me.

Dr. Katju: The hon. Members seem 
to be a well-fed lot and they laugh so 
well.

I was not speaking from any religi
ous point of view. I- daresay that 
Cauvery is as important and os ??DDeai- 
ing to the people in the south as the 
Ganges is here. You see Ganga and 
Yamuna are dear because they are the 
cradles of Aryan civilisation in India. 
It is not a question of a holy or a sacr
ed river and my going to paradise by 
bathing in it. When I go for a dip in 
the Ganga whether at Hardwar or Al
lahabad or any other place, I think 
personally I am doing something 
which connects me with my ancestors 
who flourished tens of thousands of 
years ago. Whenever I go for a dip 
in the Ganga on the occasion of the 
Kumbh, I am not talking of any salva
tion and all that sort of thing, my mind 
goes back to the Kumbh which was 
visited by the Chinese pilgrim in 640 
A.D., He has left a description of it. 
You read again what was done by 
Harsha. You go back to those days. There 
must be a continuity of history. Y ^  
cannot be proud of ancient and free 
India unless you have that sense of 
pride in what they did. Of course, so 
far as superstition is conoenied, des
troy everythix]|(. You may say that so 
far as Ganga water is concerned, you 
consider it to be like the water of any 
running stream. Probably many peo* 
pie share that view. When I go for
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a dip in the Ganges. I do not say that 
I am going by a ladder to heaven or 
that it wiU lead me to my ancestors. 
But, I go there for being connected 
with my forefathers and the forefathers 
of the whole nation in that way. My 
hon. friends are talking here. Of 
course, it is most unfortunate that this 
tragedy happened. It has shocked us 
all, but I can testify from pei;sonal 
knowledge that right up to the second 
February while I was there, it was a 
wonderful management. I saw there 
not a single fly. The Public Health 
Department had worked wonders. The 
public health staff was working, I tell 
you, in such a devoted fashion that I 
have never seen before during the last 
48 years. But this thing came. All 
those people who were engaged in this 
Mela management are now covered 
v ith a sort of obloquy and all sorts of 
charges are being made against them. 
And then we are hearing lectures here 
about eradication of superstitions 
and that Government should do some
thing to cut this out. Very well, you do 
not give them room by your railway 
trains. Can you stop them coming by 
ponies, by bullocks, by bullock carts? 
They will do so. In the olden duys, 
the youth travelled by bullock-carts 
right up to Cape Comorin.

My hon. friend there said: “Let not 
Government officers and Ministers go 
there in their official capacity.*' I used 
to go very often, when I was Governor 
of Orissa, as a worshipper to the Jagan- 
nath temple, but no one thought that I 
was going there as the Governor, 
as the symbol of the State. 
I went there in my personal 
capacity. I waB a Hindu, therefore I 
went there. If it is a secular State, it 
does not mean that a Christian should 
not go to the Church.

Mr. Depnty-Speaker: Is hon. Minis
ter no longer a Hindu? The hon. Minis
ter used the past tense. He said *1 was 
a Hindu'".

Dr. Kat|a: I do not want to detain 
the House any longer, but it seems to 
me, with great respect to Acharya

Kripalani who is not here and to Shri 
Tandon whom I look upon as my Guru, 
that they have approached the question 
from a completely wrong point of view.

Mr. Deputy-Speaker: So far as
Amendments are concerned, does any 
hon. Member want that any of his 
amendments should be put to the vote 
of the House?

Shri P. N. RaJabhoJ: I would like al) 
my amendments to be put.

Mr. Deputy-Speaker:
going to allow them.

No. I am not

Shri P. N. RaJabhoJ: You are not al
lowing me always when I am asking.

Mr. Deputy-Speaker: The hon. Mem
ber has always got the knack of dis
turbing the House. What is the amend
ment he has moved?

I will now do this. Hon. Members 
know which amendments they have 
moved. If any hon. Member wants a 
particular amendment to be put to th« 
House now. I shall do so.

Shri P. N. Eajabhoj: Numbers 18 and
19.

Mr. Deputy-Speaker: They were selec
ted, but they have not been moved. 
Therefore. I am not going to put them 
to the House.

Shri M. S. Gunipadaswamy: (My
sore) : Number 48.

Mr. Deputy.SpeiOcer: The question
is:

That at the end of the motion, the 
following be added, namely:

**but regret that the Address is 
highly disappointini; to the whole 
body of unemployed as it does not 
give adequate assurance of employ
ment,”

The motion was negatived,

Mr. Deputy-Speaker: No other
amendment* need be put to the vote o f

*The other amendments were deemed to have been negatived.
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[Mr. Deputy-Speaker] 
the House. I will now put the origi
nal Motion of Mr. Deshpande to the 
vote of the House.

The question is:

“That the Members of the House 
Of the People assembled in this 
Session are deeply grateful to the 
President for the Address which h^

has been pleased to deliver to both ^  
the Houses of Parliament assembl-:^ 
ed together on the 15th February* 
1954.”

The motion was adopted.

The House then adjourned till Two 
of the Clock on Tuesday, the 23rd. 
February, 1954.
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